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CORRIGENDA.

In the Legislative Assembly Debates, Simla
Session, 1930—
(1) Vol. 1V, No. 3, dated the 10th July,
1930—

(i) page 69, line 4 from the bottom, for
48 Mtcthl'(k " 'M X3 u‘ch.
words '’

(#i) page 72, line 7 from the bottom, for
** coneeiably ' read ** cobeeiv-

ably *'.
(1) page 91, line 14 from the bottom,
for **1 do not...... Resolutions ™~

read ** 1 do not want to read tv you
all the recent Resolutions °'.

(i) page 93, line 10, for *if your
please '* read ** if you please

(2) Vol. TV, No. 4, dated the 11th .Juiyv.
1930, page 129, line 22, for ** those
are in favour ' read ‘' those wha are
in favour "

(3) Vol. IV, Na. 6, dated the 14th .July,
1930—

(1) page 291 line 13, for ** | am aware '
read ' 1 am not aware '

(i) page 306, for the reply to unstarred
question No. 53, substrlwte the fol.
lowing :—-

“Mr. G. M. Young : () Yes

ih) A copy of my letter. date]
the 24th March. 1930, 1»
Pandit Thakur Das Bhargavya
in in the Library

(o) Page M40 line 20 for * inmport.
anee " pead C impertapes T

f4) Vol 1V No 7. dated the 15tk July,
194 page 4684, from the firsr sub.
Jeet-heading deleie the word ** A juer-
Merwara ™.

(5) Vol IV, No. 9, dated the 1Tth July.
1930, page 610, line 18 for ** Mr.
K ¢ Mitra ™ read My BN
Misra *’

(6) Vol. IV, No. 10, datedd the 18th Jaly.
1930, page 661, offer the reply tn
part (c) of starred gquestion No. 296,
inzert the following reply tv part (!
of the same question :—

** (d) Certain concessions were given in
the 1929 examinstion which was
for departmental candidates only. "’
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LEGISLATIVE ASSEMBLY.
Wednesday, 16th July, 1930.

The Assembly met in the Assembly Chamber at Eleven of the Clock,
Mr. President in the Chair.

QUESTIONS AND ANSWERS.

REFUSAL oF PosTMEN IN BENGAL TO DELIVER LETTERS To UNTOUCHABLES.

171. *Mr, 8. C. Mitra : (a) Will Government please state if they are
aware that any postmen refused to deliver letters to untouchables in the
Presidency of Bengal ? .

(b) 1f the reply to part (a) be in the affirmative, where, when, in how
many cases, and what are the castes of the addressees of those letters ?

Mr. H. A 8ams : (a) No.
(b) Does not arise.
Mr. 8. C. Mitra : Will the Ilonmuu.bl,e Member please refer to the

Simon Report, Volume I. page 39. lines 13’ and 14 and- cnqun'e where-
from they got this fantastic information ?

Mr. H. A. Sams : Yes, Sir. |

OWNERSHIP OF SALT AT DHARSANA,

172. *Mr. 8. C. Mitra : (a) Will Government please explain why,
the Government eommuniqué, they- declared that salt at Dharsana was not
Government property, while in the latest ‘* Report on the Administration
of Salt Department of the Bombay Presidency '’ for the year 1928-29 at
page 2, paragraph 7, it is. stated ‘‘ The factories at Dharsana and Chhar-
wada at the southern end of the Gujerat Coast near Bulsar are both Gov-
ernment property and worked departmentally ’’ ?

The Honourable Sir George Schuster : The salt manufactured at
Dharsana is the property of the agarias or salt workers, though the werks
are the property of the Government. These works were described as
departmentally worked in the Administration Report evidently in order
to distinguish them from private works and works leased out as a whole
by the Government. The Department control the output and the sale
price at Dharsana. They also collect the price of the salt from pur-
chasers and pay it to the agarias.

“ MURABIT ” PaINT AND VARNISH.

173. *Mr. 8. C. Mitra : (¢) Will Government please state if it is a
fact that the Alipore Government Test House issued a circular letter
No. 12588, dated the 16th March, 1927, to all the dealers and manufacturers

( 475 )
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476 LEGISLATIVE ASSEMBLY. [16TE JuLy 1930.

of paints and varnishes in India, asking for the supply of samples of
bituminous paint for two years exposure test ?

(L) If so, is it a faet that bituminous paint ‘* Murabit ** of Messrs.
the Murarka Paint and Varnish Works, Ltd., 137, Canning Street,
Calentta, was supplied to the Alipore Government Test House for two
vears’ cxposure test under cover of their letter No. 1458, dated the 5th
April, 1927 ?

(¢) If the answer to part (b) be in the affirmative, will Government
be pleased to state whether any record of the examination of the test was
maintained in the Alipore Government Test House ; if a0, is it a fact that
Messrs. the Murarka Paint and Varnish Works, Ltd., : sked for a copy of
sueh report and offered Rs. 500 to the Government “or a copy of such
Report ?

(d) Is it a faet that such a copy of the Report was refused to them
even after a period of two years when the exposure test was over ?

(e) Is it a fact that the Government purchased a sufficient quantity
of bituminous paint ‘‘ Murabit ’’ from Messrs. the Murarka Paint and
Varnish Works, Ltd., 137, Canning Street, Calcutta, for the three years,
viz., 1928-29, 1929-30 and 1930-31 ; if so, will Government be pleased to
state the reasons for their such purchases ?

(f) Are Government prepared to give a certificate to Messrs. the
Murarka Paint and Varnish Weorks, Ltd.; if not, why not ? .

The Honourable 8ir Joseph Bhore : (a), (b), (¢) and (d). The Super-
intendent, Government Test House, Alipore, addressed various manu-
facturers and importers of Paints in India, including Messrs. the Murarka
Paint and Varnish Works, Ltd., Calcutta, asking them to submit statidard
samples of their products for test against the Indian Stores Department
specifications. The firms were informed that the standard samples would
'be registered and that the test results would constitute a permanent basis
of reference when they were invited to tender for Indian Stores Depart-
ment orders. They were further informed that detailed results of tests
on standard samples would not be communicated to them, but that they
would be informed in due course whether or not their samples satisfied
the respective specifications, and if they failed to do so the respect or
respects in which such samples failed would &lso be indicated.

In development of this scheme, samples of revised grades of
bituminous solutions were invited in Mareh. 1927, and Messrs. the
Murarka Paint and Varnish Works, Ltd., among others, submitted a
sample of their solution in that eonnection in April, 1927.

A record has been maintained at the Government Test House of the
examination of the samples and the general results obtained were com-
municated to the firms concerned, including the Murarka Paint and
Varnish Works, Ltd., in terms of the arrangement under which the
samples were invited. The latter firm asked to be furnished with a copy
of the complete report stating that they were willing to pay ‘‘ a faney
price, say Rs. 500, to secure the recommendatory report.”” They were
told in reply that the sample had been examined for, purely departmental
purposes, that they had been informed before it was received that a de-
tailed report would not be supplied, and that their request could not,
therefore, be acceded to, in fairness to the other firms who had sent
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samples at the same time and under the same conditions. They were
further informed tkat it was open to them to submit another sample and
obtain a detailed test certificate on payment of the preseribed fee.
Thps they have.not done up to new.

~vi(e) ver the pefiod  in question the Indian Stores Depat'tment has
purchased three different makes of bituminous paints and included
among these three was the Murarka Paint and Varnish- Works brand
‘" Murabit ”’. . Their tender for ‘‘ Murabit ’’ bitumingus paint was accept-
ed, because the price and quality were acceptable, -

(f) That a contract was placed with the Murarka Paint and
Varnish Works for ‘* Murabit ’’ bituminous paint indicates that the price
and quality were considered to.be satisfactory. In such cases where
price and quality are acceptable, contracts are placed to cover current
demands and the gquestion of-granting certificates does not arise. The
award of the contract is in itself sufficient evidence that the particular
produets are considered to be comparatively satisfactory.

Mr. 8. C. Mitra.; May I ask the Honourable Member what stands in
the way of the Government Test House disclosing the result when they
are prepared to pay the charges and when a test again means another
two years’ time ? .

The Honourable Bir Joseph Rhore : My Honourable friend has
evidently not listened to my reply. I have pointed out that under the
rules in force if this Company is prepared to pay the normal charges for
such' tests, the tests will be carried out and a certificate given. The
(‘ompany was 8o informed, but up to the present time the Company has
not asked for a eertlﬁcate under those conditions.

Mr. 8. C. Mitra : It seems the Honourable Member has not followed
my question. Does he take into consideration that it will take another
two years to get the same re<ult, while this Test House is meant only
to help indigenous industries ? :

The Honourable Sir Joseph Bhore : T am nof aware that it wﬂl take
two years.

Mr. 8. C: Mitra : Will the’ Honourable Member please: enquire about
this matter whether it will:take another two, years to come to'a conelu-
sion ?

" The Emomblo Sir Joseph Bhore:: It is open to the firm in question
to make representations on that basis.

TeNDERS FOR WHITE LEaD.

174, *Mr. 8. C. Mitra : (a) Will Government please. state if it is a
fact that the Indian Stores Department called for tenders for the supply
of * White Lead Dry ?’ and ‘‘ White Lead Stiff >’ in the Tender No. H.-
6040, dated the 11th November, 1929 ¥

. {b) I$ it..a fact that Messrs. the Murarka Paint and Varnish Works.
Ltd., quoted Rs. 31.and Rs. 32 per cwt. f. o. r. Calcutta for ‘* White- Lead
Dry " and ‘° White Lead Stiff " respectively ?

" (e) TIs it a faet that Messrs. Martin and Company, Caleutta, the
Managing Agents of Messrs. the Bangalore Syndicate, originally quoted

A2



478 LEGISLATIVE ASSEMBLY. [16TE JULy 1930.

Rs. 32-4-0 and Rs..34 per owt. f. 0. r. Bangalore, respect.r\ely , for the same
articles ? i

(¢) Is it a faet that the tenders were opened by Mr C. A. Williams
of the Indian Stores Department and the respective rates mentioned above
were read out in the presence of all the representatlves of different firms
on 20th December, 1929 ¢

(¢) Will Government ‘be pleased to state the reasens why the lower
original quotations of Messrs. the Murarka Paint and Varmish Works, Ltd,,
were refused ?

(f) Is it ‘a fact that Messrs. Martm and Company, Calcutta Manag-
iny ‘Agents of Messrs. the Bangalore Syndicate were requested by the
Indian "Stores ' Department to resubmit their tender owing to their certain
omjssions in their original tender ; if %o, will Government be pleased to
staté the rewsons why ‘the Indian Stures Department requested them ‘to
resubmit their tender by quoting lower rates than their original rates ¢

{¢) Is it a fact that, as Per thé rules for the submission of-tenders.
a tender is liable to be re;ected for an iv omission on'the part of the tenderer,
and if so, why this rule ‘was not appli ed m the case of -Messrs. 'Martin and-
(,cmpany, Caleutta ¢ e e

{h) Do Gm'emthent propose % enqiure mfo the matter H 1f nolé*why
mot ¢ 7"

(D) Wl]l Govern.mcnt be. pleased to state the nitber of qasps in ﬁvlﬁcﬂ
pantiq.pla;' mdw;dual ieqderers were, requested to. resubmit ténders om.
account of certain omissions in thel.r original fenders on the part of i;hp
t(ndorers since the creation of the Indian Stores Department 1 o

. The Honourable Sir J oseph Bhore : (a) Yes.

(b) The Murarka Paint and Varnish WorkS, Immted quoted as
follows :

For imported vhite lead dry Re. 31 per.ewt. in. 2 ewt. aasks.
For imported white lead stiff Rs. 32 per ewt. in 56 Ibs.. drums.
The delivery terms were f. o. r. Calcutta in beth.cases. 1
(¢) Messrs. Martin and Company, Caleutta, the Managing - Agents
of the Bangalore White Lead Syndicate, originally quoted as follows : - .
For white lead dry made in India from. Iﬂduﬂ matena.la Rsy- 30t1|0
per ewt. in 2 cwt. casks.

For white lead stiff made in India fmm Ind:an materlals Rs 34 per
ewt, in 56 lbs. diums.

+The delivery. terms in both cages avere f. o. ., Qg}eutta anchnot for
Bangalore.

(d) The téenders ‘were opened- by Mr. C. A, lehams and the rates
read out were those mentioned at (b)’ and (c) above! ! 2T et

(e) The réason why the rates quoted by the Murarka Paint and
Varnish "Works were not accepted is beeause theirs  was not the lowest
patisfactory tender. Moreover, under the rules for the'supply of articles
required for the publie service, the Chief Controller of -Stores gave pre-
ference to the Indian made white lead tendered by Messrs. Martin and
Company on behalf of the Bangalore White Lead Syndicate.

RS
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(f) Messrs. Martin and Company were not asked io resubmit their
tender. Im their original tender they quoted prices f. 0. r. Calcutta, and

in these prices railway freight from Bangalore to Calecutta was calcu.lated
by the firm at public tarn‘f rates.

The white lead stiff wes purchased for the use of State Railways and
would, therefore, be despatched at railway material rates. In order,
therefore, to ascertain the: actual ecost to Government at destination,
Messrs. Martin and Company were asked to quote their price f. o. r.
Bangalore.

(g) The liability to rejection for omission of any tender would
naturally depend upon the nature and importance of the omission. The

rejection of the tender submitted by Messrs. Martin and Company would
not have been justifiable.

(h) The answer is in the negative and the reason is self-evident.
. (£) The Government have no information of any such cases.

REPORTED WHOLESALE ARRESTS IN THE NoRTH WEsT FRONTIER PROVINCE.

175. *Mr. Gaya Prasad 8ingh : (¢) Has the attention of the Govern-
ment been drawn to the statement of Jamiat-ul-Ulema, Hind, puhlmhed in
the Tribune, dated the 2nd July, 1930, in which it is stated that in Bannu,
North West Frontier ‘Provinee, ‘¢ The present activities of the Jamiat:ul-
Ulema have resulted in the wholesale arrests of not only volunteers but
also of prominent Members, Khans of the Frontier, and of influential
persons. Imams of Mosques who preach prohihition of liquor in accardance
with the admonitions laid down by the Holy Quaran and the Holy Prophet,
are also being arrested under section 40 of the Frontier Act. It evidently
means interferenceé in religion. Those who believe in the vitality of eo-
operation with Government, should take a lesson from these happenings.
Even congregational prayers have been rendered 1mposslble, for all the
Imams are being arrested '’ 1

(b) Will Government. be p]eas.ed to state whether Imams who preach
in the mosques the prohibition of hquor .are arrested and imprisoned ;
if so, why ; and are regular trials held in such cases

The Honourable Mr. H. G. Haig : (a) The attention of Government
has been drawn to the statement, but the allegations contained in it are
not true.

(b) Does not arise.

Mr. Gaya Prasad Singh : Ts this statement absolutely incorrect or
merely exaggerated, or may I know if any part of it is true ?

The Honourable Mr. H. G. Haig : The reply we received from the
Chief Commissioner was that the information was comp!etely untrue.

Mr. Gaya Prasad Singh : Completely untrue ?

The Honourable Mr. H. G. Haig : I imagine that what ‘he was mainly
referring to was the allegation that Imams of mosques have been arrested
and imprisoned for preaching prohibition of liquor. Tt is entlreh w1th-
out foundation.
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REPORT OF INQUIRY INTO THE INCIDENTS AT PESHAWAR.

176. *Mr. Gaya Prasad Bingh : (z) Will Government be pleased to
state when the Official Report of the Suleiman Inquiry Committee into the
happenings at Peshawar is likely to be published ; and what is the total
cos!t of the inquiry

(b) Why was Pandit Madan Mohan Malaviya prevented from going
to Peshawar to give relief to the distressed ; and under what law * And
why was the non-official Inquiry Committee under the presidency  of
Mr. V. J. Patel, not allowed to visit Peshawar ?

The Honourable Mr. H. G. Haig: (a) The Report was published ' on
the 7th July. The Chief Commissioner’s ealeulatmn 0f the eost of the
inquiry has not yet been received.

(b) The Chief Commissioner. considered that, in view of' the condi-
tions then prevailing in the province, the visit was likely to be prejudicial
to peace and good Government and he accordingly took the necessary
action under the Nortl :./est Frontier Province Security Regulatlons of
1922. Similar action was taken in the case of Mr. Patel’s Committee

for the same reason. "

Mr. Gaya Prasad -Bingh : Are Gmermnent aware that the prohibi-
tion of entry of these.gentlemen into Peshawar has resulted in one-sided
evidence being placed-before the Suleiman Inquiry Committee, and which
to some extent vitiates-the conclusions at which the -Committee has
ariived ! ’

The Honourable Mr. H. G. Haig : These gentlemen were not per-
sonally acquainted with the events which took place on the 23rd April,
and I do not see why the prohibition of their entry into the province should
have prevented those who were aequamted with the events coming £or-

ward to.give evidence. N

Mr. Gaya Prasad 8ingh : May I take it that t‘hls prohibition was con-
fined only. to these two gentlemen and to‘nobody else {

The Honourable Mr. H. G. Haig : As' far as I know.

Mr. N. G. Ranga : In view of the faet that in that Report it is
rtated that some people who were slightly injured did not like to come
before the Committee lest they should be charged with having some-
thing to do with the rioting, did the Government take the necessary steps
to assure them that there would not be any action taken against them if
they had gone before the Committee and given their evidence ?

The Honourable Mr. H. G. Haig : I think a definite assurance was
given that nobody would be proceeded against on the basxs of any evi-
dence that he might give before that Committee.

Mr. N. G. Ranga : Arising out of the answer given by the Honour-
able Member, had they been assured that no action would be taken against
them for their presence at the rmtmg 1f thev appeared before the Com-
mittee and gave their ev1denee ?

The Honourable Mr. H. G. Haig : I think an assurance to that effect
was given, but I should like to have rotice of that question to be able
to answer it quite positively.
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Dr. Ziauddin Abmad.: The Honourable the Home .Member said
yesterday that the Report of the Suleiman Inquiry Committee wonld be
made available to the Members of this House........ o

- Mr. President : It has been made available. We got it last night.

Mr. K. C. Neogy : I do not propose to put question No. 177. o
RERIS £ T B ' . o K
© .. . NewspapErs SyPPLIED, To PoLITICAL PRISONERS. -

178. *Mr. Gaya Prasad 8ingh : Is it a fact that in the Punjab Jails,
the Civil and Military Gazette is supplied to some political prisoners ; the
Statesman in Bengal and Behar and the' Times of India in Bombay ! If
so, why only these papers are slipplied, and not Indian papers !

The Honourable Mr. H. @. Hzig : I would vefer the Honourable
Member to the reply which I'gave on the 14th July to Mr. 8. C. Mitra’s
question on the same subject. )

:Mr. Gaya Prasad 8ingh : Is it not within the power of the Govern-
ment to call for a statément from the Liocal Governments to ascertain
whether the statements contained in my guestion are correct or not ?

. The Honourable Mr. H. G. Haig : I think, Sir, this is essentially a
matter which must be left to the diseretion of the Local Governments.

DECLARATION OF THE M-Imﬂ_ ConGEESS COMMITTEE AS AN UNLAWFUL
ABSSOCIATION.

179. *Mr. Gays Prasad 8ingh: (¢) Is it a fact that the Working
Committee of the All-India Congress Committee was declared an unlawful
association at 4 A.M., on the 30th June, and Pandit Motilal Nehru and Dr.
Sayéd Mahmud were arrested after 5 A.M., on the same date, under section
17 (1) of the Criminal Law Amendment Aect ?

(b) Are Governmenif prepared to publish the correspondence that
passed between them, and the Government of the United Provinces, with
regard to the declaration of the Working Committee of the All-India
Congress. Committee as an unlawful assoeiation ?

The Honourable Mr. H. G. Hdig : (¢) So far as the Government of
India are aware, the facts are correetly stated.

(b) No, Sir. NS
CoNGRrEss' PROPAGANDA AMONGST TRANS-BORDER TRIBES.

. 180. *Mr. Gaya Prasad 8ingh : Will Government kindly state what
is the evidence in support of the ofticial statement issued by them that ‘‘ it
is believed that persistent propaganda among the trans-border tribes of the
North West Frontier inciting them to attack British India has been insti-
gated by Congress organisation '’ ¢

And are Government prepared to place such materials on the table ?

The Honourable Mr. H. G. Haig : The Government of India reached
this view after full consideration of the information in their possession.
I regret that I am not prepared at present to place that information on
the table. o

tNot put by the questioner.
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COMPENSATOBY ALLOWANCE FOR PosTAL EMPLOYEES IN MADRAS CITY

181. *Rao Bahadur P. T. Kumaraswaini Chettiyar : (a) Wﬂl Gov-
ernment be pleased to state whether it is a fact that compensatory
allowance is paid to postal officials in the selection grades in Calcutta and
Bombay while it is denied to the similar eclass of employees in Madras
City ?

(b) Isit a fact that a certain class of officials of the Local Government
in Madras whose scale of pay is the same as that paid to similar employees
in the mofussil get eompensatory alinwanee on aecount of the eosthness of
living of the-City ?

(¢) Is it a fact that the late Member-m-eharge of the Department
of Industries and Labour, the Hénourable Sir Bhupéndra Nath Mitra,
replied as follows to a deputation of Postal officials of Madras at Madrus
City on the 19th December, 1929, which is published at page 400 of the
general letter of the Madras Cirele Postal Union :

“ He said that a departmental committee which was onee appointed by the
Government of India to inguire into the question of the grant. of -ecompensatory
allowances to certain classes of gazetted officers reported that there was no necessity
for compensatory allowance in the ease of officers serving in Madras City. "When
it was pointed out to him that the Loeal Ggvernment are granmting such compen-
satory allowanees he sa:d that the rates of pay in the two cases were not comparable.”

(d) Will Gov ernment be pleased to state when the Committee was
appointed and who were the members of the Committee ?

(e).Did they visit Madras and make personal investigations as to the
cost of living at Madras and compare the: w:th the cost of liv‘m'g at
Calcutta and Bombzu ?

(f)y Wil Government be pleased to lay on the table a copy of the
Report ?

(g) With reference to the eoncludmg portion of the Honourame Mem-
ber’s reply, are not the 'rates of pay of postal officials in Caleutta and
Bombay different from the rates of pay granted to the employees of the
Local Government at the respective stations and, if so, why should postal
employees in Madras City alone be treated exceptmnally ?

(k) Have Government reconsidered their decision, and are they pre-
pared to grant the allowance early f

Mr. H. A. Bams (a) and ' (b). The Honourable Member is referred
to the replies given by Sir Bhupendra Nath Mitra to parts (a) to (¢) of
Mr. Abdul Latif Sahib Farookhi’s starred question No. 491 in ‘the §Jegls-
lative Assembly on the 11th February, 1929.

(¢) Yes:

(d), (e) and f). The Committee was a departmental Committee
and Government are not prepared to furnish the information asked for.

(g) The reply to the first part of the questlon is 'in’ the afﬁrmatlve
As regards the second part, the rates of pay of postal officials in the
ordinary time-scale in Madras have been fixed after due consideration of
the cost of living, among other things, in that place. As regards ofﬁclals
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in the selection grade, their rates of pay have been fixed at an all India
rate and Government do not' consider that the cost of living in Madras
is so much above the general average of the cost of living throughout
India as to justify the addition of any compensatory allowance to these
rates.

(k) No.

CLERICAL ESTABLISHMENT OoF THE MiNT BuiLDINGS PosT OFFICE AT MADRAS.

- 182, *Rap Bahadur P. T. Kumaraswami O‘hettlya.r (a) ‘Will Gov-
ernment be pleased to state the strength of the c'erical establishment of the
Mint Buildings Post Offiee, mcludmg the Sub-Postmaster ?

(b) Is it a fact that the Presidency Postmaster, Madras, has been
sending proposal after proposal for the last two or three years to the Post-
master-General, Madras, asking for additional establishment as the work
of the office has enormously inereased ?

(¢) Is it a -fact that the Postmaster-General, Madras, has been return-
mg such proposals each time, asking the Premdency Postmaster to submlt
fresh proposals ? -

(d) Isit a fact that one reserve clerk and sometimes two reserve clerks
have been permanently attached to the Mint Buildings for the last few
years to cope with the increased work pending sanction of addltlonal
establishment by the Postmaster-General, Madras !

(e) Are Government- prepared to  direet. the -Peostmaster-General,
Madras, to expedite his inquirles regarding the Justlﬁcatmn of additional
esfabhshment? )

Mr. H. A Sams: (a) to (e). The necessary information is being
collected and will be communieated to the Honourable ‘Member in due
course.

CiericaL EstaBLiseMENT oF THE Hica Courr BUILDINGS Post OFFICE AT
_ MADRAS.
183. *Rao Bahadur P. T. Kumaraswami Ghettiyar : (a¢) Will Gov-

ernment be pleased to state the strength of the clerical establishment of the
High Court Buildings Post Office, Madras, including the Sub- Postmaster 1

(b) Has the Director-General sanctioned that the th-Pustmaster be
placed in the setection grade ¢ If so, when ?

(¢) Is it not a fact that the sanction has been kept in abeyance ¥ If
80, why ? _

(d) Do Government propose to give effect to the sanction early ?

Mr. H. A B8ams : (a) Seven, including the Sub-Postmaster.

(b) Yes, in March last. _

(¢) and (d). The required information is being collected and will
be communicated to the Honourable Member in due course.

CLERICAL ESTABLISHMENT OF THE FOREIGN MoNEY ORDER DEPARTMENT IN
THE MaDRAS GENERAL PosT OFFICE.

184. *Rao Bahadur P. T. Kumaraswami Chettiyar : (a) Will '‘Gov-
erument be pleased to state the total number of clerks in the Foreign Money
Order Department in the Madra.s General Post Office ?
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(b) What is the average number of Mone h
y Orders disposed of - h.‘r’ the
Department every day and what is their total value, ? '

) Does not the Head Clerk check all the entries and stamps on the

money orders and is he not immediately responsible for the correctness of
the preparation of the amounts ?

(d) Has not the Head Clerk got to .advise all the Money Orders receiv-
ed daily, arrange for the proper distiibuwtidn of work: ariong the staff, pre-
pare advices of . paymenty, and despatoly of' oatward Mmew: Order- lists,
reftmd statements, void statements, B.m.pose of the innumerable eorrespond-

ence received on the ‘subjeet from the foreign administration; payees and
various post offices in India and Burma ?

(e) Are not' similar appmntments in Caleutt.a and Bombay placed in
thef selection grade ?

(f) Do Government propose to raise the appomtment ‘of the Head

Clerk, Foreign T\Ione} Order Departmsent to the selectlon grade ? If not,
why not ¢

Mr. H. A. 8Sams: The required information is bemg collected and
will be furmshed to the “Honourable Member in due course.

Postar OrrFiciais poiNe ForEIGN MuL.SonTlm WORK AT 'M.mms.

185." *Rao Bahadur P. T. Kumaraswami Chettiyar : (a) Will Gov-
ernment be pleased to state whether it is a fact that they are abolishing
the Foreign Mail Division which performs sorting work of overland mails
in the mail van attached to the special train running from BombBay to
Madras, and if so, from what date and why ?

(b) Is it a fact that the sorting work is proposed to be done at Madras
by the staff of the Madras General Post Oﬁ‘ice out of their usual office hours
by payment of overtime allowance ¥

(c) What is the allowance paid to postal officials in Bombay when they
-perfarm a similar class of work on foreign mail days ! ~

d), What is the allo“anee proposed to be.paid to the postal officials
in L adras-

(e If the overtime allowance proposed to be paid to the postal officials
at Madras is lower than that paid at Bombay, what is the reason for pay-
ing lower allowance at Madras ?

(f) Is the lower allowance dne to lower cost of living ? If so, is the
difference in the cost of living so great ?

(g) Do Government pay different rates of pie money to the 'tele-
graphxsts at Calcutta and Bomhay owmg to the difference in the cost of
living ¢

(k) If not, are Government prepared to pay the same rate of overtime
allowance to posta.l officials doing foreign mail sorting work at-Madras as
at Bombay ?

Mr. H. A 8ams : (a) No : only a section of the Foreign Mail. Divi-
sion has been abolished from the 11th July, 1930, from which date the
Bombay-Madras Express train is being utilised for transmission of in-
ward foreign mails in order to accelerate the service.
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. (b) Yes, in respect of the sorting work of the town of Madras. -

(¢) and (d). Statements containing the required information are
being supplied to the Honourable Member.

.(¢) As the overtime to be performed by the staff of Madras™is ex-
pecfed to last only half as long as the overtime in Bombay, and as the
rates of pay of the former are lower than those of the latter, the rates
of overtime proposed for the Madras staff are less than the rates sane-
tioned for the staff in Bombav.

(f) As.explainest: im:the:.reply .to parf (&) ‘of this " qttestmn the
dlﬁ’erenee m the rates of ov ertime is not solely due to the difference ‘in
the cost of living in' Madras and Bombav as reflected in ‘the difference
in the time-scales of pay for the two places, It is chiefly due to the

ifference in the duration of ithe overtime duties.

The last part.of this question does not, therefore, arise.”

(g) No, because the rates of pay of the staff concerned and the
standards which determine pie money earnings are the same at both
places.

(h) No, for the reasons glven in my reply to partq (e) and (f).

Lowns'r SELECTION GRADE EXAMINATION oF THE PosTal DEPARTMENT.

+ 186. "*Rao Bahadur P. T. Kumaraswami Chettiyar : {a) Will Gov-
‘ernment be pleased to state whether they intend holding the lowest selec-
tion grade examination of the Postal Department this year also and lf 80,
when, and if not, why not ?

(b) If the examination is to be held this year also, do they propose to
exempt the officials who are more than forty years old from appearing in
puarts 3 and 4 as was done in the first examination ?* If not, why not ?

(¢c) Do they propose modifying the rules and the syllahus of the
examination and if so, what are they ?

Mr. H A . 8ams : (a) Yes. Probably in December, 1930.

(b) No. The officials have had ample notice that the exammatmn
would be held yearly ; and even the older members of the staff, in whose
favour a concession was allowed on the occasion of the first exammatmn,
should now have no undue difficutty in preparing for the examination
whleh relates in the main to business with which they are familiar.

(¢) The question is ‘under my consideration.

CrLERICAL ESTABLISHMENT OF THE CORRESPONDENCE DEPARTMENT OF THE
MapeAs GENERAL Post QFFICE.

187. . *Bao Bahadur P. T.'Kumaraswami Ohe‘ttiyar (a) Will Gov-
ernmdent be ‘pleased to state the number of clerks in the Correspondence De-
partment, Madras General Post Office ¢

(b) Is it a fact that there is only one selectlon grade appointment in
the Correspondence Department ¢

* (¢) How many clerks are there in the Correspondence Departments of
the Bombay and Caleutta Gemeral Post Offices and how many selection
grade appointments are there in each.of those offices !
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(d) Is it a fact that one single Head Clerk is in charge of the corres-

pondence work of the offices of the two City Superintendents of Post Offices
of Madras City ¢

(e) Are Government prepared to consider the matter ?

-Mr. H. A, 8ams : (a¢) to (e). Necessary information is being collect-
ed and will be communicated to the Honourable Member in due course.

UNSUITABLE QUARTERS OF THE MiNT BuiLpiNgs PosT OFFICE AT MADRAS.

188. *Rao Bahadur P. T. Kumaraswami Ohettiyar : (¢) Are Govern-
ment aware that the Mint Buildings Post Office is located in an ill-
ventilated and low building putting the staff to serious inconvenience ¢

(b) Is there any proposal to remove the office to a better building,
and if so, when 1 If not, why not ¢

Mr H. A 8S8ams: (a) and (). The Postmaster-General, to whom I
have referred, reports that the building is neither ill- ventllated nor low-

and that there is therefore no proposal to move the post offiee to another
building.

CoNGESTED QUARTERS OF THE GENERAL PosT OFFICE BUiLDINGS AT MADRAS,

189. *Rao Bahadur P. T. Kumaraswami Chettiyar : (¢) Will Gov-
ernment be pleased to state the total area-occupied by the different Depart-
ments of the Madras General Post Office in the Madras General Post Office
buildings ! Will Government be pleased to place on the table the orders

passed preseribing standard minimum space requirements for each clerk
or department ?

() Isit a fact that judged by the above standard the space of. the
General Post Office buildings is insufficient ?

(¢) Is it a fact that certain Departments of the General Post Oﬁice,
such as Correspondence, Delivery, etc., are very congested ?

((I) ‘What is the total area of the Correspondenee Department and
what is the number of clerks and menials working in the Department ?

(e) Is it a fact that all the records of the Department are kept in the
Depurtment itself ?

(f) Isit a fact that t.he post boxes in the Madras General Post Gﬂiee
are situated in a dark room: in the ground floor and the officials are made to

work in the Department throughout the day under electric lights and
fans ?

{¢9) Is it a faet that some of the officials working in that Department
are frequently absenting themselves falling ill ? :

(k) Isit a fact that a site has been purchased for construeting Madras
General Post Office buildings ; if so, when and where, and at what price !

Has the site been let out to any body ?. If so. when, for what rent and
for what period ?

(1) Do Government propose to take steps to erect a suitable building
for the General Post Office early and take immediate steps to obtain a

rented building near the General Post Office to transfer some of the Depart-
ments ?
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(j) Is it a fact that ahout a sum of Rs. 60,000 was spent last year to
efiect some improvements to the buildings of the Central Telegraph.Office,
Madras, which forms part of the General Post Office buildings and nothing
has been spent for the improvement of the bmldmg occupied by the post
office proper for a very long time ?

Mr. H. A. 8ams : (@) 28,836 square feet plinth area. A copy of the.
orders prescribing, as a guide, the standard space for each postmaster,
clerk and department will be sent to the Ionourable Member. The
standard laid down for a clerk is 75 square feet. No standard is pres-
éribed for a Department as the size of a Department vax‘:ee with 1ts per-
sonnel. o

(3) and (e). Information on these points is being collected and 'nﬂ
be communicated to the Honourable Member.

'(d) 2,240 square feet 29 clerks and 6 memals 'work in that Depart-
ment .

(e) Yes. : o v

(f) The post-boxes in the Madras General Post Officelhre in a ¥oom
on' the ‘ground floor; but the room is ‘spacious and we!l ventilated. The
long range of post boxes necessitates the use of electric light when work
is'in progress: Fans are also . nsed j‘or the convenience aﬁd cOmfor’r of
the staff.. o o Dol gLl

(g) No. Abaenteenm in the Lorrespondence Branch la:'about the-
same as in other;Departments of the-Gertepal. Post -Office, Madrss,, . s

() The site known as Taylor’s yard ‘on- Moiint Read: - was puwrchased:
in 1915 for Rs. 1,31,614 for a building not only for .therMadras General
Post Office, but to accommoda.tae also. the Exeeutive ‘and Admmlstratxvo
offices. A portion of the site was. sold to. the a8 Corpomtlon in 1924-
25 for Rs. 3,438 and anothér pOrtlon has“béen 1et out -to the Madras City
Mail contraetors at Rs. 219 ‘per mensem, us assessed hiy thei Pablic Works
Department.. The 'period of thelease is being aseértained and:will be com-
municated later to the Honourable Member, S0

(%) The Government of India. do mot propose to erect a ne‘; bu,l.ld-
ing for the General Post Office, Madras, nor to hlI‘P a rented bmldmg untﬂ
they are eomhnced of the 'neceddlty to do 80,

(j) A sum of Rs. 56,597 Was spent last year for lmprovement of the
Instrument Room of. the Central Telegraph Ofﬁce, Madras. - No extensive
improvements are necessary to the Gen,e:a.l ,Post Office bnﬂﬂmg, but.
several internal alterations have been made to meet the requ1rements of
every Department as necessity arose. :

REFUSAL oF “PerMIssion 1o GHULAM ]hsw KHAK, er-NaWAEB oF T#XK, To'
nmsmz IN THE Non'rn WEéT 'F&zom-ma Pnovmcg

*Hn 8. C. Hﬁra (a) W;.IJ Government please state if it'is a
faet that Ghulam Kasim Khan, ez-Nawah of Tank, District Dera Ismail’
Khan, North West Frontier Prownce was deported dunng the great
war ?

) Is it a fact that the order of deportation 1egardmg the Nawab of
Tank was cancelled several years ago.hy the Government of India after
consulticg the Chief Commissioner, North West Frontier Province ¥
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{¢) Is it a fact that soon after the cancellation of the said order of
deportation the said ex-Nawab wanted to go to his native place Tank and
live there at his home for the rest of his life ¢

(d) Isit a fact that the Government comm,unicated to him an executive
order that if he were to enter the North West Frontier Province he would
forthwith be turned out of that provinee under the Frontier Crimes Regula-
tions of 1901 ? If so, will Government give reasons for sueh an order ?

(e) Is it a fact that the said Nawab is abeut 60 years of age, and
despite his repcated memorials to the Government of India through the
Chief Commissioner, North West Frontier Province, he is not permitted
to enter the North West F'rontier Province and reside at Tank or Dera
Ismail Khan ? If so, will Government be pleased to state the reasons for
such refusal ?

(f) Are Government prepared to permit the said ex-Nawab to enter
the North West Frontier Province and reside therein on the fulfilment of
any condition or conditions ! If so, what are those conditions ?

Mr. E. B. Howell : (a) to (¢). Yes. The presence of Nawab Ghulam
Qasim Khan in the North West Frontier Province was considered to be
undesirable.

(f) Enquiry is being made from the North West Frontier Pro-
vince authorities and an answer will be given to the Honourable Member
in due course.

Maulvi Abdul Matin Ohowdhury Why was the presence of the
gentleman eonsidered undesirable f

‘Mr, E. B. Howell : Does the . Honourable gentleman know the
Nawab in question ? Is he acquainted with the Nawab ?

Maulvi Abdul Matin Chowdhury : No, Sir.

Mr. E. B. Howell : If the Honourable Member were acquainted with
the Nawab in question, he would: not have put this guestion.

Maulvi Abdul Matin Chowdhury : I want the information from the
Honourable Member. Why was his presence eonmdemd undesirable 1

Mr. E. B. Howell : The presence of the ex-Nawab in. Tank puts it
within his power at any time to make the existence or at any rate the
tranquil existence of the present Nawab a muatter of impossibility. If
he exercises all the pawers that he has in’that direction, he can make
the present Nawab'’s life unbearable.

1191.¢

LATE ARRIVAL OF THE GrAND TRUNK EXPRESS AT THE CENTRAL Su'non
MADRAS.

192. *Rao Bah.a-dur M. C. Rajah: (¢) Will Government please
state if it is'a fact that the Up Grand Trunk Express " almest daily
arrives late at the Central Station, Madras ¢

(b) Is it a fact that, as a consequence thereof, through passengers
from Northern India to places south of Madras on the metre gauge
section are unablé 1o eatch the Ceylon Boat Mall at the Egmom station ?

——

1Not put by the questioner.
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(¢) Are Government aware that, even otherwise, the interval of 25
minutes between the arrival of the Up Grand Trunk Express at the Madras
Central Station (8-15 p.M.) and the departure of the Ceylon: Boat Mail
at Egmore (8-40 p:m.) is so short that it is physically impossible for
through passengers from Northern India to catch the Ceylon Boat Mail
at the Egmore Station ¥ Is it also a fact that the interval is only thirty
minutes between the arrival of the Ceylon Boat Mail at the Egmore
Station (7 A.m.) and the departure of the Down Grand Trunk Express
from the Madras Central Station ? Have the Railway Department
considered the advisability of addressing -the Railway Administrations
concerned to allow at least an interval of two hours between the arrival
or departure of the Grand Trunk Express aud the departure or arrival
of the Ceylon Boat Mail respectively ?

Mr. AL A L. Parsons: (a) I regret to say that this train is at
present frequently running late, though Government are not aware of the
actual number of times on which it has arrived late at Madras.

(b) Yes, frequently, as the interval between these trains at Madras
is only 25 minutes. -

(¢) The facts are as indicated in these questions. Revised timings
for the Grand Trunk Express trains are to be introduced from the 1st
September and the Railway Administrations concerned will be asked
to consider the advisability of extending the inferval between these and
the Ceylon Boat Mail trains.

HavLt oF THE GRAND TRUNK EXPRESS AT STATIONS BETWEEN BEZWADA AND
MaDRaS.

193. *Rao Bahadur M. ©. Rajah : Will ‘Government please state if
it is a fact that on the section Bezwada and Madras the Grand Trunk
Express makes a halt of only a few minutes in the intermediate stations,
and are Government aware that passengers are put to a lot of difficulty.
in getting water and refreshments from the platforms ? Have the Railway
Department considered the question of arranging for the halts to be longer,
especially at breakfast, lunch and dinner times ?

Mr A. A L. Parsons: Between Bezwada and Madras the majority
of the halts made by the Up and Down Grand Trunk Express trains are
limited to a few minutes and it is no doubt correet that passengers expe-
rience difficulty in getting water and refreshments during such halts.

Revised timings for these trains are to be introduced from 1st Septem-
ber and the Agent of the Madras and Southern Mahratta Railway will be
asked to see what can be done to improve conditions in this respect.

.

Runnine OF A THROUGH TRAIN BETWEEN DELHI AND MADRAS.

194. *Rao Bahadur M. C. Rajah ; (a) \Will Government please state
if they are aware that the through route bétween Northern and Southern
India has become very popular and that comsequently there is a lot of
overcrowding in the through carriages ¢ Have Governmert considered
the question of the advisability of running a through train from Delhi
to Madras and vice versa instead of running only two through carriages ¢

(b) Are Government prepared to issue instructions to the Railway
Staff to see that the through carriages contain only through passengers ?
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(e) Have Govermment considered the question of the advisability of
providing intermediate accommodation alsc on the through earriages ?

Mr. A A L Parsons: (a) Government are not aware thal these
through carriages are generally overcrowded, but as these trains are to be
run as through trains between Delhi and Madras from the 1st September
the number of through coaches will then no longer be limited to two as at.
present.

(b) T am afraid it is not practicable to prohibit local passengers from
finding accommodation in the through carriages when they are not fully
oceupied.

(¢) Intermediate class through tickets ¢annot be issued for this train
as intermediate class tickets are not sold on the Nizam’s State Railway
which forms a portion of this route.

Provisiox oF BUrrFeT Cars IN THE GRAND TRUNK ExPrEss.

195. *Rao Bahadur M. C. Rajah : Have Government arranged for
the provision of buffet ears in the Grand Trunk Express for the con-
venience of the long distance passengers who are mestly lndians, just as
they have done on the Lahore-Delh: section !

Mr. A A, L Parsons : A dining car for Tndians is run on this train
on the North Western Railway and an ordinary restaurant car on the
South Indian Railway. The Agenh of the Great Indian Penin<ula, Nizam’s
State and Madras and Southern Mahratta Railways will be asked whether
it will be possible to run a buffet car on this train over their lines.

OvErcrowDING OF THROUGH THIRD (LASS CARBJAGES BY INDIAN SEPOYS.

196. *Rao Bahadur M. C. Rajah : (¢) Are Government aware that
the through third class carriages are often overcrowded with Indian
sepoys on their seasonal moves ¢

(b) Have Government considered the question of providing them.
with separate compartments so as to relieve the congestion in the ordinary
through third class carriages ?

Mr. A. A L. Parsons : (a) No.

(b) With the present arrangement of only two through coaches, it
is not possible to reserve any of the accommodation therein for sepoys.
From the 1st September when the whole train will run through between
Madras and Delhi it should not be necessary to reserve special accommeo-
dation for sepoys.

ProvisionN oF BETTER TYPE CARRIAGES FOR THROUGH SERVICE IN THE MADRAS
AND SOtUTHERN MAHRATTA AND SoUTH INDIAN RaTLWAYE.

197. *Rao Bahadur M. C. Rajah: Are Govertiment ‘prepared to
instruct the Madras and Southern Mahratta and South Iadian Railway
authorities to provide a better type of carriage for the through service
than they do at present ?

Mr. A A. L. Parsons : It is understood that of the through coaches
requwed for the present service those provided by the Nizam's State
Railway' are not in very good internal condition, and the Agent of that
Rallway has been asked whether he can replace them with better ones,
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CARRIAGE OF MAILS BETWEEN NORTHERN AND SOUTHERN INDIA BY THE
TaROUGH RaiLway RouTe.

198. *BRao Bahadur M. C. Rajah : Will Government be pleased to
state if it is proposed to carry the mails between Northern and Southern
India by the through route, instead of by the Bombay route as at present
done ? If so, when ¢

Mr. H. A 8Sams : Yes. Steps are being taken to carry mails by the
“‘ through route ’’ from February, 1931.

INDIANISATION OF THE SUPERIOR STAFF OF THE IMPERIAL BANK oF INDIa.

199. *Mr. 8. C. Mitra : (¢) Will Government be pleased to state
whether any correspondence has passed between the Government and the
Imperial Bank of India or whether Government have ever issued any
instructions regarding Indianisation of the superior staff of the Bank ?

(b) If so, will the Honourable the Finance Member be pleased to
lay on the table copies of such correspondence or instructions ?

The Honourable Bir George Schuster : No official correspondence
has passed on this question between the Government and the Imperial
Bank, and I would remind the Honourable Member that the Government
have no official status for interfering in the internal administration of
the Bank. At the same time I may inform him that T have taken fre-
quent opportunities of discussing the question with the Managing
Governors, and after the debate in this House during the last Delhi Ses-
sion on the Bill brought forward by Mr. B. Das, I specially wrote to
one of them forwarding a copy of the official Report and ecaling his
special attention to the points raised and to the sentiments which I had
expressed in the course of the debate, I am satisfied that the respon-
sitle authorities are making a genuine endeavour to instal Indians in
positions of trust in the Bank.

APPOINTMENT OF MusLiMS To THE OFFICE OF THE PRIVATE SECRETARY TO THE
Vicerov.

200. *Mr. Abdul Latif Saheb Farookhi : (¢) What is the total strength

of the clerical establishment in the office of the Private Secretary to H. X
the Vieeroy ?

(b) How many of them are Muslims ? If none, why not ?

(¢) Are candidates recruited in that office through the Public Ser-
vices Commission ?

(d) Are not qualified Muslims available for the office of the Private
Secretary to H. E. the Viceroy ?

(¢) Have Government considered the question of the desirability of
appointing gualified Muslims in that office ¢

The Honourable Mr. H. G. Haig : (¢) Fifteen.

(b), (d) and (e). There are no Muslims in the ofﬁce at present.
The Honourable Member will no doubt realise that in a small office
vacancies occur infrequently, and in this office there has in fact been no
vacancy since 1926, when the Government of India took up the questlon

LSCPR(LA) B
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of Muslims in the Secretariat offices. I understand that when a suitable
vacancy oceurs, the head of the office will consider the’claims of Muham-
madan candidates.

(¢) No.
t201.*

RESTORATION OF STIPENDS TO MEMBERS OF THE CARNATIC FAMILY.

202. *Mr. M. K. Acharya : Will Government be pleased to say wha!
action they have taken or propose to take on the Resolution adopted by
this House last January, on the subject of restoration of Carnatic
stipends !

Mr. E, B. Howell : I would refer the Honourable Member to the
answer given by me in the House on the 14th instant to a question on the
same subject by the Honourable Maulvi Mohammad Shafee Daoodi.

EpucaTioN, HEALTH AND SANITATION OF AJMER-MERWARA AND DELHI.

203. *Rai Sahib Harbilas 8arda :- (¢) Is it not a fact that the
Government of India are responsible for the education, health and sani-
tation of the provinces of Ajmer and of Delhi ¢ Is it a fact that both of
them, containing almost equal populations, are under the direct administra-
tion of the Government of India ?

(b) Is it a fact that there is only one District Board in the Province
of Ajmer-Merwara and one in Delhi ?

8ir Frank Noyce : (a) and (b). Yes.

(GRANTS GIVEN TO THE DisTRICT BoARDS OF DELHI AND ATMER.

204. *Rai Sahib Harbilas 8Barda: (¢) Is it a fact that the
annual income of the Distriect Board, Delhi, is Rs. 90,000 while the Gov-
ernment have given it (recurring and non-recurring) grants :

in 1926-27 of Rs. 9,47,270,
in 1927-28 of Rs. 1,88,431,
in 1928-29 of Rs. 1,35,579,
in 1929-30 of Rs. 1,54,811,

while to the District Board of Ajmer with an average annual income
during the last four years of about Rs. 85,000, Government have given

in 1926-27 only Rs. 17,000,
in 1927-28 only Rs. 29,250,
in 1928-29 only Rs. 25,750,
in 1929-30 only Rs. 25,750,

or 1n other words while to the Delhi District Board, Government have given
from 150 to 175 per cent. of its own income as grant, they have given onty
29.5 per cent. as grant to the Ajmer-Merwara District Board ?

t8ce page 535.
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(b) If so, will Government state their reasons for this differential
freatment, stating if the requirements of the two provinces are different,
what are those differences which entitle the Delhi Distriect Board to earn
such a large grant as Rs. 1,55,000 while Ajmer gets only about Rs. 24,500
a year {

8ir Frank Noyce : (a) The average annual income of the District
Board of Ajmer is over Rs. one lakh, not Rs. 85,000, but the other
figure; given by the Honourable Member regarding the District Board of
Ajmer are approximately correct. The figures he has given regarding
the income of the District Board, Delhi, and the Government grants
made to it, have had to be referred to the Chief Commissioner, Delhi, for
verification.

(b) Pending receipt of the information called for from the Chief
Commissioner, I am not in a position to reply to the point raised. On
the assumption that the figures for Delhi are approximately correct,
I may, however, suggest that though it is not easy to compare the rele-
vant needs of two distinet areas, it is not unnatural that the Distriet
Board of the distriet which contains the Capital of the country should
receive the larger grants from Government.

Rai Bahib Harbilas 8arda : The annual income of the District Board
in question given in my question is Rs 85,000 and the Honourable Mem-
ber said that this income is over rupees one lakh. Is it not a fact that
the rupees one lakh includes the Government grant also, while the figure
of Rs. 85,000 given in the question gives the income of the Distriet Board
exclusive of the Government grant ¢

8ir Frank Noyce : The figures which were given, Sir, were obtained
from the Chief Commissioner. I will verify the point raised by the
Honourable Member and let him know the result.

LAck oF GRANTS GIVEN TO THE AJMER MUNICIPALITY.

205. *Rai Sahib Harbilas Sarda : Is it a fact that the Government
of India have, during the four years 1926-27 to 1929-30, given from Central
revenues Rs. 8,15,489 as recurring and Rs. 78,891 as non-recurring grants
to the Delhi Municipality, while not a rupee has been given as a recurring
or non-recurring grant to the Ajmer Municipal Committee for the same
purposes as those for which grants have been given to the Delhi Municipa!
Comn:ittee except Rs. 25,000 a year given to the Ajmer Administration for
primary education in urban and rura] areas of the province ?

8ir Frank Noyce : The figures relating to grants to the Delhi Muni-
cipal Committee have been referred to the Chief Commissioner for verifi-
cation. The statement in the last part of the question as to grants to
the Ajmer Munieipal Committee is correct.

DePLORABLE SaNITARY CONDITIONS OF AJMER AND BEAWAR DUE TO
LACK OF (GOVERNMENT GRANTS.

206. *Rai S8ahib Harbilas Sardsa : (a) Are Government aware of the
abnormal death rate in the Ajmer Municipal area, as evidenced by 448.5
babies out of 1,000 dying in the first year of birth, and of the fact that
the Ajmer Municipal Committees are unable to make proper arrangementy
for the sanitation and health of the citizens of Ajmer ?

L8CPB(LA) B2
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(b) Will Government give reasons why, when they grant to the Muni-
cipal Committee of Delhi about Rs. 2} to 2} lakhs a year they grant practi-
cally nothing to the Ajmer Municipal Committee ?

(c) Are Government aware that Government’s not taking immediate
measures to remedy the deplorable sanitary and health conditions of Ajmer
and Beawar is adding to the dissatisfaction and discontent of the people of
these places ?

8ir Frank Noyce : (a) Government are aware of the high death
rate in Ajmer municipal area, to which the Honourable Member refers ;
and think that it may be attributed in part to the faet that the Ajmer
Muniecipality have apparently not been able in the past to allot sufficient
funds for public health schemes.

(b) An enquiry has been made from the Chief Commissioner, Delhi,
as to the amount of the grants made annually to the Municipal Com-
mittee of Delhi. With regard to such grants to the Ajmer Municipality,
I would invite the attention of the Homourable Member to the reply
given by me on the 17th February, 1930, to parts (¢) and (d) of his
question No. 318, in which it was explained that as part of the pro-
vramme for medieal and public health improvement in areas diroctly
administered by the Government of India the Standing Finance Coin-
mittee had approved on certain conditions of a grant-in-aid of
Rs. 1,55,000 to the Ajmer Municipality for the improvement of sanita-
tion in Ajmer. Owing to severe financial stringency it has not been found
possible to make any such provision in the budget estimates of the current
year, but the question of including provision for the purpose in the budeet
for 1931-32 will be duly considered '

(¢} As T informed the Honourable Member last February, the Gov-
ernment of Tndia are alive to the necessity of remedying defects and defi-
dleneies in the public health conditions of Ajmer, and hope that when
such deficiencies have been removed, any discontent which may at present
exist on the subject will also be removed.

Dr. Nand Lal : May I ask whether Government have ever appointed
or deputed an expert staff proficient in the efficient treatment of children’s
diseases, in order to drive out this malady ?

8ir Frank Noyce : Which malady ¢

Dr. Nand Lal : So far as the excessive death rate of boys is con-
cerned (Laughter.) (Cries of “‘No, no.’’), that is due to the malady which
is specially concerned with the babies—I mean the excessive death-rate
as the result of those maladies, those diseases which are peeuliar to
children, boys and tabies ? The question I ask is, have Government vet
kindly deputed or appointed any expert to drive out those maladies and
diseases which attack these poor boys as their vietims ¢

8ir Frank Noyce : The Indian Research Fund Association is em-
ploying an expert on questions of this kind. I am not yvet aware how
far the results of that work have heen applied to Ajmer,

Lecarrry or OrpiNance 111 or 1930.

_ *Mr. Abdul Haye : (a) Are Government aware that the Lahore
High Court Bar Association has expressed an opinion that Ordinance No.
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11T of 1930 is inexpedient and wultra vires ? (Vide page 3 of the Tribune,
dated the 3rd July, 1930.)

(b) Have Government since then referred the matter to their Law
Officers and obtainéd théir opinion ? If 'so, with what result ?

The Honourable Mr. H. G. Haig : (a¢) and (b). As the Honourable
Member i< no doubt aware, the matter is now sud judice.

RESTORATION OF STIPENDS TO MEMBERS OF THE CArNATIC FaAMILY.

208. *Mr. Abdul Qadir 8iddigi : Will Government be pleased
to state what action was taken on the Resolution passed by the Legislative
Assembly in the last Delhi Session regardimy the restoration of stipends to
the members of the Carnatic family ¢

.Mr. E. B. Howell : I would refer the Honourable Member to the
answer given by me in the House on the 14th of this month to a question
on the same subject by the Honourable Maulvi Mohammad Shafee Daoodi.

NumBER OF MusLIM STUDENTS AND STAFF IN THE LADY HARDINGE MEDICAL
CoLLeGE aAND Hosprrar, NEw DELEIL

209. *Mr. Abdul Qadir 8iddiqi : (1) Will Government be pleased to
state :

(a) the total number of Muslim and non-Muslim students in the
medical classes and F. Se. cla%ses Lady Hardihge Medieal

College, New Delhi ;

(b) the total number of students, Muslims and non-Muslims who
have obtained M. B. B. 8. degree from the Lady Hardinge
Medical College, New Delhi ; and

(¢) the total number of Muslim and non-Muslim members of the
© staff of the Lady Hardinge Medical College, including sub-
ordinates ?

(2) Is'it a faet that the number of Muslim students in the Lady
Hardinge Medical College is extremely small ¢ If so, have Government
taken any steps to increase the mwmber ?

(3) Are Government prepared to consider the desirability of reserving
some seats and scholarships for Muslim students and to provide other
siitable facilities to increase their number in the Lady Hardinge Medical
College ?

(4) Are Government prepared to appoint suitable Musiims when
vacancies oceur in the Lady Hardinge Medical College and Hospital, New
Delhi, to remove communal inequality ?

8ir Frank Noyce : With your permission, Sir, I shall answer gues-
tions 209 to 211 together. I regret that I eannot at the moment supply
the information for which the Honourable Member asks, but it has been
called for and will be supplied to him later. When it is available, Gov-
ern(llnent will consider the suggestions which the Honourable Member has
made.
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NUMBER OF STUDENTS DISCHARGED FROM THE Lapy HarpiNgE MEDICAL
CoLLEGE, NEw DELHI

t210. *Mr. Abdul Qadir 8iddiqi : (a) Will Government be pleased to
state how many students were discharged from medical classes and F. Se.
classes in the Lady Hardinge Medical College during the current session,
and how many of them were Muslims %

(b) Will Government please state the reasons for discharge from the
classes in each case !

(¢) Are Government prepared to readmit the students so discharged %

D1scHARGE oF A MusLiM GIRL STUDENT FroM THE LaDpy HArDINGE MEDICAL
CorLLEcE, NEw DELHI.

1211. *Mr. Abdul Qadir 8iddiqi : (¢) Is it a fact that, a Muslim girl.
K. Fatims was admitted in the Lady Hardinge Medical College, after due
formalities and that she was reported to be doing her best in February,
1930 ?

{d) Will Government state if she was discharged and if so, why ?
(¢) Have Government considered the desirability of her readmission $

APPOINTMENT OF ACCOUNTANTS ON RAILWAYS.

212. *Mr. 8. C. Mitra : (a) Is it a fact that some training eclass
students have been posted as officiating junior accountants in the Accounts
Department of the Eastern Bengal Railway very recently, though there are
some fully qualified clerks on the East Indian Railway who have not been
given any chance ? If so, why have their cases been overlooked %

(b) Is it a faet that a certain number of the posts of junior account-
ants are held by such unqualified men—who could not even pass Part I
of the 8. A. S. Examination—though there are qualified clerks who have
passed Parts I and II who are working as clerks on very low pay !

(¢) What is the procedure in the Audit Department in such cases,
and is the same procedure followed in the Accounts Department ?

(d) Are the posts of accountants and accounts officers (in the Accounts
Department) treated as an all-India serviee, or are they treated as a local
service ¥ Are there any rules framed by Government ? If so, will Gov-
ernment be pleased to lay a copy of those rules on the table ?

Mr. A. A, L. Parsons : (a) The answer to the first part of the ques-
tion is in the affirmative. As regards the second part, there is at pre-
sent only one fully qualified clerk on the East Indian Railway who is not
working as an Accountant, but it is expected that he will get a chance
very soon to do so. He has therefore not been transferred to the East-
ern Bengal Railway

(b) Men who have passed the Training Class Examination are
cuulified to officiate as junior acecountants.

(¢) The Audit Department had no special Training Class.

tFor answer to this question, s~ answer to question No. 209.
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(d) They are treated as a Local service. The rules framed by Gov-
ernment and approved by the Standing Finance Committee for Rail-
ways are in the Library of the House,

TeNDER FOR RED PAINT ACCEPTED BY THE INDIAN STORES DEPARTMENT.

213. *Mr. 8. C. Mitra : (a) Is it a fact that the Indian Stores De-
partment in Tender No. H-6040, dated the 11th November, 1929, asked
for quotations as item No. 87 a substance ‘‘ Red anti-corrosive suitable
for painting corrugated sheets ’’ ?

(D) Is it a fact that the Indian Stores Department accepted the tender
of a proprietory article ‘‘ Corrugal ’’ against the said item ?

(¢) Isit a fact that on an inquiry from Messrs. the Murarka Paint and
Varnish Works, Ltd., 137, Canning Street, Calcutta, about the specifica-
tion for the said item No. 87 the Indian Stores Department informed
them that it is the same substance as ‘‘ Red Oxide ’’ to I. S. D. specifica-
tion ?

(d) Will Government be pleased to state whether ‘‘ Corrugal ’’ which
has been purchased against the said item No. 87 is of the same speecifica-
ticn as ‘“ Red Oxide ”’ to I. S. D. specification {

The Honourable Sir Joseph Bhore : (a) Yes.

(b) The Indian Stores Department invited tenders for the substance
mentioned in (a) (of the question) and called for prices for any quanti-
ties up to 500 ewts. and between 500 and 1,000 cwts. One of the tender-
ing firms quoted alternative prices for the brand of anti-corrosive paint
known as ‘‘ Corrugol ”’. Two indentors specially asked for this particular
brand as they had found by experience that it gave the most satisfactory
service. To meet the special requirements of these indentors 33 cwts. of
‘“ Corrugol > was accepted and the balance of the demand amouting
to 600 cwts. of red oxide paint was placed with a tenderer who submitte
the lowest satisfactory tender.

(¢) Yes.

(d) It has been explained in answer to (b) that only a comparatively
small quantity of ‘‘ Corrugol >’ was purchased to meet the special require-
ments of two indentors. ‘‘ Corrugol ’’ does not conform to the Indian
Stores Department specification for red oxide paint.

TENDER FOR PAINT REMOVER ACCEPTED BY THE INDIAN STORES DEPARTMENT.

214. *Mr. 8. C. Mitra : (a) Is it a fact that the Indian Stores De-
partment called for tenders for 6,000 gallons ‘‘ Paint Remover free from
Alkali *’ in their tender No. H-6040, dated 11th November, 1929 ¢

(d) Is it a fact that Messrs. the Murarka Paint and Varnish Works, .
Limited, quoted their proprietory article ¢ Mura Paint Di-Solve’’ at
Rs. 5-8-0 per gallon ?

(¢) Is it a faet that the said ‘‘ Mura Paint Di-Solve ’’ was tested by
the Alipore Test House and was awarded a certificate on the 31st May,
1929 ?

(d) Is it a fact that the said ¢ Mura Paint Di-Solve ’’ is an article
manufagtured by Messrs. the Murarka Paint and Varnish Works, Ltd,,



498 LEGI:LATIVE ASSEMBLY. [16TH JuLy 1930.

which is wholly an Indian concern with Indian management, with Indian
capital and labour ?

(e) Isit a fact that the Indian Stores Department accepted the tender
of ‘“ Salvoid ’’ as a substitute for the ‘‘ Paint Remover free from
Alkali 7 ?

{f) Is it a fact that the said ‘‘ Salvoid *’ is an imported foreign pro-
prietory product ?

.- (g) Is it a fact that this ‘‘ Salvoid »” is, purchased by the Indian
Stores Department at Rs. 7 (Rupees seven) per gallon ¢

(h) If the answers to the parts (¢) to (g) be in the affirmative, will
Government be pleased to state the reasons why only 41 gallons of ‘“ Mura
Paint Di-Solve’’, an approved indigenous product, was purchased and the
sunoly of the remainder of the 6,000 gallons of the Paint Remover tender-
ed for was given to the tenderer who quoted a foreign imported article at
a considerably higher rate ¢ '

The Honourable 8ir Joseph Bhore : (a) The Indian Stores Depart-
ment invited tenders on the date mentioned for ‘‘ Paint Remover (caustie
soda solution is not required).’’ The invitation to tender called for prices
for any quantities up to 4,500 gallons and between 4,500 and 6,000 gallons,
that might be demanded during the period from the 1st April, 1930, to the
31st March, 1931. :

(b) Messrs. the Murarka Paint and Varnish Works, Ltd., quoted for
their proprietory preparations called ‘‘ Mura Paint Di-Solve ’’ as follows :

Up to 4,500 Between 4,500

gallons. and 6,000 gallons.
Per gallon, Per gallon.
Rs. A. P. Rs. A, p.
(a) in one gallon tins .. 512 0 512 0
(b) in two gallon cases .. 510 0 510 0O
(¢) in five gallon drums .. 5 8 0 5 8 0

(¢) Yes.
(d) This is believed to be the case.
(e) The Indian Stores Department accepted the tender for ‘¢ Sol-

void _”, not as a substitute, but because this preparation fully satisfied the
requirements.

(f) Yes.

__(g) The Indian Stores Department accepted the tender for ** Sol-
void '’ at Rs. 7 per gallon in one or two gallen tins.

( h') At the time of awarding the contracts the total demands received
for paint remover, by the Chief Controller of Stores, from indenting offi-
cers amounted to 841 gallons. Of this quantity, 41 gallons was placed
with the Murarka Paint and Varnish Works for ‘“ Mura Paint Di-solve ",
The balance of 800 gallons was required by a particular indentor who had
indented specifically for ‘‘ Solvoid . The Indian Stores Department
represented to the indentor that ‘‘ Mura Paint Di-Solve '’ could be pur-
chased at a lower price. The indentor was asked if he would
accept this preparation, but he was unable to agree to accept
any brand of which he had no experience in practical use
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and insisted on the supply of a brand which had been tested, tried and
found satisfactory in actual serviee. ‘ : '

The Superintendent, Government Test House, has reported that < Sol-
void ’’ is superior to ‘‘ Mura Di-Solve '’ as a paint remover.

CoMMUNAL REPRESENTATION IN THE GOVERNMENT OF IND1A OFFICES.

215. *Mr. 8. O. Mitra : (¢) Will Government please state whether
the instructions issued by them regarding communal representation in the
Government of India offices apply also to departmental examinations and
promotions ? _

(b) Tf the reply to part (e) be in the affirmative, how do Government
justify their policy under section 96 of the Government of India Act which
lays down that no one shall be debarred from holding any post under the
Crown in India by reason of his ereed, caste or colour ?

The Honourable Mr. H. G. Haig : (a) The instructions referred to
by the Honourable Member do not apply to departmental promotions.

(b) Does not arise.

Dr. Nand Lal : May 1 ask, Sir, whether this policy, which is prae-
tically based on communalism, is not detrimental to the purity of adminis-
tration ? :

The Honourable Mr. H. G. Haig : No, Sir. The view of the Gov-
ernment of India is that it is desirable that, as far as possible, all com-
munities should receive a reasonable share in the administration.

Dr. Nand Lal : That is quite true : but will the Government of
India be also pleased to look to the purity of administration, which is of
vital importance to every good gavernment ?

The Honourable Mr. H. G. Haig : I do not understand, Sir, how any
question of the purity of administration arises. The Honourable Mem-
ber might perhaps raise a question of the efficiency of the administra-
tion. So far as that is concerned, the Government take steps to satisfy
themselves that persons are not admitted to the public service who are
not, in their opinion, efficient.

. Dr. Nand Lal : May I give a personal explanation, 8ir. The purity
i1s the result of the efficient Government.

Mr. President : Order, order. No explanation is required.

CLERICAL ESTABLISHMENTS OF THE INDIA OFFICE AND THE OFFICE OF THE
Hier CoMMISSIONER FOR INDIA.

216, *Mr. 8. C. Mitra : (a) Will Government please state the strength
of the plencal establishments of the India Office and of the office of the Hic¢h
Commissioner for India ?

(b) What are the different grades and the rates of pay ?
o nt(cg What is the system of recruitment as regards these establish-
ents !
(d) What is the number of Indians holdin i i
clerical establishments ? § appomnrments in the

(¢) Are Indians given any preference in the matter of recruitment
personne] for the clerical establishment ¢ itment of
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The Honourable Mr. H. G. Haig : (a) The total number of the
clerical staff including shorthand-typists, typists and comptometer operat-
ors actually serving in the High Commissioner’s Office on the 1st April,
1930, was 260.

(b) A statement showing the grades and rates of pay is placed on
the table.

(¢) Government understand that the High -Commissioner maintains
a list of ¢andidates who apply for appointments in his office and makes
a selection from that list to fill each vacancy as it occurs.

(d) The number of clerical appointments in the High Commissioner’s
Office held by Indians, including Anglo-Indians, on the 1st January, 1930,
was 49.

(¢) Tt is understood that the High Commissioner fills the majority
oi ’Ivacancie% occurring in his clerical establishment by the appointment
of Indians.

Government have no information about the clerical establishment of
the India Office.

—_—

Statement showing the grade# and rates of pay of the clerical establishment of the
Office of the High Commissioner for India in London.

Higher Clerical Officers .. .. £300—15—300 a year.
Clerical Officers :
(i) Men . e .. %60 a year on entry, rising to £80 a year

at the age of 15 ; thence by £5 to
£100 ; thence by £10 to  £120,
thence by £15 to £150 ; thence by
£10 to £250. (Efficiency Bar, £180).

(ii) Women ,e .. £60 a year on entry, rising to £80 a year
at the age of 18 ; themce by £5 to
£120; thence by £7-10s. annually to
£180. (Efficiency Bar £135.)

Buperintendents of Typists .. .. £150—£7-10s—£180.

Bhorthand - typiste . .. 285.—2s. 6d.—46s. n week.

TFypists .- .. .. 223, 1 week from age of 18 to 19 ; 24s.
at 19 ; 26s. at 20 ; 28s, at 21 (or over
in ease of entrants over 21); and
thence by inerements of 2s. to 36s. a
week.

The temporary staff is on weekly rates of pay, which, on 1st April, 1930, varied
betwboeu 28s. 8. and 162s. 94. a week aerording to the grades and ages of the in-
eumbents,

. _Nole 1.—The permanent stafl is in addition entitled to the Civil Service Cost of
Living Bonus,

Note 2—Members of the establishment of Indian domicile, whose basic salary
does not cxceed £400 a year, receive also an oversens allowanee of £50 a year. This
sllowanee is not, however, admissible to a temporary elerk of limited tenure.

Pay or MEcHANICAL TRANSPORT AND SUPPLY AND TrRANSPORT CLERKS.

217. *Mr. 8. C. Mitra : (a) Is it a fact that there are at present two
different cadres of Mechanical Transport and Supply and Transport clerical
establishments ?

(b) If the reply to (a) be in the affirmative, will Government please
state their scales of pay !

(¢) Is it also a fact that some years ago both were in one cadre ? If
50, what was the scale of pay before separation ?
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(d) Is it a fact that the nature of duties and qualifications required
for admission to both the services are identical ?

(e) Is it a fact that the scale of pay of the Mechanical Transport
clerks was increased after separation but the question of improving the pay
and prospects of Supply and Transport clerks is still under consideration {

(f) When did the Government receive the last memorial from the
Supply and Transport clerks, and what decision, if any, has been arrived at

on it ?

Mr. G. M. Young : {a) Yes. The Honourable Member is referred to
the reply given on the 2Ist March last to part (a) of unstarred ques-
tion No. 269.

(b) The scale of pay for both cadres is the same, namely :
Upper Division—Rs. 125—10—325—25|2—375, with efficiency bars
at Rs. 225 and 325.
Lower Division—Rs. 50—4—90—3—150, with efficiency bars at
Rs. 90 and 120.
(c) The answer to the first part is in the negative. The second does
not arise.
(d) Yes.
{e) In view of the answer to part (¢), this does not arise.
(f) The last memorial was received in June, 1930. The question of
uniform scale of pay for clerks of all military services in India is under
consideration.

CONDONATION OF A BREAK IN SERVICE FOR PENSION.

218. *Mr. 8. C. Mitra: (a¢) Is it a fact that the temporary service
rendered by a clerk in the Military Aecounts Department during the Great
War counts for pension, if no gratuity was received for it and if it is
followed by pensionable service in another Government Department ¢

(b) Does the same service also count for pension if followed by serviee
in another Government office, not immediately after discharge from Lhe
Department, but after one or more short breaks ? If so, what is the
authority for it ¥ If not, why not ?

The Honourable 8ir George Schuster : (a) and (b). The answers
te both parts of the question are in the negative in the sense that tem-
porary service does not as of right count towards pension under the rules
in the Civil Service Regulations, except according to the provisions of
Article 370 in cases where the service has been rendered in an appoint-
ment which is sub:equently made permanent on the same establishment.
As, in the Military Accounts Department, temporary appointments created
in the War have not been made permanent, the prineiple laid down in
Article 370 does not apply. At the same time the Government of India
have discretion, in individual cases, to allow temporary service to count
for pension under Article 361A of the Civil Service Regulations and to
:iool:ldone interruptions of service under Article 422 of the same Regula-

8.
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CoNDONATION OF A BREAK IN SER.ICE FOR PERSION.

219. *Mr. 8. C. Mitra : (a) Will Government please state if it is &
faet :

(¢) that as a result of the Report of the Incheape Committee, certain
temporary clerks in the Government of India offices were
retrenched and that some of them were re-appointed later
after short breaks in service ?

(it) that Government granted special leave up to some specified
period to those retrenched temporary men who had put in
more than four years’ continuous temporary service at the
time of retrenchment and that that period, although without
any appointment, was not considered a break in service ?

(417) that, among others, a temporary clerk in the Department of
Education, Health and Lands whose service was less than
four years in the Department when he was retrenched was
enabled to avail himself of the leave coneession by the break
between his service in that Department and some other pre-
vious service elsewhere being condoned ¥

(b) If the reply to part (i) above be in the affirmative, will Govern-
ment be pleased to state whether the breaks in the service of other clerks
referred to in (7) above (between retrenchment and reappointment in
another permanent vacancy) has been condoned generally to enable all of
them to count their temporary or officiating service before the break for the
purposes of leave and pension ? If not, why not ¢

The Honourable Mr. H. G. Haig : (a), (¢) and (i7). I would refer
the Honourable Member to the reply given to part (1) of the Honourable
Maulvi Muhammad Yaqub’s question No. 875 on the 28th March last.

(#11) It is not a fact that the break was condoned in the case of the
clerk in question. He was allewed two months’ leave on average pay as
a special case, o

(b) The Honourable Member is referred to the reply given to part
(2) of the question mentioned above.

PENALTY PAYABLE FOR CARRYING UNBOOKED LUGGAGES.

220. *Mr, 8. C. Mitra : (a) Is it a fact that all the railways have
fixed a maximum limit up to which penalty is payable by those travelling
without tickets ?

(b) Is it a fact that no maximum has been prescribed in the case of
penalty payable by those carrying unbooked Inggage in excess of the free
allowance ?

(¢) If the answer to parts (¢) and (b) be in the affirmative, do Gov-
ernment propose to consider the desirability of preseribing a maximum
limit as in the case of those travelling without tickets ?

Mr. A. A L. Parsons : (a) The maximum limit referred to is fixed
by seetion 113 of the Indian Railways Aect, No. IX of 1890.

(b) No maximum sum payable as a penalty has been prescribed but
<he amount payable is the full freight chargeable on the luggage carried,
no free allowance being permitted.

(¢) Government do not propose to prescribe a maximum sum payable.
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Hours oF CLEARANCE OF LETTER Boxes 1N COLABA.
9221. *Mr, 8. 0. Mitra : (a) Is it a fact that some of the letter boxes
in Colaba are cleared at 13-30 hours %

(b) Is it a fact that these letter boxes are not cleared between 10-00
and 13-00 hours ? .

(¢) Is it a fact that the Frontier Mail leaves Colaba at 13-00 hours ¥

(d) Is it a fact that mails for the Punjab, ete., are conveyed by this
train ?

(¢) Are Government prepared to revise the hours of clearance of the
letter boxes in Colaba to provide for a clearance about an hour before the
departure of the Frontier Mail ¢

Mr. H. A, 8Sams : (a¢) Yes; all the street letter boxes in the area
of Colaba Town Sub-Office are cleared between 13-15 and 13-45 hours.

'(b) No ; they are cleared between 11-30 and 12-00 hours.
(¢) Yes.

(d) Yes.

{¢) The facility asked for already exists.

DirEcToRY OF GAZETTED OFFICERS OF THE (GOVERNMENT OF INDIA.

292 ¥Mr. 8. ©. Mitra : (a¢) Do Government publish any Directory
of the Gazetted Officers of the Government of India ? If so, after what
intervals ?

(b) Is this publication for public use ! If so, how is its publication
notified for the information of those who may like to purehase it ?

(¢) Is this publication specially for the use of the Government of India

offices ¥ If so, are its copies supplied to all the Departments and is any
intimation sent to the various Departments when it is published ?

The Honourable Mr. H @. Haig : (¢) Yes, The Government of
India Directory is published twice a year.

(b) and (e). This publication is intended both for official and
public use and is on sale. It is advertised in the Catalogue of Gov-
ernment of India publications, and also in the monthly book list pub-
lished by the Central Publication Branch, Calcutta..

ASSIGNMENT OF POLICIES UNDER THE PosTAL INsurance Funp.

293, *Mr. 8. 0. Mitra : («) Is it a facl that the Postal authorities
have prescribed a particular form of assignment of policies issmed under
the Postal Insurance Fund ¢

(b) Is it a fact that they refuse to register assignments which though
legally valid, are not exaectly in aeccordance with the preseribed form ?

(¢) Will Government please state why it is .necessary to adhere
strictly to the prescribed form % '

(d) Is it a fact that conditional assignments are not registered ¢ If
s0, will Government please state the reasons ?
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Mr. H A. Bams: (¢) The Postal authorities have prescribed a
particular form of assignment of policies issued under the Post Office
Insurance Fund as a guide to assist policy-holders.

(b) No, so long as the form is the same in substance as the form
to which I have just referred.

(e) Does mot arise.

(d) Yes, Government do not accept conditional assignments as legal
complications might arise.

CRIMINAL SuITs FILED BY THE NEW DELHT MUNICIPALITY AGAINST RESIDENTS
AND SHOPKEEPERS IN NEw DrvLHI.

224, *Mr. 8. C. Mitra : Are Government aware that the general
practice in New Delhi Municipality is to file criminal suits against residents
and shopkeepers in New Delhi for violation of municipal by-laws ‘without
warning or serving previous registered notices on those against whom they
propose to take criminal action ? If so, why ¢

8ir Frank Noyce : No.

ProvIsiON oF ADDITIONAL AccoMMODATION IN NEw DELHI For ArMY HEAD-
QUARTERS OFFICES.

225. *Mr. 8. C. Mitra : (a) Is it a fact that owing to limited aceom-
modation in the Imperial Secretariat Buildings in New Delhi only a por-
tion of Army Headquarters Offices moved down from Simla to Delhi last
winter ?

(b) When do Government propose to provide accommodation in Delhi
for the whole of Army Headquarters ?

Mr. G. M. Young : (a) The proportion of Army Headquarters
Offices moving to Delhi each year is regulated primarily by administrative
requirements, and not by the amount of office accommodation available.

(b) There is no such proposal, as it was never intended that the
whole of Army Headquarters should move t¢ Delhi.

GRrANT OF HoUSE RENT AND SECRETARIAT RATES oF PaY To CLERKS OF ABRMY
HEADQUARTERS.

226. *Mr. 8. C. Mitra : (a) Is it a fact that the question of the grant
of house rent and Secretariat rates of pay to clerical establishments of Army
Headquarters is under consideration ?

(b) Will Government please state how this matter stands at present ?
Mr. G. M. Young : (a) Yes.

(b) No decision has yet been reached.

AsoLiTiON OF THE PoST OF EsTABLISHMENT OFFICER, ARMY DEPARTMENT.

927. *Mr. 8. C. Mitra : (a) Is it a fact that the question of the aboli-
tion of the appointment of Establishment Officer, Army Department, is
under consideration ?
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(b) Is it a fact that leave reserves have now been established in all
Branches of Army Headquarters ? ' '

(¢) Isit a fact that one of the principal functions of the Establishment
Officer was to recruit personnel for leave vacancies in the clerical estab-
lishments ?

(d) If the answer to parts (b) and (c) be in the affirmative, do Gov-
crnment propose to abolish the post of Establishment Officer ¢

Mr. G. M. Young : (a) No, Sir.
(b) Yes.

(e) No.

(d) Does not arise.

ABoLITION OF THE PosT oF EsTABLISHMENT OFFICER, ARMY DEPARTMENT.

228. *Mr. 8. C. Mitra : (e¢) Is it a fact that Attached Offices of the
various Departments of the Government of India deal direct with the Pub-
lic Service Commission in matters pertaining to their ministerial establish-
ment ?

(b) Is it a faet that all Branches of Army Headquarters have their
separate establishment sections like Attached Offices ?

(¢) Is it a faet that establishments of Branches are distinet from each
cther and that each Branch has its separate seniority roll ?

(d) If the answers to parts (a), (b) and (c) be in the affirmative,
will Government please state why the Branches of Army Headquarters
cannot deal direct with the Public Service Commission ?

Mr. G. M. Young : The information desired by the Honourable
Member will be found in the reply given in the Council of State on the
17th September, 1927, to question No. 213 and in the replies given in
this House on the 11th September, 1928, and 2nd September, 1929, to
starred questions Nos. 407 and 10, respectively.

ABOLITION OF THF PoST OF ESTABLISHMENT OFFICER, ARMY DEPARTMENT.

229. *Mr. 8. C. Mitra : (a) Is it a fact that most of the work per-
taining to the clerical establishment of the Army Department Secretariat
has been entrusted to the Personal Assistant to the Army Secretary ¢

Mr. G. M. Young : Most of the work in question is dealt with by
the Personal Assistant, but under the control of the Establishment
Officer.

MEDICAL ATTENDANCE ON GOVERNMENT EMPLOYEES IN SIMLA.

230. *Mr. 8. C. Mitra : (¢) Will Government please lay on the table
a copy of the Education Department Resolution No. 780, dated the 12th
December, 1922, regarding medical attendance on Government employees ¢

(b) Is it a fact that Government of India employees are required to
pay fees for their operations performed by the Civil Surgeon in the Ripon
Hospital, Simla, and X-rays, ete. ¢

(¢) If the reply to part (a) be in the affirmative, have Government
considered the question of the advisability of making all sueh treatment
free ? 1If not, why not ?
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Sir Frank Noyce ;' (a) A copy of the Department of Education,
Health and Lands Resolution No. 780, dated the 12th December, 1922,
has been placed in the Library of the "House.

(b) No, provided in the case of X-Ray treatment that such treatment
has been prescnbed by the official medical attendant of the Government
sérvant coneerned.

(¢) Does not arise.

MEeDICAL ATTENDANCE ON GGOVERNMENT EMPLOYEES IN SIMLA.

231. *Mr. 8. C. Mitra : (¢) Is it a faet that the establishments of the
Government of India Secretariat and Army Headquarters are éntitled to
requisition the services of preseribed medical officers at their residences in
cases of serious illness ? ‘

(b) Are Government aware that the doctors paying visits to the houses
of such patients aceept fees if offered to them ?

(e¢) Are Government prepared to issue instructions that in the case
of those entitled to free medieal aid payment of fees to doctors is prohibit-
ed and should not be accepted by the latter ?

Sir Frank Noyce : (a) Yes.

(b) Government are not aware of any cases in which the doetors have
accepted fees.

(¢) Does mot arise.

SHORTAGE OF RESIDENTIAL QUARTERS IN NEw DELHI.

232. *Mr. 8. €. Mitra : (a¢) Is it a fact that the Government of India
collected information six months ago regarding the total establishment of
each of the Government of India Secretariat, Attached and Subordinate
Offices permanently located at Delhi or moving to Delhi and the number
wishing to reside in New Delhi if residential accommodation is available ¢
It so, what are the total figures for ‘* C’’ and ‘‘ D’ eclass orthodox
quartere. ?

(b) What is the total number of residential quarters that will be
available for them next winter ?

(c) When do Government propose to construct a sufficient number
of quarters to accommodate all the establishments of the civil and military
offices in New Delhi ?

The Honourable Sir Joseph Bhore : (¢) Information of the nature
referred to has been collected but the figures for ‘“ C’’ and ‘““ D '’ class
crthodox quarters have not been worked out separately.

(b) 1208 quarters, viz.,, 238 ““ C '’ and 970 ““ D "’ class orthodox
quarters,

(¢) The matter is under consideration.

ProvisioN oF A Zoo axp Muskum v New DELHI.

233. *Mr. 8. C. Mitra : (¢) Is it a fact that there is no zoological
and botanieal garden in New: Delhi ¢

(b) Do Government propose to convert ome of the parks into a
garden * Tf so, when ?
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(¢) Do Government propose to provide a museum in New Delhi t If
50, when ?

Mr. G. 8. Bajpai : (a¢) Yes.

(b) No such proposal is under consideration at present.

(¢) Yes, a museum of Central Asian antiquities already exists in Delhi.
The question of constructing a larger museum is held up at present he-
cause of finaneial stringency.

CHECKING 0¥ ACCOUNTS OF BRANCHES IN ARMY HEADQUARTERS.

234. *Mr. 8. C. Mitra : (a) Is it a fact that Branches of Army Head-
quarters keep imprest advances ?
(b) What are the arrangements for checking accounts of Branches
and for ensuring that the imprest money-is properly utilised ?
(¢) Have the accounts been ever checked by the Accounts Depart-
ment ? If so, when were they last checked ?

(d) Are Government prepared to issue instruetions for the periodical
inspection of accounts by members of the Audit Department ? If not, why
not ?

The Honourable Sir George Schuster : (a) Yes.

(b) and (c). Accounts supported by vouchers for all amounts ex-
pended out of the imprest are rendered monthly, or more often if neces-
sary, to the Military Accounts Department. Cheques in recoupment of
the amounts so spent are issued by the Military. Accounts Department
to Branches of Army Headquarters. It is thus seen by aundit that
amounts are correctly utilized out of imprest advances.

(d) The question does not arise as the accounts are regularly audited.

DATe oF THE MOVE oF GOVERNMENT OF INDIA OFFICES ¥rRoM NEW DELHI TO
SiMra.

235. *Mr. 8. C. Mitra : (a¢) Is it a fact that usually the date of move
of the Government of India offices from New Delhi to Simla is determined,
itot by the heat at Delhi but by the date on which the business of the Legis-
luture is finished ? e

() Are Government aware that sometimes the offices move up so early
that most of the clerks and their children fall sick on account of the biting
cold at Simla in the beginning of April ?

(¢) Do Government propose to comsider the question of keeping the
Government of India offices at Delhi at least for seven months in the year ?
If so, when ¢

The Honourable Mr. H. G. Haig : (¢) The conclusion of the Delhi
session of the Legislature is obviously an important faetor which is
taken into consideration in fixing the date of the move of the Govern-
ment of India from Delhi to Simla.

(b) The Government have no reason to think that the dates fixed by
them for the move to Simla are such that the health of their staff is
adversely affected. ° :

LSCPB(LA) c
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(¢) 1 would refer the Honourable Member to the answer which was
given by Sir James Crerar on the 28th January, 1929, to Khan Bahadur
Sarfaraz Hussain Khan’s unstarred question No. 95. '

DETENTION OF ATTACHED AND SUBORDINATE OFFICES IN NEw DELHI.

346, *Mr. 8. U. Mitrd : ) Will Government state the names of the
Attached and Subordinate Offices which have stopped moving to Simla ¢

(b) Isit a fact that cooling apparatus has been installed in the Secre-
tariat Buildings in New Delhi ?
~ {¢) Are any more offices likely to be detained at Delhi next yeur ?
If not, why not ?
The Honourdble Mr. H. G. Haig : (¢) The Honourable Member is
referred to the answers given by Sir James Crerar on the 15th February,

1928, and 9th September, 1929, to questions Nos. 93 and 250, respectively,
by Mr. Kelkar and the Honourable Maulvi Muhammad Yakub.

(b) Yes ; the cooling apparatus has been installed in certain portions
of the Secretariat Buildings. .

(¢) It has not yet been found possible, with due regard to administra-
tive convenience, to detain any more offices in Delhi for the summer
months.

PROVISION OF SHOWER BATHS IN GOVERNMENT QUARTERS IN NEW DELHI.

237. *Mr. 8. C. Mitra : (a; (s it a fact that arrangements for shower
bath are provided in the orthodox Chummeries (single quarters) in New
Delhi ? .

(b) What would be the cost per guarter for providing the same in
the family quarters in New Delhi ?

(¢) Do Government propose to consider the advisability of providing
shower bath arrangements in all bath rooms in New Delhi Government
quarters ¢ If not, why not ?

The Honourable 8ir Joseph Bhore : (a) The reply is in the affirma-
tive.

(b) The cost would: vary with the class of quarters, But the probable
cost would be :

Rs.
in A class Orthodox quarters . . 30
in B class Orthodox quarters . .. =20
in C and lower class Orthodox quarters .. . 10

(¢) No. The total cost involved would be heavy and Government
atk hot divdre thdt afiy generdl demafd ekisth for these converiences.

INsTALLATION OF THE FLUdH SyeTEM in Ari Resroeices ix Rew Devar.
. 238. *Mr. 8, 0. Mitra : (a) Is it a fact that flush latrines are provid-
ed in orthedex Chuiimnieries gh New Delhi ¢ P

(b) What would be the cost per quarter for providing sinrilar arrange-
ments in other residential quarters in New Delhi ¢
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~ (¢) Do Government propose to ifistal the flush system' in" all family
quarters in New Delhi ¢ If not, why not ? _

The Honourable 8ir Joseph Bhore : (a) The reply is in the affirma-
tive,

(b) The cost would vary with the type of house from Rs. 2,500 for an
A class Officer’s bungalow to Rs. 300 for the smallest type of quarters.

(¢) The installation of the flush system in all family quarters would
involve a very heavy expenditure and Government are not therefore
prepared to consider the matter at present.

Vacaxt Pieces oF Lanp i1N NEw DELHL

239; *Mr. 8. C. Mitra : (g) Is it a fact that small pieces of land are
iying vacant on the Baird Road (in front of shops), near the Electric
Power House, on one side of Queen Mary’s Avenue, behind the Raja
Bazaar Square and Cantonment Road orthodox quarters and on one side
of Lady Hardinge Road ?

(b) Will Government please state what these tracts are reserved for,
and why Government have not so far constructed quarters or shops on the
vacant land ¢ ;

The Honourable Sir Joseph Bhore : (e¢) Yes.

(b) The plots are reserved for future requirements. No decision has
been arrived at regarding their disposal, but it is probable that all these
sites. will be required for further Government quarters.

COAL-TARRING OF BalrDp RoaD, NEw DEeLHI.

240. *Mr. 8. C. Mitra : (a) Is it a fact that Baird Road has got
a large number of quarters arid Municipal and private shops on it in New
Delhi ?

(b) Is it also a fact that on one end of the road there is a Convent
School and on the other Lady Hardinge Medical College and Hospital ¢

(c¢) Is it a fact that it is not coal-tarred and are Government aware
that the heavy motor and other traffic on it makes it a cause of great
nuisance for those residing in the quarters on the road ?

(d) Do Government propose to have it coal-tarred ¥ If so, when °
If not, why not ¢
The Honourable 8ir Joseph Bhore : (a) and (b). Yes.

(c) amd (d). The road has not yet been bituminised, but it is hoped
to do this during the current year. :

DireEcT RECRUITMENT OF CLERICAL STAFF OF CERTAIN OFFICES,

241. *Mr. 8. ©. Mitra : (a) Will Government please give a list of
Government of India offices which are permitted to recruit their clerical
establishments otherwise than through the Public Serviee Commission ¢

(b) Will Governtiient please state the reasons for relaxing the condi-
tion of passing the Public Service Commission examination in the case of
personnel recruited for such offices ?

LSCPB(LA) c2
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The Honourable Mr. H. G, Haig : (a¢) So far as I am aware the
offices which have ~been permitted to recruit their eclerical
establishments otherwise than t‘hrough the Public Servwe Commmsmn
are : .

(1) The Contracts Directorate of the Master General of Ordnance s
Branch.

(2) The Finance Department (Civil and Military) in respect of
technical men required for budget work.

(3) The Railway Board, in respect of technical staff from Rail-
ways.

(4) The Office of the Director, Intelligence Bureau, Home De-
partment, in respect of certain posts only.

(6) The Central Cypher Bureau of the F‘oreign"and Political
Department.

(b) I would refer the Honourable Member to part (¢) of the reply
given to the Honourable Maulvi Muhammad Yakub’s question No. 207
on the 5th September, 1929,

RESULTS OF THE LAsT MINISTERIAL BrANCHE EXAMINATION OF THE PUBLIC
Service CoMMISSION.

242. *Mr 8. C. Mitra : (a) Is it a fact that there have been
Lumerous interpellations in the Legislative Assembly with regard to the
¢rastic nature of the results of the last ministerial branch examination
held by the Public Service Commission ¥

(b) Is it a fact that in spite of numerous questions, information has
not been furnished as to the percentage of marks that were required to be
obtained in order to secure a pass in the First or Second Division ?

(¢) If the answer to (b) be in the affirmative, will Government please
state the reasons for their inability to do so ¢

(d) Is it a fact that out of 425 candidates for the First Division only
17 were declared successful ?

(e) Isit a fact that of these 17, eight were stenographers ? If so, was
&ny prejerence given to them on "the grounds that ‘hey ‘were qu.ihﬁed
stenographers ?

(f) How many of the successful candidates were graduates ?

The Homnourable Mr. H. G. Haig: (a) There have beeg several
interpellations in the Legislative Assembly with regard to the results
of the examination to which the Honourable Member refers.

(b), (c) and (d). The answers to these questions will be found in
the reply which the Honourable Sir James Crerar gave to the Honour-
able Member’s question No. 659 on the 19th March, 1930.

(e) Out of the 17 sucecessful eandidates 8 were qualified stenographers
but no preference was given to them on this ground

(f) Five.
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STaFF SELECTION BOARD EXAMINATION OF 1920.

243. *Mr. 8. C. Mitra : (a) Is it a fact that in the examination held
py the Staff Selection Board in 1920, the minimum eduecational qualifica-
tion prescribed for the First Division for all Indian candidates was the B.A.
degree ?

(b) Is it also a fact that certain candidates who did not possess this
qualification were declared as passed for the First Division as they were
considered to have obtained sufficient marks for the purpose ?

(¢) If the replies to the above be in the affirmative, will Government
please state how many of the candidates referred to in (b) were depart-
mental and how many outsiders ? _

The Honourable Mr. H. G. Haig : (a) and (b). External candidates
were required to possess a degree hut this qualification was waived
in the case of departmental candidates seeking admission to the exami-
nation in question.

{¢) Does not arise.

StaFF SELECTION BoARD EXAMINATION OF 1920.

‘244, - *Mr. 8. C. Mitra : (a) Is it a fact that the Staff Selection Board
examination of 1920 was a gualifying one ?

(b) Is it a fact that the qualifications and rules for the examination
published in the Board’s communiqué of 1920 applied equally to depart-
mental and outside candidates 1 ‘

(¢) Is it also a fact that some of the departmental men whe had
appeared for the Lower Division were declared qualified for the Firsé
Division on account of high marks obtained by them *

(d) 1f the replies to the above be in the affirmative, are the outside
candidates also entitled to the same treatment ?

The Honourable Mr. H. G. Haig : (¢) Yes.
) (b) No.  Concessions in the matter of age and educational qualifiea-
tions were recognised in favour of departmental candidates.

{e) Yes.
. .. (d) Does not arise.

Pnom'nom_my-PEmon FOR CANDIDATES FOR THE STAFF SELECTION BoARD
ExaMmaTion ix 1920.

245, *Mr. 8. C. Mitra : (a) Is it a fact that the probationery period
prescribed in the Staff Selection Board’s communiqué of 1920 was one
year ? . )

(b) Is it also a fact that most of the candidates who passed the 1920
examination had to remain unconfirmed for several years, not because they
were not comsidered fit, but owing to financial stringe_ncy ?

. (¢) Is it a faet, that in view of the hardship involved, the Government
allowed some increments to those who were confirmed in 1924

(d) Do Government propose to extend the same eomeession to those
who were confirmed still later and had to suffer loss of increments for more
than four years without any fault § If not, why not ¢
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The Honourable Mr. H. G. Haig : (a) The period of pI‘Ob_atiOD is
ordinarily one year but confirmation depends, among other things, on
the oceurrence of vacancies. '

(b) I am not aware that any candidates appointed on probation to
definite posts remained unconfirmed after a year but it is the case that
some candidates who passed in 1920 were not confirmed for a considerable
period owing to lack of permanent vacancies.

(¢) It was not possible to evolve any general principle for applica-
tion to all cases but relief was given in cases of hardship, by the grant
of advance increments on the merits of each case.

(d) The rule is that the minimum of the scale is drawn only on con-
firmation, and as I have already explained, cases of hardship have been
dealt with on merits. The reply therefore is in the negative.

Pavcity or MusLiM TEACHERS IN ATMER-MERWARA.

246. *Mr. Abdul Latif Saheb Farookhi : (¢) Will Government please
state if it is a faet that, in reply to a question in the Legislative Assembly
on the 14th September, 1925, drawing attention to the extremely low num-
ber of Muslim teachers in the employ of the Ajmer-Merwara Administra-
tion, Government promised that the claims of suitable .Mubhammadans
would receive consideration at the hands of the loeal Administration ?

(b) Is it a fact that in 1925, September, the number of Muslim
teachers in the Government employment in Ajmer-Merwara, exclpding the
Moinia Islamia High School was 23 out of a total number of 229
teachers ?

(¢) Is it a faet that there -are at present only about nine, perma-
nent Muslim teachers out of a total number of about 250 teachers drawing
salaries from the Imperial and Distriet revenues in the boys’ vernacular
schools in Ajmer-Merwara under the authority of the Assistant Superin-
tendent of Education, Ajmer-Merwuara * If this number is not correct
will Government kindly state (1) the total number of teachers, and (2)
the total numnber of Muslim teachers in the said schools ?

(d) Is it a fact that the appointments of teachers in vernacular schools
in Ajmer-Merwara getting salaries up to Rs, 40 per mensem is made by
Mr. P. B, Joshi, the Assistant Superintendent of Education, by his own
orders and on his own authority without obtaining the sanction
of the Superintendent of Eduecation and that appointments above
Rs. 40 in the said schools are made by promotion from lower
grades by the Superintendent of Education on the recom-
mendations of his Assistant Superintendent of Eduecation ¥ Will
Government kindly state who delegated this power to the Assistant
Superintendent of Education, and under what authority and on what
understanding ?

(e) Is it a fact that nothing effective has been done in giving Muslims
adequate representation in the vernacular schools in Ajmer-Merwara since
the Government reply referred to in (a) above and-that the assurance
given by the Government of India in the Legislative Assembly in 1925 has
been disregarded by the Assistant Superintendent of Edueation in making
appointments on his own authority with the result that the number of
Muslims in these schaols has further deplorably gone down ?
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8ir Frank Noyce : With your permission, Sir, I shall deal with ques-
ticns Nos. 246—255 and 257 together. The mformatlon asked for is
being collected and will be supplied to the Honourable Member as soon
as it is available, : D

. PavcitTy oF WoMEN TEACHERS IN AJMER-MERWARA.

1247. *Mr. Abdul Latif Saheb Farookhi : Is it a fact that out of 36

women teachers in Ajmer-Merwara there is only one Muslim woman
teacher, and that the rest are all Hindus ¢ Will Government kindly state
the reasons ?

D1sCcONTENT AMONGST TEACHERS IN AJMER-MERWARA.

t248. *Mr. Abdul Latif S8aheb Faroekhi : Will Government kindly
state when the combined cadre was sanctioned by the Government of
India, and when it was sent by the Ajmer-Merwara Administration to
the Superintendent of Education * Will Government kindly state the
reasons why no action has yet been taken on the combined cadre ¢ Who is
responsible for this extraordinarily long delay ¥ Are Government aware
that there is much discontent among the teachers for this delay ?

. GRIEVANCES OF MUSLIMS AGAINST MR. P. B. JosH1. ABSISTANT SUPERINTENDENT
oF EpvcatioN, AIMER-MERWARA.

t249. *Mr. Abdul Latif SBaheb Farookhi : (a) Is it a fact that there
has been considerable discontent among the Muslims in regard fo eduga-
tion in Ajmer-Merwara since Mr. P. B. Joahi’ 5 appmntment as Aﬂﬂstwt
Superintendent of Eduecation in 1925 ¢

(b) Is it a fact that the discontent referred to in part (a) ahove has
been increasing every year since 1925 owmg to the unsympathehc attltude
of Mr. Joshi towards Muslims ?

(¢) 1s it a fact that the relations between the Hindus and Muslims
in Ajmer-Merwara have been embittered by Mr. Jeshi's activities in the
Education Department ?

(d) ¥s it a fact that the unsympathetic attitude of Mr. Joshi referred
to in part (¢) above has been expressed by means of newspaper articles,
1epresentahons and memorials to Government and by questions in the
Legislature ?

(e) If what are stated in parts (@) to (d) are correct, what steps do
Government propose to take against the said Mr. P. B. Joshi, Assistant
Superintendent of Edueation ?

WasTe oF GOVERNMENT MONEY ON THE CENTRAL GIRLS’ SCHOOL, ATMEE.

t250. *Mr. Abdul Latif Saheb Farookhi: (a) Will Government
please state if it is a fact that there are only 32 students in the Goverp-
ment Central Girls’ School, Ajmer * If it is not a fact, will Government
please state the total number of the students at present on the rolls of the
said school ? '

(b) Is it a fact that the sald school ‘has only four classes and six
temehers 1

tFor auswer to this question, sce answer to question No. 246.
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(c) Is it a fact that about Rs. 1,000 per month are spent in running
the said school ¢

(d) What is the annual expenditure per student in the said school ?

(e) Is it a fact that the recurring expenditure incurred by‘ Govern-
ment per student in the said school is far greater than the expenditure per
student incurred by Government in any other girls’ school in British
India ?

(f) If the reply to part (e) be in the affirmative, what steps do Gov-
ernment propose to take to put a stop to the enormous waste of Govern-
ment money in running the Government Central Girls’ School, Ajmer ?

CLABSES TN THE (GOVERNMENT CENTRAL (ILRS’ SCHOOL, AJMER.

$251. *Mr. Abdul Latif Saheb Farookhi: (a) Will Government
please state if it is a fact that over and above the four sanctioned elasses
there is in the Government Central Girls’ School, Ajmer, a coaching class
which has not been sanctioned by competent authority ?

(b) Is it a fact that the girls of the said coaching class are of various
educational attainments and that they study diverse courses ?

(¢) Is it a fact that the Head Mistress of the said school has entered
the names of the girls of the said coaching class in the attendance register of
class V., whose course of teaching is quite different from the courses of the
coaching class girls ¥ If so, are Government aware that the said aetion
of the said Head Mistress makes the number of the students of class V
greater than it actually is ¢

(d) What action do Government propose to take in the matter ?

VisiTs PAID TO CERTAIN SCHOOLS BY THE ASSISTANT SUPERINTENDENT OF
EDUCATION, ATMER-MERWARA.

$252. *Mr. Abdul Latif S8aheb Farookhi: () Will Government
please state the distances of the following primary schools in Ajmer-
Merwara from Pisangan (Ajmer-Merwara) and also their distances from
one another : Govindgarh, Nand, Bhagwanpura, Dantra, and Nagelav ¢

(b) Will Government please put on the table of the House a state-
ment concerning each of the primary schools referred to in part (a), show-
ing (¢) th¢’ dates of the visits paid to it by Mr. P. B. Joshi, Assistant
Superintendent of Education, Ajmer-Merwara in 1927, 1928, and 1929,
(#) the number of the inspection notes in the handwriting of Mr. P. B.
Joshi in the inspection note books of the school in 1927, 1928, and 1929,
(#14) the amount of travelling allowance drawn from Government by the
said Mr. P. B. Joshi for each visit to the school, together with the place
from which and the places to which the travelling allowance was charged,

in 1927, 1928, and 1929 ?
Lack oF EncLisE TEACHING AT THE PISANGAN VERNACULAR SECONDARY
: ScHOOL. '

{253. *Mr. Abdul Latif Saheb Farookhi: (¢) Will Government
please state-if it is.a fact that the vernacular secondary school of Pisangan

tFor answer to this question, sce answer to question No. 246.
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in Ajmer-Merwara is older than the vernacular secondary school of
Saradhna in Ajmer-Merwara ?

(b) Is it also a fact that Mr, P. B. Joshi the Assistant Superintendent
of Education, Ajmer-Merwara, arranged to give the privilege of English
as an optional subject to the Saradhna secondary sehool and not to the
Pisangan secondary school ?

(e) Is it also a fact that Pisangan is a much more populous town than
Saradhna ¢

(@) Is it also a fact that a police station and a Government dispen-
sary are also located in Pisangan, whereas there is no police station or
Government dispensary in Saradhna ?

(e) Is it also a fact that the number of Government servants posted
in Pisangan is far greater than the number of Government servants posted
in Saradhna ?

(f) If the replies to the question in parts (a) to (e above are faets,
why was not the privilege of English teaching given to the Pisangan school,
before or along with, the Saradhna school ¢

(g) Is it a fact that the present Sub-Inspector of Police, Pisangan, has
been compelled to send his son for his education to the Saradhna vernacu-
lar secondary school boarding house fer want of provision for English
teaching in the secondary school, Pisangan ?

(k) Are Government aware that Mr. C. C. Watson, then Commissioner,
Ajmer-Merwara, made a special mention of the excessive poverty of the
peasants of Pisangan Istimrari area in 1922 and 1923 after personal inspec-
tion of the Pisangan locality ? ' '

(i) Are Government aware that Pisangan peasants are at present un-
able to give their children any education in English in consequence of
‘the want of provision for English teaching in the Pisangan school and of
their poverty which does not allow them to send their children outside for
education ¢

(i) Do Government propose to start the teaching of English in the
secondary school? Pisangan ? '

HELP RENDERED To THE ISTIMRARDAR OF P1saNGAN BY MR. P. B. JosHI, AssiST-
ANT SUPERINTENDENT OF EbDUCATION, AIMER-MERWARA.

1254. *Mr. Abdul Latif S8aheb Farookhi : (a¢) Has the attention of
Government been drawn to a leading article entitled ‘‘ Pisangan’s memo-
rial to the Viceroy '’ published at pages 8 and 10 of the State’s Weekly,
Ajmer, dated the 28th March, 1930 ?

(b} Iave Government made an inquiry into the part played by Mr.
P. B. Joshi, Assistant Superintendent of Edueation, Ajmer-Merwara, in
helping the Istimrardar of Pisangan in his disputes with his tenants,
-referred to in the ‘said artiele ¥ If so; will Government please communi-
eate-to this House the result of the inguiry ?- -

tFor answer to this question, see answer to question No. 246.
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Visits PAID TO ScHooLs BY MR. P. B. JosHI, ASSISTANT SUPERINTENDENT
oF EpucaTioN, AJMER-MERWARA.

1255. *Mr. Abdul Latif S8aheb Farookhi: (a¢) In response to ques-
tions in the Legislature last Session the Government stated that Mr. P. B.
Joshi, Assistant Superintendent of Education, Ajmer, paid nine visits to
Plsangan only in 1927, 1928 and 1929, in addltlon to passing through
Pisangan at other times, but that he recorded no inspection note in the log
book of the Pisangan vernacular school. Will Government kindly now
state the object of Mr. Joshi’s visit to Pisangan at Government expense ?

(b) Is it a faet that the Pisangan school has remained without any
inspection for the last five years ?

(¢) Will Government kindly state how many vernacular middle
schools have been visited by the Assistant Superintendent of Education in
the last three vears and how many inspeetion notes have been recorded by
him on the log books of the schools visited by him ? Will Government
kindly place on the table various inspection notes on the log books of the
schools visited ?

(d) If no inspection notes have been recorded, will Government kindly
state the object of such visits, stating at the same time what are the exaet
duties of the Assistant Supenntendent of Education with regard to these
schools 1

MALADMINISTRATION OF THE EDUCATION DEPARTMENT IN AJMER-MERWARA.

256, *Mr. Abdul Latif Saheb Farookhi : Will Government lay on
table all the questions and replies given by Government on the maladminis-
tration of the Education Department in Ajmer-Merwara sinee 1927 ¢ Will
Government kindly state what- action has been taken by them on the
irregularities and grievances brought to their notice by such questions ¥

8ir Frank Noyce : As regards the first part of his question, I must
refer the Honourable Membér to the proceedings of the Legislative
Assembly. 1T regret that T am unable to accede to the request made in the
second part of his question as the collection of the information asked
for would involve an expenditure of time and trouble which wounld
hardly seem justified. I may, however, inform him that Government
have decided to appoint a whole-time Superintendent of Education for
Ajmer-Merwara, Delhi and Central India. They trust that as a result
of this appointment, there will be an improvement in the administration
of educational affairs in these areas.

ResuLTs AND TEACHERS OF THE NORMAL SCHOOL, ATMER.

1257. *Mr. Abdul Latif 8aheb Farookhi: (a¢) Will Government
kindly state the results, with percentage, in 1927, 1928 and 1929 of the
C. T. examination in the Normal Sechool, Ajmer, as also in the year 1930.¢

(b) Will Government kmdly state the results, with percentage, in
1928 and 1929 of V. T. and P. T.-certificate examination in the Normal
School, Ajmer, as also in the year 1930 H

(c) Is it a fact that the Muslim Headmaster of the Normal Gchool
and the Muslim Head Teacher ot' the Model School attaehed to the Normsl

t For answer to this question, see answer ta question No. 246.
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School for practising have been replaced by Hindu Headmasters, and that
all the teachers in the Normal School -and the Model School, are of Arya

Samajist tendencies ¥ If so, why ?

StRENGTH AND CoMMUNITIES OF EMPLOYEES IN THE OFFICE OF THE PUBLIC
SERVICE COMMISSION.

258. *Mr. Abdul Latif BSaheb Farookhi: (¢) Will Government
he pleased to lay on the table a statement showing the strength of the
assistants, elerks and stenographers employed in the office of the Publie
Service Commission ; the number of Hindus, Muslims, Anglo-Indians,
Sikhs, Christians, etc., in each category on (i) the 1st April, 1929, and
{11) at present ? o

(b) How many vaeancies occurred sinee 1st April, 1929, in the differ-
ent categories and how were they filled ? '

The Honourable Mr. H. G. Haig : (¢) A statement is laid on the
table.
(b) Three permanent vacancies have oceurred in the grade of eclerk
since 1st April, 1929. Two were filled by Hindus and one by an Anglo-

Indian.

Lo i
Office establishment, of the Public Service Commission.

Staff on 1st April, 1929. Staff on 9th July, 1930.
Aasistants. .
Hindus, 3 3
Muhammadans 1 1
4 4
Clerks. -
Hindng .. .. B 9
Muhammadans .. 3 ‘. 3
Anglo-Tndians R |
Sikhy .. et 1
12 13
Stenographers.
Hiudus . 3 3
Muhammadans 1 1
Anglo-Indians 1 1
5 - 5
Grand Total 21.
-Hindus . 14 Hindus . .. 15
Muhammadans 5 Muhammadans 5
Anglo-Tndians’ 2 Anglo-Indians 1
Rikhs 1

Mr. Abdul Latif Ssheb Farookhi ; Why were not the claims of the
Muslims taken into consideration at the time the vacancies occurred and
the appointments were made ?

The Honourable Mr. H. G. Haig : I think the claims of Muslims were
considered,. but that is a matter which might be further purkued with
the Public Service (ommission.
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'APPOINTMENT OF PROBATIONARY SUPERINTENDENTS OF PosT OFFICES.

259. *Mr. Abdul Latif Saheb Farookhi: (a) Will Government
vlease state if it is a fact that the selection of candidates for appointment
as Probationary Superintendents of Post Offices is ‘made from amongst
those candidates who qualify at the Indian Audit and Accounts Serviee
examination held annually by the Public Service Commission ?

(b) ‘If the answer to-part (a) be in the affirmative, will Government

he pleased to state the principles according to which the selection is
made ?

(¢) Is it a fact that, on many occasions in the past, candidates who
were down below in the list of the examination were selected for appoint-
ment as Probationary Superintendent of Post Offices in preference to the
candidates who figured high in the list ¢ If so, will Government be
pleased to state the reasons in each gase ?

(d) Did Government ever consider the desirability of giving over
the work of reeruitment for this service to the Public Service Commission
and if so what decision was arrived at ¥ 'Was the Public Service Commis-
sion consulted on the subject and what were its views ?

(e) How many candidates were selected for appointment as Proba-
tionary Superintendent of Post Offices during the last three years, and
bow many Muslim candidates were selected each year ?

The Honourable 8ir Joseph Bhore : (¢) Yes. Recruitment for va-
cancies in any official year is made from among the candidates who had
appeared and qualified at the examination held in the preceding vear.

(b) The present method of recruitment was introduced from the 1st
January, 1929. Recruitment in accordance with it commenced from the
examination held in December, 1928, and a selection of the candidates
who were considered most suitable was made from those who had appear-
ed and qualified at that examination. It was decided in Deccmnber, 1929,
that in future the selection of recruits both from the majority and
minority ecommunities should be made in the order in which the candi-
dates are placed in the list published by the Public Service Comimission
showing the result of the Indian Audit and Accounts Service Examina-
tion, a limited preference being given to sons and relatives of cmpioyees
or ex-employees of the Posts and Telegraphs Department.

(¢) The fact is not as stated. Seeing that the system was only intro-
duced in 1929, there could not have been more than two periods of
selection. Of the candidates who appeared at the examination held in
December, 1928, five were selected in 1929. One Hindu who was seleet-
ed was first amongst those who had qualified but did not suecced in get-
ting into the Indian Audit and Accounts Service. The Muhammadan
who stood first amongst the Muhammadan candidates was also selected.
The other three candidates did not stand high on the list but two of
them were selected because they were the sons of eémployces of the

~Departmént., and 'a third, a Muhammadan, was selected in order to adjust
communal inequalities. ' C o

(@) Yes. Tt was decided, in consnltation with the Publi¢ Service Com-
mission, that the system described in my replies to parts () and'(b) sheuld
be introduced experimentally, the question  whether the reeruitment
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should subsequently be entrusted wholly to the Commission being re-
served for further examination later on.

(e) 15. Six of these were Muslims, two having been selected in 1927-
28, one in 1928-29 and three in 1929-30.

RECKONING OF DELHI CAMP ALLOWANCE A8 PART OF EMOLUMENTIS FOR
REcovERY OF RENT.

260. *Mr. Abdul Latif S8aheb: Farookhi: (¢) Will = Government
please state if it is a fact that the Delhi Camp Allowance admissible to
incumbents in the Attached Offices is not reckoned for the purpose of
making allotment of clerks’ quarters in New and Old Delhi but is con-
sidered as part of emoluments for the purpose of recovery of rents ?-

(b) Was this anomaly ever brought to the notice of Governmenri by
the Attached and Subordinate Offices Association ? If so, what decision
was made by the Government ?

(¢) Is it a fact that the Delhi Camp Allowance is a compensatory
allowance and is free from income-tax and other charges ¢

The Honourable 8ir Joseph Bhore : (a) Yes.

(b) The matter was brought to the notice of the Government of India
on a representation from certain clerks of the office of the Director
General, Indian Medical Service, which was rejected.

(e¢) Yes.

NuMBERS OF MusLiMs AND NoN-MusLiMs IN THE Lapy HarDINGE MEDICAL
CoLLEGE AND HospitaL, NEw DELHI.

261. *Mr. Abdul Latif Saheb Farookhi: (1) Will Government
piecase put on the table of the House a statement showing (a) the number
of Muslim students, (b) the number of non-Muslim students in (s the
medical classes, (i) the F. Se. classes, of the Lady Hardinge Medical
College, New Delhi ?

(2) Will Government please state (¢) the total number of Muslim
students, (b) the total number of non-Muslim students of the Lady
Ilardinge Medical College, New Delhi, who have been successful in obtaia-
ing the M. B. B. S. degree since the College was established ¢

~ (3) Will Government please state the number of (¢) the Muslim,
(t, the non-Muslim, members of the staff (including clerks) of the Lady
Hardinge Medical College and Hospital, New Delhi ¢

(4) Will Government please state the total amount of money paid ac
salaries to (a) Muslim, (b) non-Muslim, members of the staffs (includiag
c¢lerks and menial servants) of the Lady Hardinge Medical College und
Hospital, New Delhi, in 1929-30 ¢

(5) What is the total number of (¢) Muslims, (#) non-Muslims,
employed as menial servants in the Lady Hardinge Medical College and
Iospital, New Delhi ? '

8ir Frank Noyce : With your permission, Sir, I shall answer ques-
tions Nos. 261 to 264 together and to the same effect as questions Nos. 209
to 211 which I have already answered. I regret that I cannot at the
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moment supply the information asked for, but it is being collected and
will be supplied to the Honourable Member later. When the informa-
tion is available, (Government will consider Wwhat aection, if any, is
necessary. '

APPOINTMENT oF MusLmMs T0 THE Lapy HarpineE MEpicAL COLLEGE AND
HosprtaL, New Deint.

1262. *Mr. Abdul LatH Saheb Farookhi: (a) I§ it a fact that
there has never been a Muslim on the teaching staff of the Lady Hardinge
Medical College, New Delhi ¢

(b) Is it a fact that the proportion of the Muslim students of iie
Lady Hardinge Medical College to the total number of the students of
the said College is exceedingly belpw what it should be on the population
Lasis ¢

(¢) Is it a fact that almost all the scholarships from the College or
Duferin Funds are given to the non-Muslim students of the said College
and that with a few exceptions Muslim students of the said College are
orosecuting their studies without seholarships from the said funds ¢

(d) Is it a fact that even on the menial staff of the said College and
its Hospital the proportion of Muslim employees to the total number of
enipleyees is much below what it should be on the population basis ¢

{e) Do Government propose to reserve ain adequate number of seats
and an adequate number of scholavships for Muslim students in the said
College ¢ '

(f) Are Government prepared to appoint non-Muslims to any vacan-
cies that may occur in the said College and Hospital only when suitable
Muslims have obtained adequate representation on the staffs of the said
College and Hospital (including clerks and menial servants) ?

Di1scoURAGEMENT OF MusLiM STUDENTS AT THE Lapy HARDINGE MEDICAL
CoLLEGE, NEw DELHIL

1263. *Mr. Abdul Latif Saheb Farookhi: (a) Is it a fact that
four Muslim students were admitted to the 1st year Science class and one
Muslim student to the medical elass of the Lady Hardinge Medieal
College, New Delhi, in 1929 ? If so, what percentage of the total number
of sludents admitted to the said College in the said year did those Muslim
students form ¢

(b) Is it a fact that none of the Muslim students referred to in part
(a) was given a scholarship from the College or Dufferin Fund ? If so,

why ?

(¢) Is it a fact that one of the Muslim students referred to in part (a)
was discharged from the College on the ground of ill-health ? If so, is it
a fact that the said student was in good health when she was admitted to
Ehtil said College, but had her health impaired during her stay in the

ollege ?

t For answer to this question, see answer to question No. 261,
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(d) Is'if a fdet that two of the Muslim students referred to in («)
were discharged from the said College after one academic year’s stay a:
the Uollege on the ground that they were intellectually too weak to iro-
seente their studies ¢ If so, why did not the Principal satisfy herself with
regard to the ability of the said two students at the time of their admission,
or discharge them early in the said academic year ? '

(e) Is it a fact that no non-Muslim student of the said College was
discharged at the end of the said academic year on the ground of intellec-
iual wéakness ?.

f) Is it a fact that one of the Muslim students referred to in part
(@) was detained in the 1st year F. Sc. class * If so, is it a fact that the
said student had regularly attended the College lessons ?

(g) If what are stated in parts (z) to (f) above are faets, what steps
do Government propose to take in the matter ?

Iir-EEALTH OF K. FaTiMA, A MusLiM GIRL STUDENT AT THE LaDY HARDINGE
Mepicar CorLLEce, NEw DgLH1

+264. *Mr. Abdul Latif Saheb Farookhi : (¢) Will Government
please state if it is a fact that a Muslim girl, K. Fatima, admitted to the
1st vear Science Class of the Lady Hardinge Medical College, New Delhi,
in 1929, was found to be physically and intellectually fit for the College
course by the Prinecipal, who personally tested her in all respects at th2
time of her admission ?

(b) Is it a faet that the Principal compelled K. Fatiina to be en-
gaged till late hours, in the preparation for a number of dramatic per-
formances ?

(¢) Is it a fact that inspite of being ill, K. Fatima was ordered by
the «aid College authorities to sit for the College examination held just
before the spring holidays of 1930, and the strain of the examinalion
aggravated her illness, compelling her to give up participation in the
examination before its completion ?

(d) Is it a faet that the said K. Fatima fell ill again in April, 1330,
and her illness assumed the form of protracted and serious ill-health, pre-
venling her from participation in the annual examination held in May.
1930 ?

(e) Is it a fact that at least one major surgieal operation and a
nuwmber of minor surgical operations were performed on the said K. Fatima
in 1930 ¢ 1If so, did the Principal obtain the guardian’s permission regard-
ing the operatiotis or inform him of them ¢

(f) Is it a fact that the Prineipal never sent a health report of
K. Fatima to her guardian 1

(9) Isita fact that the ptincipal never dttended to K. Fatima during
}1'&1- illhess except on the otcasion of her discharge from the hospital in
une, 1930 ¢

(h) 13t a fact that K. Fatimd was dischaiged from the hospital of
the Lady Hardinge Medical College in June, 1930, béfore recovery ¢

t For answer to this question, see answer to question No. 261.
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(¢) If what are stated in parts (a) to (h). above are facts, do Gov-
ernment propose to take any action against the authorities responsible {

SYsTEM oF AuDIT IN CLOTHING FACTORIES IN SHAHJAHANPUR AND MADRAS.

265. *Mr. Abdul Latif S8aheb Farookhi : Will Government he pleased
to state :

(¢) when the permanent establishments of the two Branches of
the Military Accounts Department attached to each of the
Clothing Factories 1n Shahjahanpur and Madras came intd
existence ;

(it) what was the object of Government in creating these
Military Accounts Branches and attaching them to tke
Clothing Factories ;

(t12) what system of audit did it replace in the Clothing Factories
during the pre-war days ;

(tv) what is the total eost of each of these establishments for the
years 1928-29 showing in detail as below :

Salariea Distribution
No. paid to of work to
each. each.

(a) Officers
(b) Accountants
(e¢) Clerks, ete.

(v) what is the total cost of the establishments of the two Cloth-
ing Factories at ;Shahjahanpur and Madras, showing sepa-
rately and in detail as shown in (iv) above, for 1928-29 ;

(w4) if the expenditure incurred by maintaining the aforesaid two
Military Accounts Branches, is charged to these two Cloth-
ing Faectories ;

(vit) besides this audit, if there are other periodical audits on tie
Clothing Factories ;

(viid) if so, how many such audits take place in a year ;

(iz) if it is a fact, that besides these two kinds of separate audits,
there is also a ‘‘ Commercial Audit ’’ ;

(z) if so, what are the total ‘‘ Travelling Allowances’’ incurred
for such periodical and commercial audits in the
year 1928-29 ;

(zi) whether the expenditure involved in the above two audits,
namely, ¢ periodical’ and ‘commercial audits’, is also
charged to the two Clothing Factories ; and

(xi?) . whether Government are prepared to consider a less expen-
sive system of auditing with a view to reducing thereby the
cost of production pertaining to the manufacture of military
uniforms
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The Honourable 8ir George Schuster : (i) From the lst April, 1922.

(%) The object was to speed up the préparation of aecounts and to
afford to the Supetrintendents of the Factones advice on the spot omn
accounts and audit' matters.

(#8) The new system.replaced a centra].ised audit conducted in the
Controller’s main office.

(+#w) The mfcm:hatlon is being collected and will be furmshed 4o the
Honourable Member as soon as possible.

‘(v) A statement gwmg the reqmred u;formatlon is: pheed on the
table.

(vi) The reply is in the afﬁrmatwe

(vit) and (veis). Apart from test audit by the Commereial Audxt
Branch, to which I shall refer again later, there is no other periodical
audit. Formerly, a periodical local audit was condueted by the Con-
troller of Army Factory Accounts, but this was discontinued in August,
1929.

(i) An annual test audit on behalf of -the Auditor General is con-
ducted by the staff of thé Director of Commercial Audit, but only after
one audit by the Military ‘Aecounts Department.

(z) The expenditure on travelling allowance incurred by the Commer-
cial Audit Branch during 1928-29. amounted to Rs. 1,300. As regards
similar " expendlture incurred by the Military Accounts Department,
the information is not Immedla:te]y available ; it will be furnished to
the Honourable Member as soon as possible.

(xt) The reply is in the: ‘negative. As already stated, the ‘‘ p'eriodi-
cal '’ audit has been discontinued.

(z11) For the reasons already stated, it is- considered essential for the
economical administration of the Factones t0 maintain an accointing
system on the present lines. It would, in the opinion of Government,
be definitely inadvisable to revert to the pre-war procedure.

L8CPB(LA) D



[16m JuLy 1930.

LEGISLATIVE ABSEMBLY. -

WL

Z8E‘FE 1

: 090 ‘s1odeamy
mu_.omn%l! tsuoeds t: N
gn Bs:n i N S BN BN ** JUSUIYSYqeIed [STURY]
B (wrdg | » .
e "8y Jo 09§ | i "PesLIOYIN® day A ‘SarjruIey
morjoedsuy); 113 pus ‘seefojdure L1038y |
Lo 09 ou3 jo yyjeey e.ﬁ e wcm#.oc.q 080°¢ I JUOTIYSI[(8)8a [SIPIW
| ‘e .Baﬁv
. o : b _dotoﬁu jo eouwemropad ¢ sdoys i *0}9 ‘sIaIp[os Ysl}
roQq | 61L°69 qg wmgyno jo :oEFu&_..m 081°08°T 89 | -ag Burpnpour gma payjezed-uoy
- K10y
_ 3 oY3 30 waEE oy} qya i P
*g UWM[00 JIpun 8y | FEE’S 3»3530 uoEtazadns ferewsp) | TZI19 ¥ "1929)) PUB pauoEs[INIO) ‘8100
_ o et
e 9 14 ;. g . I
'giok jovonnquysg | pred | CroN’ }ios JO uoNqEIsI ‘pred o
~| serrerEs . saLIe]es —_—
"BIpe .un&nwae_g

"62-8261 4of svapJy puv imduvyalyvys 1 eariopvf bumpapo omy yp fo Suausyeqoisa 3y fo 1903 1Djo) ) urnoys Juausaory



QUESTIONS AND ANSWERS. . 525

Taansrt CHARGES ON MATERIAL DESPATCHED TO THE SHAHJAHANPUR
CrotEING FacTORY,

' 266. *Mr. Abdul Latif Saheb Farookhi: (a) Will Government
be pleased to state why the whole supply of khaki garments cannot be:
entirely made up in the Clothing Factory at Madras instead of at the
Shahjahanpur Factory with a view to save expenditure of transit charges
‘to the State § Is it a fact that the material for khaki garments, which
form the bulk in the manufacture of military uniforms, is drawn from
Messrs. Binny & Co.’s Mills at Madras { . T

~ (b) Will Government be pleased to furnish a statement of transit
clharges incurred by Government each year from 1925 to 1929 by despatch-
ing ‘materials from' Messrs. Binny & Co.'s Mills at Madras to the Skah-
jahanpur Factory, for the purpose of making up khkaki garments for the
army ;

(¢) Is it a fact that some correspondence on the working of the
‘Shahjaharpur Faetory passed between the D. Q. F. & M., Simla and
* Colonel Jenkins, who has a knowledge of the working of both the Factories
at Shahjahanpur and Madras, or was any report submitted by Colonel
Jenkins on the administration of the- Shahjahanpur Factory & Will Gov-
ernment be pleased to lay on the table the ecmplete correspondence on ‘the
subjeet and the Administration Report referred to above ?

Mr. G. M. Young : (a) The first part of the question was answer-

ed in my letter No. 90-Y.,, dated the 16th June, which I sent to the

- Hemourable Meémber in eontinuation of my réply to his questions Nos.

170 to 172 and 204 ‘asked on the 29th January and 4th February, 1930.

A copy of the letter has been placed in the Library. The answer to the
second part is in the affirmative. o

Expenditure incurred on despatching cloth from Madras is largely
counterbalanced by savings effected in distributing clothing from Shah-
Jjahanpur. '

(b) Approximately Rs. 500 was spent on this account in 1925, Rs.
1,500 in 1926, Rs. 8,500 in 1927, Rs. 3,000 in 1928 and Rs. 3,000 in 1929,

(c) T'have not been able to trace the correspondence referred to by
the Honourable Member. Administration Reports submitted annually
by factories are confidential documents and are not compiled for publi-
cation.

Exacrion oFr MONEY FROM His TENANTS BY THE ISTIMRARDAR OF PISANGAN.

267. *Mr. Abdul Latif Saheb Farookhi: («) Will Government
Dlease state if it is a fact that, in a petition, dated the 17th August, 1929, to
the Commissioner, Ajmer-Merwara, the public of Pisangan complained that
the Istimrardar of Pisangan had exacted about Rs. 2,000 or Rs. 2,500 from
the public of Pisangan in about two years by confining their cattle in his
. private cattle-pound *

‘ (b) Is it a fact that in the petition referred to in (¢} above, it was
also complained that the Istimrardar of Pisangan in Ajmer-Merwara has
been exacting money from his tenants by tying them to the rear-legs of
horses and by pressing their heads under heavy stones, after, and in spite

p2
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of, the-compromise, dated the 14th July, 1923 with the.tenants, signed by
the Commissioner, Ajmer-Merwara.?. . -

(c) Did, ernmermmake n inguiry inte the complajnts reierred to
in parts {a) % (b) abt)ve T qlllﬁ Gﬁernment please state: .

(#) who condueted t.he inquiry and ‘whéh ;

{ (1) were the eomplammg tenants or thelr representaj;uu allowed
‘to make statements and pr,oduce witnesses- before the evqair-
ing officer ;

(111} was the Istimrardar or his represel;ltatlve allowad t.o mako state-
' ients and produce witiesses before the enquiring nﬁit-er

(w) was the inguiry held, in the. presence of both the parties ; if
not, why not ;
R it} was the enqulr} publie or in camera ; if in camera, why'so ;
and

fvi) will Gov ernmant plea.se put on. the table of the house the report
of the enquiring officer and the statements of the witnesses
and the parties ?

Bir Frank Noyoce : With your permission, Sir, I shall reply to ques-
tions Nos. 267 to 275 together. (Government have no information at
present in regard to any of the matters mentioned in them with the
exception of question 272 (e), the answer to which is in the affirmative.
Inquiries are being made in regard to question No. 270 and a repert has
been called for from the loecal authorifies on all these questions. The in-
formation will be furnished to the Honourable Member when it i§ re-
ceived. Government will also then comsider what further action, if
any, should be taken.

COMPLAINTS AGAINST THE ISTIMRARDAR OF PISANGAN.

1268. *Mr. Abdul Latif Saheb Farookhi: («) Will Government
please state if it is a fact that the merchants and peasants of the Pisangan
Istimrari area in Ajmer-Merwara submitted a number of petitions to the
Local Government officia's of Ajmer-Merwara complaining against the
forcible removal of their stomes by the Istimrardar of Pisangan, the un-
authorised confinement of their cattle in the Istimrardar’s private cattle-
pound, and other unwarranted actions of the Istimrardar of Pisangan %

(b} 1i o0, what action did Government take on the petitions ¥

-

('OMPLAINTS AGAINST THE ISTIMRARDAR OF PISANGAN.

1269. *Mr. Abdul Latif 8aheb Farookhi: Will Government
please place on the table of the House copies of the following petitions against
the Istimrardar of Pisangan in Ajmer-Merwara regarding bis realising
money for permission to repalr houses, his removal of stones and other
materials from the tenants’ buildings, his exaction of money by keeping
the tenants’ cattle in confinement, the abnormally high rates of land rent,
and such other practices of him : (i) the petition, dated the 17th August,
1929, submitted by the public of Pisangan to the Commissioner, Ajmer-
\i-rwan (4i) the petition, dated the 19th October, 1929, submittéd by the

tFor answer to this question, sec answer to question No. 267.
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public of Mauza ':Plsanié&! to the Collector, Ajtner-Merwara,’ (#%) the peti-
tions submitted to the Assistant Commisﬁmner ‘Ajmer-Merwara, in Deeen-
ber, 1929, by the Gujars of Pagara, the Kurihars of Pisangan, the Jats
of Rampura., the Jats of Nand and Haﬂwatpurn, a;ld the Gu.,mrq of Bukhtn—
warpur and Barsuri:? . -

COMPLAINTS AGAINST. THE ISTIMRARDAE OF PISANGAN.
$270. *Mr, Abdfml Latif . 8aheb Farookhi: (¢) Will Government
please state if it is a fact that a reply paid telegram ¢omp! ngt 11%1 .
Istlmra:ﬁar of Plsangan (AJmer-ﬁegwara) eﬁras ‘wired ],1‘)}“3% %u -
vator of Pisangan, to His Excellency the Vieeroy on the 7th March, 1930 ¢

(6) Was any reply given by Government t6 the telegram referred to
in part (a) ! If so, what and when ! If not, why not ?.

(¢) In case no rep.y was given to the telegram referred to in part (a),
Lhow was the paid telegram form for reply utilised ?

VisIT OF THE ASSISTANT COMMISSIONER OF AJMER-MERWARA TO PISANGAN.

+271. *Mr. Abdul Latif S8aheb Farookhi: /¢) Will Government
please state if it is a fagt that on the 17th Mareh, 1930, Captain Galbraith,
Assistant Commissioner, Ajmer-Merwara, v181ted Plsangan to settle the
disputes between the Istimrardar of Pisangan and the peasants after the-
submission of the pea‘;ants memorial, dated the 6th March, 1930, to His
Excellency the Viceroy ¥ °

(b) Is it a fact that the said Assistant Commissioner left Plsangan
for Ajmer on the morning of the 18th March, 1930, without having any
conversation with the peasants ?

(¢} Is it a fact that the said Assistant- Commissioner spent the 17th
of March, 1930, in hunting along with the Istimrardar of Pisangan ?

(d) Is it a fact that nothing was done as regards the settlement of dis-
putes meutioned in part (a) by the Assistant Commissioner from his arrival
iﬁ Pisangan on the 17th March, 1930, till his return to Ajmer on the 18th

arch *

(¢) What was the amount of the travelling allowanee drawn by the
Asdistant Commissioner for the journey to and from Pisangan referred to
in part (d) ?

VisiT OF THE ASSISTANT COMMISSIONER OF AJMER-MERWARA TO PISANGAN.

1272. *Mr. Abdul Latif Baheb Farookhi: (¢) Will Government
please state if it is a fact that Captain Galbraith, Assistant Commissioner,
Ajmer-Merwara, paid a second visit to Pisangan to settle the dlsputes
between the peasants and the Istimrardar after his return to Ajmer on the
18th March, 1930 ¢

~ (P) Is it a fact that the said Assistant Commissioner did not succeed
in persuading the peasants to accept his award ? .

. {e) Is it a fact that the said Assistant Commissioner. threatened the
peasants ¢

tFor answer to this question, see answer to question No. 267.
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- (d) Is it a fact that after the Assistant Comumissioner’s failure to
persuade the peasants to .agcept his award, confidential orders were given
to the police to help the Istimrardar against the peasants of Pisangan 7.

(¢) Is it a fact that Captain Galbraith, permsanent Assistant Commis-
sioner, has been officiating as Commissioner, Ajmer-Merwara, since May,
1930 ?

COMPLAINTS AGAINST THE ISTIMRARDAR OF PISANGAN.

Loy L. - R . . R A R -4 N .

- $273. *Mr. Abdul Latif Baheb Farookhi: (a) Ts it a™fact that
in 1929 one Chanda, cultivator of Pisangan, Ajmer-Merwara, wired ‘fo the
Commissioner, Ajmer-Merwara, that one liundred and 'ifty tenaiits were
kept in illegal confinement by Chandmal, Kamdar of the Rajah of Pisangan,
an Istimeardar of Ajmer-Merwara ! -

(b) Is it a facf that a telegram containing the samie ¢omplaint as is-
stated in part (u), was sent to'the Honourably the Chief Commissioner,
Ajmer-Merwara - B -

(¢) Is it a fact that after the telegrams referred to in parts {«) and
(b}, a-petition containing the same complaint as is statéd in parts (aj and’
(b}, was duly submitted to.the. Assistant: Commissioner, Ajmer-Merwara ?

(d) 1s it a fact that no reply was communicated by the ‘Commissioner,

Assistant Commissiorer, or the Honourable the Chief Commissioner to the
eomplainant ? . : -

(¢) Was an inquiry made into the petition referred to in part (¢) ¢
If so. by whom and with what result ?

COMPLAINTS AGAINST THE ISTIMRARDAR OF PISANGAN.

. 1274. *Mr. Abdul Latif Saheb Farookhi: (a) Is it a fact that
on the 1st April, 1930, Gheesa and other peasants of Pagara (Pisangan,
Ajmer). presented themselves at the police station Pisangan to lodge a
report that the servants of the Istimrardar of Pisargan and the Govern-
ment; girdawar of the circle took away gram and wheat-ears from their
fields in theéir absence and without their permission and let loose their oxen
and horses to feed on the standing crops of the said peasamts ?

(b) Ts it a fact that the said report was not entered by the police ¥

(¢) TIs it also a fact that the sub-inspector of the Pisangan police
station abused and kicked Gheesa for his insistence on the entry of the
report ?

(d) Is it a fact that on the 2nd April, 1930, the report referred to in
part (@), was sent by post under an acknowledgment due registered cover

to the sub-inspector of the Pisangan police station ¢ If so, will Govern-
ment be pleased to put a copy of the said report on the table of the House ?

(e) If the reply to the first part of the question in part (d) be in the
affirmative, will Government please state whether any action was taken
on the report ! If so, what ? If not, why not ?

(f) Is it a fact that after the report referred to in part (d), the Sub-
Inspector in charge of the police station Pisangan challaned more than

tFor answer to-this question, see answer to question No. 267. -
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half-a-dozen. inhabitants of Pisangan under section 34 of the Indian Penal
Code in the Court of the Honorary Magistrate, Pisangan, on the 3rd April,
1930 ¢ If so, is it a fact that the Istimrardar of Pisangan is the Honorary
’\Iaglstrate of Plsangan ?

(9) Isita fact that the mhabltdnts referred i m part ( f ) \aere mg )
natories to the memorial against the Istimrardar of Pisangan and Mr. P. B.
Joshi, the Assistant Superintendent of Education, Ajmer-Merwara, sub-
mitted to His Excellency the Viceroy on the 6th March, 1930 ¢ If so,
why wus the case against them tried by the said Istimrardar ?

(h) Is it also a fact that the Pisangan inhabitants referred to in
part (f), helped Gheesa and others (who.were illiterate; in preparing the
report referred to in part (d) ¢

COMPLAINTS AGAINST : THE ISTIMBARDAR OF PISANGAN.

1275. ‘*Mr. Abdul Latif 8aheb Farookhi : (¢) Are Government aware
that the servants of the Istimrardar of Pisangan in Ajmer-Merwara for-
cibly took away 20 seers of corp from the wife of Chautha Patel of
Pisangan, who was taking the corn from her barn to her home for domestic
consumption on the 12th April, 1930 ?

(b) Is it also a fact that the Government po].lee of Pisangan helped
the Istimrardar of Pisangan in the forcible seizure of corn referred to in
part (a) above ?

(¢) If so, what action do Government propose to take in the matter L]

NON-ACCEPTANCE OF A qum OF COMPLAINT AGAINST THE ISTIMRARDAR
" oF PISANGAN.

276. *Mr. Abdul Latif Baheb Farookhi : (a) Will Government please
inquire and state whether it is a faet that Daysdl Kumhar of Pisangan in
Ajmer-Merwara requested Misrilal, Station Master, Mangliawas, Bombay,
Baroda and Central India Railway, metre gauge, on the 22nd April, 1930,
to wire, on behalf of the public of Pisangan, telegram to His Excellency
the Viceroy, to the Honourable the Chief Commissioner, Ajmer-Merwara,
and to the Commissioner, Ajmer-Merwara, complaining against the Istim-
rardar of Pisangan and Government po'ice stationed in Pisangan ?

(b) Is it also a fact that the Station Master referred to in (a) refiised
in writing, to accept and transmit the telegrams on.the ground that the
said telegrams must be signed by at least 20 persons ! If so, will Govern-
ment please state whether it is a rule of Government or of the Bombay,
Baroda and Cenfral India Railway that a telegram on behalf of the publie
must be signed by at least 20 persons ?

(e) Is it also a fact that the telegrams, signed by the said Dayal
Kumhar and 22 other inhabitants of Plsangan was again presented to the
said Station Master for dospatch but was agam not accepted by the Station
Master ?

(d) 1Is it also a fact that the telegrams re!erred to in (¢) had to
be despatehed from the Ajmer telegraph office on the same date (the 22nd
of April, 1930) ¢

tFor answer to this question, se¢ answer to question No. 267.
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- (e) If what are stated in parts (a) to (d) above are facts, are Goy-
erament. prepared to instruct the Bombay, Baroda and Central India
Rﬁ.lw’ay &;ﬁinistfation_ to take action against the station master referred
to. ¥ i : . o ' H

My. A. A L Parsons: I am obtaining information regarding this
matter from the Agent of the Bombay, Baroda and Central India Rail-
way and on hearing from him I will communicate with the Honourable
Member., ' '

COMPLAINTS AGAINST THE IS'I'EH'RARDAB OoF Pisancan,

377. *Mr, Abdul Latif Saheb Farookhi: (a) Is it a fact that
on the 22nd April, 1930, Dayal and 22 other peasants of Pisangan Istim-
rari area in Ajmer-Merwara wired to His Excellency the Viceroy, to the
Honourable the Chief Commissioner, Ajmer-Merwara, and to the Commis-
sioner, Ajmer-Merwara, that ‘‘ Rajah Sahib, Pisangan, Ajmer Distriet,
confines .public, robs grain property, no action by:police.. Solicit Mercy '’ ¢

(b)) If the reply to the question in part (a) be in the affirmative, will
Government please state if any action was taken by Government on the
Pisangan peasants’ telegrams ¥ If so, what'? If not, why not ?

Bir Frank Noyce: A telegram from the persons named was re-
ceived by His Excellency on the date mentioned, and was forwarded
to the Honourable the Chief Commissioner, Ajmer-Merwara, for local
investigation.

COMPLAINTS AGAINST THE ISTIMRARDAR OF PISANGAN,

278. *Mr. Abdul Latif Saheb Farookhi: (¢) Is it a faet that
the peasants of Pisangan (Ajmer-Merwara) submitted a second memorial
dated the 1st May, 1930, to His Excellency the Viceroy complaining against
the Istimrardar of Pisangan, Mr. P. B. Joshi, the Assistant Superintendent
of Education, and the Goverpment Officials. at the spot ?

(D) Is it u fact that a copy of the memorial mentioned above was sub-
mitted to the Honourable the Chief Commissioner, Ajmer-Merwara ?

(¢) Will Government please put on the table of the House a copy of
the memorial mentioned in part (a) above !

8ir Frank Noyce : (¢) Yes.

(b) So far as the Government of India are aware, this fact is as
stated. '

~ (c) Government will consider this question when the report which
they have called for from the Chief Commissioner has been received.

ExTORTION OF ARBITRARY CESSES FROM TENANTS BY THE ISTIMRARDAR OF
Pisancan.

279. *Mr. Abdul Latif Saheb Farookhi: (¢) Is it a fact that
on the 29th October, 1929, the Honourable the Judieisl Commissioner,
Ajmer-Merwara, in his judgment of the civil Seeond Appeal; No. 56 of 1928,
pronounced, in regard to the cesses imposed on the tenants, that T think.
the learned additiopal District Judge was perfectly correct in his statement
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that the levy of these cesses was very arbitrary and out-of-dgte and
eapnot be continued. Times have changed very, very much gince the
Records of Rights was sanctioned in 1874. It is true that there has been
a certain number of decrees for the levy of Kholri, but these to my mind
are now an anachronism '’?

(bj Ts it also a fact that the attention of the Local Government was
drawn to the judgment referred to in part (a) in a' leading article
entitled * Pisasgan’s Memorial to the Vieceroy ’ at pages 8 and 10 of the
State’s Weskly, Ajmer, dated the 28th March, 1930 ¢

(¢) Is it a fact that the Istimrardar of Pisangan compels his tenants
to pay the cesses pronounced as arbitrary and out-of-date by the Honourable
the Judicial Commissioner, Ajmer-Merwara, in the judgment referred
to in part (e)!?

(d) Isit also a fact that the Local Government officials assist the Istim-
rardar of Pisangan in extorting from the tenants the cesses referred to in
part {¢) ?

(e) If what are stated in parts (e¢) to (d) above are facts, what action
do Government proposé to take against the Istimrardar of Pisangan and
the officials referred to in part (d) *

8ir Frank Noyce : With your permlssmn, Sir, I shall also answer
questions Nos. 279—281 together. Government have no information on any
of the matters referred to in them, but they have called for a report and
when it is received will supply the Honourable Member with the infor-.
mation for which he has asked. They will also then consider what
further action, if any, should be taken.

Lanp RENT DEMANDED BY THE ISTIMRARDAR OF PIisangaw.

1280. *Mr. Abdul Latif Saheb Farookhi: (a) Is it a fact that
the Khalsa cireles of Nageldau, Kalesara, Rampura, Lahsua, and Nand in
Ajmer-Merwara, where the ryofwari system exists, are in the neighbour-
heood of the Pisangan Istimrari area ?

(b) Will Government please put on the table of the House a state-
ment showing the maximum rate of land-rent per bigha and the minimum
rate of land-rent per bigha for (¢) Barani lands, (#¢) Chahi lands, (%)
Abi lands, and (iv) Talabi lands, in each of the Khalsa circles named in
part (a) ¢

(¢) Will Government please inquire and state what maximum rate of
land-rent per bigha and minimum rate of land-rent per bigha for (%)
Barani lands, (#1) Chahi lands, (¥t) Abi lands, and (+v) Talabi lands does
the Istimrardar of Pisangan demand from his tenants !

COMPLAINTS AGAINST THE ISTIMRARDAR OF PISANGAN.

1281. *Mr. Abdul Latif Saheb Farookhi: (a) Is it a faet that
there have een bitter disputes of long standing between the Istimrardar
O]E Pisangan in Ajmer-Merwara and the Pisangan peasants and mer-
chants !

tFor answer tc this question, see answer to question No. 279.
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(b)Is it & fact that the. Istimrardar of Pisangan is the Honorary
Mgglstrgt.e_ and Munsif in his Istimrari area ?

(c) Is it a fact that lots of applications by the peasants and mer-
chants of the Pisangan Tstimrari area complaining against the Honorary
Mggistr_at_.e and Munsif referred to in part (b) have been continuously sub-
mitted to the Commissioner, Ajmer-Merwara ¥ '

(d) TIs it a fact that so far the said Commissioner has not taken any
action concerning the unanimous complaints referred to in part (¢) ! 1f
80, why ¥ A L :

.. () Will Government please put on the table of the Honse copies of
two applications dated 5th November, 1928, and 10th October, 1929, sub-
mitted to the Commissioner, Ajmer-Merwara, by hundreds of farmers and
merchants of Pisangan Istimrari area and containing complaints of many
kinds against the present Honorary Magistrate and Munsif of Pisangan'?

FEEs .cHARGED IN THE CoURrT OF THE HONORARY MUNSIF OF PISANGAN.

282. *Mr. Abdul Latif S8aheb Farookhi: (a) Is it a fact that
for comparing Khatabahi a fee of two rupees in cash on a’claim ‘of rupees
hundred is ¢harged in the court of the Honorary Munsif of Pisangan in
Ajmer-Merwara. whereas in Ajmer civil courts a fee of only two aumas
on a claim of any amount is charged for comparing Khatabahi ? :

(b) Is it a fact that unlike the eustom in.the Ajmer civil courts, the
fee for comparing Khatabahi realised by the court of the Honorary Mun-
sif, Pisangan is not included in the plaintiff’s cost ?

(¢) Will Government please state how-the amount of mgmey realised
as; fees for comparing Khatabahi by the Honorary Munsif, Pisangan, is
disposed off ? :

Mr. E. B. Howell : With your permission, Sir, I propose to answer
questions Nos. 282, 284, 285, 286, 287, 288 and 289 together. The in-
formation is being collected and will be communicated to the Honour-
able Member in due course.

Fire 1N THE BomBAY, BaAropA axD CENTRAL INDIA Ramwway CARRIAGE
SaOP, AJMER.

283. *Mr. Abdul Latif Saheb Farookhi: (a) Is it a fact that
a fire broke out in 1930.in the Bombay, Baroda and Central India Railway
Carriage Shop, Ajmer, causing a damage of several lakhs of rupees ?

(b) Is it also a faet that the police have been unable as yet to trace
out any culprits in connection with the fire referred to in part (a) ?

Mr. A. A L "Parsons: (a) and (b). Inquiries are being made
12 Noox. from the Railway Administration and the Honourable

Member will be furnished with the information in due
gourse, ' )
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MurpER  oF A WoMAN IN AJMER.

t284. *Mr. Abdul La.tif 8aheb Farookhi : (a) Has. the attention of
Government been drawn to an article, entitled ** Ajmer police ki Nadir-
shahi >’ published ‘at page 6 of the Ragasfhwn Sandesh, Ajmer, dated the_
30th June, 1929 ? - '

" (b) X thé reply to the' queStmn in part ¢a) be in the affirmative, will
Government plense state: whether they have inquired into the allegatmns
made in that article regarding the carrylng away of sojourners from the
Ajmer dharmsalas by the police with a view to extort money from them ?
If so, Wfll Government please communicate to the House the result of the
inquiry ¢

(e). Is it a fact that one Musammat Samwa, wife of Rupechand a
pilgrim to Pushkar, sojourning in Ajmer, was carried away by policemen
from an Ajwmer Dharmsala to Aghori Karamnath’s abode, where she was
murdered after the pubhcatlon of the article referred. to in part («) ?

A.LLEGATIOSIB- AGAINST THE - AJMER Poucr:

+285. *Mr. Abdul Latif 8aheb Parcokhi : (@) Has the ‘attention nf
Government been drawn to an editorial note entitled *“ Ajmer ki police ”’
published at puge 4 of the Rajasthan Sandesh, Ajmer, dateél the 14th
July, 1929 1

1b) If so, have Gcn emment inquired into the allegations agamst the
Ajmell police made in the said article ? If not, why not ¢
* MURDER OF A WOMAN IN AJMER.

1286. *Mr. Abdul Latif Saheb Farookhi : (a) Has the attention of
Government been drawn to an article, entitled ‘‘ Ajmer men manush
bhakshi Sadhu ’’, published at page 6 of the Rajasthan Sandesh, Ajmer,
dated the 14th July, 1929 ¢

(b) 1Is it a fact that during Mr. Gibson’s tenure of offiecc as Com-
missioner, Ajmer-Merwara, one Musammat Samwa, wife of Rupchand, a
pilgrim to Pushkar, was murdered in A,jmer ?

(¢) Is it a fact that the wife and husband referred to in part (b)
were staying in a Dharmsala, from which they were led by policemen to

the abode of a Sadhu who was subsequently convicted and punished for
murder ?

(d) Is it a fact that after the murder referred to in part (b), when
a jamadar took the murdered woman’s hushand to the kotwali, the officers
on duty there d1d not enter the report made by him that his wife was
mIbSI‘ng ?

(e) Ia. it a fact that for about three days after the murder no report
about the mlssmg woman was entered by the police ¢ If so, why ¢

(f) If the rephes to the questions in parts (d) and (e) be in the
affirmative, did Government take any action agamst the officer or officers
responmhle for not entering the report referred to in parts (d) and {e) ?
Tf so, what ? 1If not, why not ¢

tFor unswer to this question, ser answer to question No. 282,
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(g) Is it a fact that it was with the assistante of Messrs. Hem_chand
and Hariram and other residents of Ajmer and ';hQL,recomq}gndquon of
Mr. Mangi Lal, Magistrate and Treasury Officer,” Ajmer, to the Deputy
Superintendent of Police, that the husband of the murdered woman was
at Jast suceessful in having his report entered by the police 1 .

- (k) Is it a faet that police investigation began three days after the
murder ! If it is not a fact, how many days after the murder did the
paliee investigation begin ?

() Is it a fact that the police could not discover the dead body of the
murdered woman ?

SE1zore aAND DEsTRUCTION OF Foop BY THE PoLICE AT KalroT.

1287. *Mr. Abdul Latif Saheb Farookhi: (a) Is it a faect that
about a year ago, in the time of Mr. Gibson’s Commissionership of Ajwmer-
Merwara, the police seized and destroyed an immense quantity of food
prepared for a funeral feast by an Oswal merchant at Kairot in the
Istimrari area of Kairot in Ajmer-Merwara ! If so, by whose order did
the police seize and destroy the food ! ]

(b) 1s it a fact that a complaint was filed in a criminal Court in
Ajnier against the police and the Istimrardar of Kairot in respeet of the
seizure and destruction of food referred to in part (a) !

(¢) Is it also a fact that the Istimrardar of Kairot was deprived of
his powers as an Honorary Magistrate after the complaint referred to in
part (b) ?

(d) If the replies to the questions in parts (a) to (c¢) be in the
affirmative, did Government take any sction against the palice referred to
in part (a) and the officer under whose orders the police seized and
destroyed the food ¥ If so, what ¥ If not, why not ?

APPOINTMENT OF TREASURY OFFICER AND MAGISTRATE, AJMER.

1288. *Mr. Abdul Latif Saheb Farookhi: (¢) Is it a fact that
Mr. Jawahir Lal has been temporarily appointed as Treasury Officer and
Magistrate, Ajmer, during the Commissionership of Mr. Gibson ?

(b) Was the appointment referred to in part (a) made by seleetion
thrcugh competition ¥ If so, how many candidates took part in ihe
competition ¢ '

(¢) Were applications for the appointment invited by advertisement
and publie notification * If so, what were the dates of advertisement and
public notification ¢ If not, why not ?

(d) Isit a fact that there is no Muslim gazetted officer in the revenue
line and no Muslim pa.}d Magistrate in Ajmer-Merwara 1

(e) If so, will Government please state why no Muslim was appointed
as Treasury Officer and Magistrate, Ajmer ¥

tFor answer to this question, gee answer to question No. 282.
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MAGISTRATES AND REVENUE OFFICERS IN AsMER-MERWARA.

{280. *Mr, ~ Abdul Latif Saheb . Farookhi : Will Government
lease place on the table of the House a statement showing the pmd
glaor;trates and revenue officers, not below the rank of a Naib Tahsildar, in
&rmer-Memara giving for each officer or Magistrate (i) name, (i) the
date of ‘his first appointment as revenue officer or:Magistrate, (m) whether
the appointment was made by open competition, seleetion through adver-
tisement, or by nomination, (¢v) whether the appointment was made by
direet recruitment or by premotion from the ministerial line, and (v) in
case of direet recruitment, whether the officer recruited was or was not
the son or other relation of some Government ministerial servant in active

se1 viee or retired ¥ °

1

Vcrrms IN THE PISANGAN ISTIMRARI AREA FOR MEMBEBS OF THE LEGIS-
LATIVE, ASBEMBLY.

290. *Mr. Abdul Latif . Saheh l’atookhl +(a) Is it a faet that
theve is no_ voter in Pisangan Istimrari area, except the Istimrardar of
Pisangan, for electmg_a mem’ber from AJmer-Merwara for the Leglslatlu

" Assumbly 1

1

(b) Will Government please state whether there are many persons
in the.Pisangan Istimrari area other than the Istimrardar of Pisangan
whe possess qualifications for voting in the Legislative Assembly eleetion 1

Mr. D. G. Mitchell : (a) and (b). The qualifications for _the__i_mn-
chise in the Ajmer-Merwara constituency of the Legislative Assembly
are set out in Part XI of Schedule II to the Legislative Assembly Elee-
toral Rules. The Government of India have no information regarding
the number of persons in the area to which the Honourable Member
refers who possess a franchise qualification.

Mr. President : -1 have to announce that Mr. Reddi, who was un-
avoidably absent when his question No. 201 was reached, is now anxious
to put that question. As I am anxious to give all facilities to new
Members, T will allow him to put the question now.

RESTORATION OF STIPENDS To MEMBERS OF THE CARNATIC FaMvmy.

201. *Mr. T. N. Ramakrishna Reddi : Will Government be pleased
to state whether they have given effect to the Resolution passed by the
Legislative Assembly and which the (Government have themselves act.epted
on the floor of the Legislative Assembly on the 22nd January, 1930, regard-
ing the restoration of stipends to the members of the Carnatic fa.nnly who
‘took part in the non-co-operation movement ?

Mr. E. B. Howell : I would refer the Honourable Member to the
answer given by me in the House on the 14th instant to a question

on the same subject by the Honourable" Mhuh'l Mohammad Shafee
Daoodi. .

tFor answer to this question, see answer to question No, 282,
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PROSECUTIONS UNDER THE CHILD MARRIAGE RESTRAINT AcT.

104. Mr. N. Natesa Ayyar : (¢) Will Goyernment please state if
there has been any proseeution‘in’ sny of the provinices of India-in con-
nection with the Child Mamage Restralnt Act of 1929, and if so, how
‘many and with what results

~ {b) Have QGovernment ascertained how many . chﬂd marriages as
deﬁned_ by the Aet have been performed beétween 1st October, 1929, and
Ast of April, 1930, in each of the provinces of India ¥ If not, are Govern—
-ment prepared to make an inquiry into the matter and lay the informa-
tion on the table 7.

(¢) Are Govemmont aware of the intense dissatisfaction and unrest
which the Act has created among the persons affected thereby in all the
provinces ¥ Are Government prepared to make an inquiry into the
.matter ?

The Honourable Mr. H. G. Haig : (¢) The Government of India
have received no information regarding prosecutlons upder the Act and
_it may be presumed that the number is small. " >

~ (b) The answer. to the first part is in the negatwe. Go’v'e_mment do
not propose to make an enquiry. Indeed as marriages are normally not
registered, it would be impossible to obtain the information.

“(¢) Government do not consider it nedessary to institute an inquiry
-'into the feeling on this matter. Certain Bills for the amendment of the
" Act which have been introdueed, or of which notices have been given, by
Members of this and the other House have been elrcu].a.ted to Local Gov-
ernments for opinion,

APPOINTMENT OF BUSINESSMEN TO GAZETTED Posts AND TO COMMITTEES,
COMMISSIONS, ETC.

105. Mr. 8. C. Mitra: (¢) Has the attention of Government been
drawn to the article under the caption ‘* Why are business men in revolt
against the Government '’ published in the Tribune, Lahore, dated the
2nd July, 1930 ¢

(b) Will the Government please state the names of Indian business-
men, if any, appointed since 1928 :

(i) direct to Gazetted appmnt.ments in the Departments under the
Government of India in which their knowledge and experi-
ence could prove useful ;

(#1) as members of Commlttees “Commissions or Delegations of the
Government of India or of the Imperial Government ¢

(c) Will the Government please stale the names of Committees
appointed by them since 1925 to inquire into matters of special interest
to the business community, e.g., banking, exchange, railway rates, tariff,
coal, etc. ?

(d) How many of these Committees, if any ha:d Ilr'li'f.iaﬁr_n(.)ﬁ..bﬁicial
businessmen as their Presidents 1
(1536)
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- The Honourable 8ir George Rainy : (a). Yes.
(b) to (d). The information desired by the Honourable Member is
being cpllected and will be furnished to him in.due coyrse. .

REPUBLICATION OF MOORE’s *“ FAMILY MEDICINE ”.

106, Mr. 8. 0. Mitra : (a) Is it a fact that “ .Mo_or'e"s Family Medi-
cine "’ is published under the authority of the Government of India %

(b) Tsit a fact that its last edition was published about ten years ago?

(¢) When do Government ~propose to ~publish its next revised
edition ? = - S P 7 5 S S

8ir Frank Noyce : (a¢) and (b)." Yes.

(¢) Govérnment will consider the question.

GuM USED oN ENVELOPES MADE BY THE SECURITY PRINTING PRrEss,
' T NasIk.
107, Mr. 8. C, Mitra : (¢) Are Government aware that there has been
a marked change for the worse in respect of the gum used on envelopes
since their printing and preparation has been undertaken by the Security
Printing Press, Nasik Road ? ’

(b) When do Government propose to remedy the defect .

Mr. H. A. 8ams: (¢) Some complaints about bad gumming have
been received.

(b) The Master, 'S.ecur.ity Printing Press, was addressed (;n-thé sub-
jeet and it is hoped that there will be no ground for further complaints.

MaxiMuM PENALTY IN RESPECT OF ExXCESS LUGGAGE CARRIED BY A RAILWAY
PASSENGER.

108. Mr. 8. C. Mitra : (¢) What is the amount of penalty that a
railway passenger travelling without a ticket in third class from Caleutia
to Simla has to pay ? '

(b) What is the amount of penalty for carrying only two seers of
luggage in excess of the free allowance, if it is not booked in advance at
Caleutta and is found to be in excess at Simla ¢

(¢) Do Government propose to consider the question of allowing a free
allowance even if the luggage of a passenger is found to be in excess at
the destination ¢ '

(d) Do Government propose to consider the question of fixing a
maximum for penalty chargeable in respeet of excess luggage

Mr. A. A. L. Parsons : (a¢) The amount of penalty for a third class
passenger travelling from Calcutta to Simla without a ticket is two annas,
if the passenger, before being detected by a railway servant, notifies to
the railway servant on duty with the train that he is without a ticket,
otherwise -one rupee. t =

(b) The forfeiture ofithe free allowance, which for a third eclass
- Passenger would ‘amount in the ease mentioned, to Rs. 6. ‘

(© ma(@). No.



838 . LEGISLATIVE ASSEMBLY: [16Te JoLy 1930,

ProvisioNs oF A WATER PipR ON THE PLA?FORM OF ‘THE SrMEA" RarLway
! STATION, - -

109 Mr. 8. C. Mitia': (a) Is it a fact that there is no water-pipe
on the platform of Simla Railway Station !

(b) Is it a fact that the mearest water-pipe is near the engine shed
beyond the platform.and that it is risky to go to“that water-pipe as it
involves crossing of lines ?

(e} When do the Government proepose to provide a- drinking water-
pipe on the platform for the use of passengers !

Mr. A A L Parsons: (a) and (b). Yes.

(¢) I am having the matter referred to the Agent, North Western
Railway, and, on receipt of his reply, will communicate with the Honour-
able Member.

CONSTRUCTION OF A RoAD BETWEEN NEw DEvmi AND Ramsas anp TiBsm
CoLLEGES.

110. Mr. 8. C. Mitra : (e¢) Is it-a fact that no road has so far been
‘eonstructed between New Dellhi and Ramjas College and Tibbia College
and are Government aware that the students, etc., have to pass through
almost a jungle when going from New Delhi to the Colleges ?

(b) When do the Government propose to undertake the construction
of that road ?

The Honourable 8ir Joseph Bhore : (¢) A road is under construe-
tion from the Rohtak road to the Tibbia College, which, when completed,
will provide a continuous metalled road from New Delhi to the Ramjas

Colleze. The Tibbia College is already connected by a metalled road to
New Delhi. .

(D) Does not arise.

Loss oF REvENUE oN THE KaLka SmMra RaiLway pue 1o Private Roap
Moror COMPETITION.

111. Mr. 8. C. Mitra: (¢) How much fall in revenue have the
Government sufferad during the last two years, as eompared with the two
years, previous to that, on the Kalka-Simla Railway, on account of
competition with private road-motors ?

(b) Is it a fact that the increasing popularity of road-motors is due
to absence of smoke and shorter time taken to cover the journey *

(¢) Is it a fact that Government proposé to use faster engines on the
line 1 If so, when ¢

(d) What is the present stage of the Government’s proposal to
electrify the line to remedy the smoke nuisance and to shorten the journey ?

Mr. A A. L. Pargons : (a) The figures for 1929-30 are not at present
available, but the earnings from passengers carried on the Kalka-Simla
_gection during the two years ending 31st Mareh 1927, were Rs. 17,41,894,
and for the two years ending 31st March, 1929, Rs. 11,63,500. . The ex-
tent to which road motor competition has contributed to the fall in revenue
cannot be ascertained, but a fairly appreciable amount is due to a redue-
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tien of 50 per cent. in the fares whlch applled during ‘the monthﬂ of June
to September

(b) Various fuetors operate to inflience intending passengers in exer-
cisihg their: choice between travel by railway and travel by road-motor. '
The absence of smoke and the duration of the journey are undoubtedly
considerations that weigh with passengers,

" (¢) The answer to the first. part of the question is in the negative, and

the second part does not therefore arise.

(d) The scheme for electrification has been postponed for the present.

CASHIERS IN GOVERNMENT OF INDIA OFFICES:

112;. Mr, B. C. Mitra : (e) Isit a fact that in view of the special nature
of the work of cashiers in ‘the Government of India offices, usually senior
Lower Division men are posted on the duty and are allowed speecial allow-
ance for it in addition to pay !

(b) What was the rate ol pay (nof scale) of the clerks working as
cashiers in the various Departments of the Secretariat and Attached
Offices on the 1st June, 19301

(¢} Do Government propose to fix a certair minimum of pay below
which no one should be -posted on this work, which involves speeial
rBipOllBlhlllty H

' The Honourable Mr. H. G. Haig : (a) Yes. .

(b) The information is being collected and will be supplied to the
Honourable Member when eomplete.

(¢) No. The matter is one for the Heads of the Departments con- -
cerned and Government have no doubt that they are alive to the import-
ance of selecting suitable men.

MIGRATORY SCHOOL FOR SiMra AND NEw DELHI

113. Mr. 8. 0. Mitra : (a) Is it a fact that the Government of India
have long had under consideration the question of starting a migratory
school for Simla and New Delhi to remove the hardships to which the sons
and daughters of the Government of India clerks are put on account of the
two places being under different Education Departments and Universities 1

() Do Government propose to place Simla in Delhi Province for ihe
purpose of education for the present and to keep the point in view when
considering the redistribution of Provinces, as recommended by the Simon
Commission ?

S_ir Frank Noyce : (a) The Honourable Member is referred to the
reply given to the unstarred question No. 279, asked by Pandit Nilakantha'
Das on the 21st March, 1930. It is hoped that an early decision w:ﬂ be
reaehed in the matter.

(b) No such proposal is. before Government.

Lack or an UnorrEODOX Hinpu TiFriN Room IN THE Crvi Sncnrum-r
BUuILDINGS AT SIMLA.

114. Mr. 8. C. lﬁ:l;ra. (a) Is it a fact that in each of the twc build-
ings of the Imperial Secretanat at New Delhi there is one separate ui;
orthodox Hindu tiffin room ?

8CPB(LA) ®



640 .. LEGISLATIVE ASSEMBLY. . [16Ta JuLy 1930.

(b) Is it a fact that there is no un-orthodox Hindu tiffin room in any.
of the buildings of the Civil Secretariat at Simla ?

(¢) Is it a fact that there is only one Hindu tiffin room in Gorton
Casile at Simla, and are Govermment aware that it is extremely dirty
and too small to cater for the hundreds of Hindu clerks in the building £

(d) When do the Government propose to improve the condition of
the present tiffin room and to provide another for un-orthodox Hindus
and to relieve the present one of rush ?

The Honourable Bir Joseph Bhore : (a) Each of the two Secretariat
buildings in New Delhi has two tiffin rooms for Hindus. They are not
specifically classed as orthodox or unorthodox.

(b) There are two tiffin rooms for'Hindus in the Civil Secretariat
buildings: at Simla, one at ‘‘ Gorton Castle’’ and the other at

** Kennedy House ’’.. These also are not speecifically classed as orthodox
or unorthodox. ey

(c) As stated in part (b) of the reply, there is only one tiffin room
for Hindus in ‘‘ Gorton Castle *’. It is reported to be suitable for t?he-
purpose ; no complaints have been received about its being dirty,

(d) Certain improvements were carried -out to this tiffin room m
1928, and Government do not propose to build-any other tiffin room. -

Laymve oN THE TaBLE oF FuLL Rmu%s TO QUEsrloss TO WHICH ad Wemn
REPLIES ARE GIVEN IN 'rma: FIRST INSTANCE.

115. Mr. 8. C. Mitra: (o) Isita fmt that to some of the questions:
in. the Legislative -Assembly ad interim replies are given and full replies

are communicated later. only to the Members by whom the questions a.te
put !

(b) Do Government propose, for the information of the whole
House, to lay on the table on the first day'of the following Session full
rephes to all guestions to which ad interim 1'ephea are given in the first
mstancﬂ 1. If mai why not T ,

'The Honourable Bir George any (a) This is so.

(b) The present practice is based on a considered ruling by the—
President Sir Fredermk Whyte, delivered on Ist March 1921, Whlch TUns
as. follows :

44 The....poit concerne the laying on the table of. infm-matmn supplied - to a
Member mdwidnally in response to a question dsked by him. It has been represented
to me that inasmuch as any matter which is laid on the table must also be printed,
in the Assembly’s proceedings. the laying on the table of all such information, which
may often be “of an exceedingly copwus nature, will inevitably " have the eﬂgt of
swelling the proceedings to an inconvenient size, and will add greatly to the
of editiously sceuring their’ pubhcatlon in print, I have a.ccordm lv decided ta
medify the previous ruling ‘on this pom'r and to direct that sueh informatien sha.‘l—l
only be laid on the table and printed in the proceedings when, in the opimion of the
Member of the Government coneerned, it is likely to be of geuern] public interest.
Where in pursuance of this direetion “the Depaﬂment of the Govermment councerned
decides, not to lay the information on the tnble, any Member desmng to obtain the

same sbeuld apply 1o that Department for a' copy ot the information supplud ts the
Member asking the original question.”’ |

(Vide Legislative Assembly Debates, Vol. I, page 34,)+— .

This ruling was re-affirmed by Sir Fmdenck on lst'_ o .
1923, Tt is, therefore, the established practice 0: tb.lB yt;se : X I_.E b?“ﬂvﬂ'

+
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inception, and Goveriment séés no réason to depart from it now. 1 :ﬁb:;
add that copies of such answers are placed in the lerary, where any other
Member who is interested can peruse them

NEWSPAPERS, ETC. REQUIRED TO FURNISH SEUUBITY UNDER THE PrEss ORDI-
NANCE.

"116. Mr. 8. C. Mitra : Will Government be pleased to lay on the
table a statement showing the names of papers, periodicals, monthlies, ete.,
from whom a security under the newly promulgated Press Ordinance was
demanded and how many of them paid off the security and how mahy
have suspended publication as a protest ?

The Honourable Mr. H. &. Haig : I place a statement on the table.

The Honourable Member will notice that there are no names shown
under Bengal. The position in that province is that no security was
demanded in the case of newspapers but nine newspapers ceased publica-
tion following the demand of security from the presses at which they
were printed.

Statement showing the. action taken by local Governments under the Indian Preu Ordinance 11 of

1930.
i Newspapers.
Nameiof newwpaper from Amount of seewrity de " deposited or ;
Serial ' whmﬁlr.— ded or whether d d publication or did varh.
No. been -or not on representation. notmnmnewofdem-nd i
A - for security.
1 2 - 3 i 4 LB
! ] - |
i Madras, l '
| R .
1’ Kistnapatriks, Kistna .. | 1,000 No representation Ceased. 1
2 ' Sukhodayam, N, Arcot .. | 1,000 Do. Do. .
I | . 1
3 . Durbar, Guntur .. 1 1,000 . .. Notice demandmg security |
i [ ‘. since withheld on upb-}-
H | sentation.
' i. i
4 Bimhnpni.Nellme ! 500 No representation ‘ Ceased.
6 | Dosabbaktes, Triohinopoly | 1,000 Do Do.
6 Congnu,l.lﬂaiwni 2,500 Do. Do.
7 | Swadesamitran, Madwas .. | 2,500 Do. Derpoaited security.
H
8 | Sudandara Bangu, Madras | 1.000 Do: 'M
® | Tamil Nadu, Madras .o | 1,000 Do. |Dopomodmy
10 | Ten Nadu, Madras -« | L500 To. Ceased
11 | Ananda Vahini, Madras .. | 1,000 . .| Do
12 | Saraswati, Madras .. | 1,000 Do. Deo.
13 | My Magasine, Madras ... | 1,000 Do. Do.
14 | Andhra Patriks, Madras .. | 2,000 Do. Deposited security.
16 | Swarajya, Madras . | 2,600 o, Coased.
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'Nmeotnfuw'npsperhbm-

. Whe‘lher secunt.y was.

Amount of ‘kecurity ' de.? depoeut-ed or newspaper. !
Berial whom security has ded or whether reduced Rematids, -
No. been deman | or not on repruent;twn did not startin view ot .
e ; : [ deshand for securibys - F 0
1 2 E 3 | 4 5

| Madrai—oatd. o S ¢
! Rs. 1 i 1
16 | Sahakava Patrika . l[!OO No mpeuentstmn | No information.
17 | Navasakti, Madras - |1 NO -.--Do. Ceased.
18 | Satyagrahi, West Godavari | Security detnm&edlryl)mt— Do.
, . riot Ampwount | . o1 <
' not reporwd
. . 2
.19 | Free Press Bulletin, Bombay| 600 . +- | Seourity deposited. 2 -
*20 | Free Press Journal, Bombey | 500 . Da. l -
21 | Aftab newspaper, Bombay | 1,000 Ceased. i
22 | Nawjivan newspaper, | 800 Paper not started. !
Bombay. i
23 | Bhraddhanand newspaper, | 2,000 Ceased. |
B"mb‘ﬁ A U B O
24 vya niewspaper, | 800 Paper not started. ;
25 mil.smb.y 2,000 . . Becurity not dnpndhd. |
- . Commissioner of  Polioe !
dnectad to pm-mm the
section -
&2)0& Oldmnne. |
4 e |
26 | Bayankal newspaper, | 800 Paper not started.
Bombe; .
27 | Sindhi n{wupnper, Bukkur | 500 Security deposited.
28 | Young Liberator mews- | 1,000 <. | Ceased.
paper, Bombay.
20 , Bombay.. | 1,000 .- | Paper not started.
80 | Mahratta newspaper, 2,000 Secarity deposited.
3l P.mBuths DeWspaper, 1,600 +. | Paper not started.
y-
32 |Ealiyugs newspaper, Bombay| 2,000 Censed.
33 | Workers' Weekly news- | 2,000 No representation Security _ not deposited.
peper, Bombay. ! received. Commissioner of Police re- |.
qn-l.ed to prosecute pub-
for publishing the
]-per without depositing
the s itry.
34 | Naubat newspaper, Bombay.| 2,000 Do. b Ceased. |
85 | Vidyarthi newspaper, | 1,000 Do.
Amalner, Mmmm
86 | Shri Lokamanya newspaper, | 1,000 Paper not started-
Bombay.
37 | Kranti newspaper, Bombay | 2,000 No representation | Ceased. '
reoeived.
38 jasthan Hind pap 1,000 .+ | Do
Bombay. ! .
89 | Aftab newspaper, Bombay | 2,000 Paper not started
40 | Praja Bandhu newspaper, | 1,000 No representation | Ceased.
Ahmedabad. - received. ' v ¥ I8
T
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Y B SS I S —
lAm of 4 . \ﬁhethe;;ecunty was
Name of newspaper from * ount of security de- | eposited or newspaper
Berial 'w.wmge;hf " manded or whetherredvoed | ~: ceased publication or did Remarks
No. , P | m-nﬂm: reptalmhhon. * not start ih view of demand
foes [ for security.
e i
1 2 : 3 i 4 3
Bombay—contd.
|
41 Dnnhnmp.pm-, Bomh..y ' 1,000 No mgumhtwn ! Ceased. '
Tecalv: . ' i
42 | Hindustan mdPr;}Amihl : 2,000 Becurity deposited. i
Shakti: , Ahmeda- | 1,000 Do. Security not deposited.
v DeWSpAPeT, Notico defied !
Messenger of Youth news- | 2,000 Paper not started. “h
PW’BMh" . . I .
45 | Navjivan newspaper, 2.000 No representation Notice defied. Action un- |
¥ ‘Ahmedabad. ‘m - received. * der consideration. If
46 | Young India newspaper, | 2,000 Do. Do. o
Ahmedabad. - ' :
47 | Hindu Jati newspaper, | 5,000 No representation Notice served on publisher
Karachi, Sachanand Pherumal in i
Hyderabad Jail. He has
. o o i v o applied for - F to
I Karachi Prison to enable !
' ; him to make amngemenh.'
. So far paper continues to |
be- published. Further |
| i action under considera- b
‘ 4 S otoml - 0 - EEVE J
48 i Ka.llyug newspaper, Bombsy ' 2,000 Doi W iCensed. et b
49 | Prajamat paper, - 2,000 Do .\ iPaper ceased publication :
. Godhra. ; i on hang warned by Dis- | .
! 1 that Be-
: o'a.nty was to be taken,
56 | Nutan Gujarat newspaper, | 1,000 Do . '..'i Ceased. S
Abmeds | | iy y
51 | Bombay Vartaman news- 1,600 .. | Paper not started.
paper, Bombay. | e
62 | Torch Bearer newspaper, ;1,500 ..'J Do.
Bomhy. . I )
53 | Sudershan newspaper, Sunt 1,000 No :epm"enmion | Consed. )
United Provinces. |
54 | The Sainik, Agra .. | 2,000 _ Do. ;
8 The Shakti, Almora 1,000 Result not yet knowa, |
. i .
56 , The Aj, Benares. . : 2,000 _ Ceased.
57 | The Pratap, Cawnpore .. | 3,000 Do. .
68 | The Swadhin Praja, Almora | 3,000 .. Do ! :I
59 | The Distriot Gazette, Azam. | 5,000 . .| Do '
garh. :
The Sach, Lacknow . ' 1,000 +. Result not yet known
i i
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: . f ) ) | : Whether security was
1 Name of newspaper from Amount of sécuzity de- ., I deposited or newapaper .
al | whom security has ded or whether M1 ceased publioation or did | Remasks.
No. | dpmngd. or not on representation. | not start in view of demand
5 !| for security.
1| 2 i 3 i ¢ 5.
—_— 1 1
g T
; j United Provinces—contd
i | Ra.
61 !1 The Parivartan, Ssharanpar| 1,000 . Red{ll"t" not yet known, -
62 | The Vartman, Cawnpore .. | 2,000 Security et , dopositedy
! ! The queauonof taking
| furgher action wodes consi- |
E deration.
63 | The Chand, Allababad .. | 2,000 < Result mot yek knawa, "
The Desh Mitrs, Balia .. | 1,000 . . | Buspended publication.
63 | The Ko.haﬂrlyn Yavah, | 1,000 . Result not yet knewa.
'.
86 | The Swetambar, Jain, Lack- 1,000 . . Do.
now.
67 | Zamindar, Lakiore e ‘2,500 No reprosentation 8zourity has been deposited. |
68 | Partap, Lahore .. .. | 2500 Do. .l Do.
60 : Akali, Amritsar ., 2,500 Do. Ceasod.
70 | Asli Qaumi Dard, Amritsar [ 2,500 Do. .| De.
71 | Guru Ghantal, Lahore . 2,500 Do. | Do
72 | Haqiqat, Multan .« } 1500 Dei is | Deo..
73 | Tarjuiian -i-Barhad, Hawal- | 2,000 Do. ..| De.
ymdl.
7¢ | Shihab, Rawalpindi ... | 2,000 D .11{. De.
75 | Kirti Urdn, Amritsar 5,000 Do. _Do.
76 | Kirki Gurmukhi, Amritsar | 5,000 Do. Do.
77 | Desh Sewak, Jullundur .. | 5,000 Deo. Do. -
78 | Bande Matram, Lahore .. 3,000 Do. ; Beuut._r hu bm dapult.ﬂd.
79 | Kirpan Bahadur, Amritsar | 2,500 Do. .. | Coased
80 | Jhang Sial, Gojranwala .. | 2,500 Do. l Do.
81 | Nadharak, Gujranwala 2,600 Do. Do.
82 | Islah, Lyallpur .. 2,000 Do. + " Do.
o .
83 | Hariana Tilak, Jhajjar, Dis- | 1 . .
laria jjar 500 Do. : Do
84 | Naojiwan, Multan 1,000 Do. .| Da-
I
86 | Akali-te-Pardesi, Amritsar | 2,000 Do. . Do
86 | Naujawan Hindustan, Am- | 2,000 Do. | Do.

ritaar. 3t
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|N;meo(mps from Amount of secarity de- i xm?nmgpm [
;e mm% ‘manded or whether reftuced | 1 publication or did | Remiftks:
No. | been deman: " or not on represéntation. not start in view of demand
: for seourity.
_! : s . 5
. Punjab—contd. E-'
" Ra.
87 | People, Lahote .. ‘_1,000No represeotation .. | Ceased.
88 | Vir Bharat Lahore 2,000 Do. Security has been deposited. |
89 | Milap, Lahore -+ | LO0O (]1::6")‘ entati Becurity deposited.
90 | Dharamvir, Astritsst © .. | 1,600 Do. | Ceased.
91 | Hamdard, Lahore “ee | 1,000 Do. ‘Do, .
T Burma.
932 | Rangoon Mail English News:! 2,000 - o+ | Ceased.
paper. o .
93.| Swatantraith Tamil News- - 2,000 Do _
pepit, Bangoon. !
$4 | Wunthanu Thadinss Bur- | 1,000 Do.
mese Newspapét .
95 | PraohiSbrakash Hfadi News-| 2,000 ..| “Do.
paper, .
2 nw_‘nm "9‘f'?'.. 4,000 Do.
Bikar and Orissa.
97 Wtﬁmppﬂ. 3,000 Ceased.
_ Central Provinces.
98 | Lokmat, Jubbulpore 1,000 No representation | No.
99 | Karmavir, Khandwa 1] . . No. *
Assam. ' '_
100 | The Assamiya ,Gauhati .. | 2,000 ‘Coased.
101 | The Janasakti, Sylhet .. | 2,000 ‘Do,
102 | The Sylhet Chronicle, Sylkiet| 1,000 Do !
103 'I'h;.]:janohljanys, Karim- 500 No information
_ N. W. F. Province. i
104 Sa:h:rd Newspaper, Paslw 2,000 . . . 1 Ceased.
“108 p(.g.;wm& 5006 .7 T T { Do f
106 | Kedati Newspaper, Poshd- | 2,000 . ." Do !
., WAr. i L o
TR RS TSR LR SR vowsi Bl Sa . = ool Guidad
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. " Lt i Whether security was
Name of newspapers from | Amount of seeurity de- | deposited or newspap "
Serial ity bae _manded or whether rednped . ocassd publication or did | Remarka.
No. been dmmﬁ_ed._ . . or not oo, representation:  not start in view of demand ey
i i for security.
| : |
1 2 3 ; 4 I 6,
; e P f =1
" Rs. A | !
107 | Daily Tej .. .. 5,000 .. .Ceased, l‘
. 1
108 | Hindustan Times v | 5,000 .. .. | Do. !
100 | Arjun .. .. | 5000 .. .. Do.
. . faz
110 | Hindu Sansar .. .. | 2,000 .. Do. [N
111 | Shuddhi Samachar .. (500 ., .. | Beourity deposited. A
112 | Riyasat .. 12000 .. <] Do
113 | Millat .. ..o 12000 .. .. | Becurity waived on repr:-
sentation.
114 | Aljamiat . r5!;!0 . +« | Becurity deposited.
115 | Tej . 12,000 .. .. | Declaration and security not|
tion for whioh it was de-
I sired to make declaration.
116 | Paigam-i-Jang .. Il,l:[l} .. .. Do.
117 | Qaumi Gazette .. .- £:2,000 «{._. ..v Do
118 | Tijarat e 2,000 . .. | Becurity waived, but dec-
| laration Dot yet mads.
i New publication for which
i it was desired to make
: ) declaration.
119 | Shakti o 2,000 .. .
120 | India .. .. 2,000 .. .. | Beourity waived, but deex |
t laration not yet made.
121 | Hukumat .. 2,000 .. +. | Becurity waived.
122 | Peshwa . 2000 .. ' b
123 | Khwaja School Gasette .. 2,000 .. Do.
. j
124 | Mahabir e 2,000 .. Do.
125 | New Capital . 2000 .. Do.
126 | Khabardar . [ 2,000 .. Do.
. ! |
127 | Barvadeshik .. 2,000 .. - Do... b
128 | Mashir-i-Saltanat we ] 2000 .. Deo.
129 | Indian Post . 0 2,000 .. f Do.
130 { Hindustan .. .. 2000 .. L Do.
131 | Fanji Magazine .. .. 2,000 .. Do.

ALLEGED AssAULT BY PoLICE oF WOMEN AND CHILDREN IN Carcurra, Bomsay,

LUCENOW, ETC., IN DEALING WITH THE CONGRESS MovEMENT.

117. Mr. 8. C. Mitra : Will Government be pleased to state
whether it has come to their notice that the police in dealing with the
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Congress movement' freely assaylted and-wounded several peaceful women
and children with a laths charge in Caleutta, Bombay, Lucknow and other
places of India ?

The Honourable Mr..H. G. Haig: Tho Government of Tndia wrder-
stand that in some places women have received injury in the course of the
dispersal of crowds. They regret that any injury should have been so
caused. . :

ANTICIPATED ExTBA EXPENDITURE AND FALL IN REVENUE AS A RESULT OF
THE CONGRESS MOVEMENT.

118, Mr. 8. C. Mitra : Will Government be pleased to state what
excra expenditure and what extent of fall in revenue the Government anti-:
cipate as a direet result of the Congress movement, and how do they pro-
pose to meet the deficit ¢

The Honoursble Mr. H. G. Haig : No attempt has yet been made
{o estimate the effect of the civil disobedience movement on Cexltral and
Provineial ﬁnanees ;

Am CrAPT- TRAINING INSTITUTION 1IN INDIA.

1(9. Mr, S C. Mitra : Will Government be pieased to. staté the nom-
ber of institutidns, if any, in India for the. training of students in air-craft 1
If none, do Govermnent propnse to open any in the near future ?

. The Honoura.ble 8ir Joseph Bhore The reply to the ﬁrst part oi the,
question ig *“ Nil .

The reply to t.he second part 1s m the nega‘gwp

DISTRIBUTION OF m MONEY PAID BY THE INDIAN RA.ILWAY Commcs
Assommm 1O EMPLOYEES OF THE Govnmzm oF Inpia PrESS, SIMLA.

120. Mr. S C. Mitra : (a) Are Government aware that the.Indian
Railway Conference which get their work dane in the Gﬂver-nment of-India
Press, Simla, every year, on payment, send an amount of Rs. 250 as dona-
tion for distribution among the employees of the Press?

(F Ts it also-a fact that this money is not distributed to all the em-
ployees but confined simply to -certain special favourite hands ¢

(¢) Are Government prepared to issue instructions to the Con-.
trafler that in future this amount is equal y distributed among all the em-
ployees who all, more or less, perform a certain amount of work in ome
way or the other 1 o S

(d) Is it a faet that if at the time of disbursement of this donation
any employees are on leave, the payment is withheld by the Cashier and
not paid to them even on their resnming their duty ? .

(e) Will Government be pleased to :

.- {4) place.on the table the disbursement list for the last five years
and.state what amount’ was left undishursed every vear : = °

(i) whether it was ever refunded to the As_soclatmu or to the Gov-
ernment and if not, why not, and how the amount has been
- accounted for ; and
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() has any information éver been- asked for from the Manager by
the ?ontroller'of Printing in this' connection ? If not, why
not : _ .
The Honourable 8ir Joseph Bhore : (a) Yes.
(b) No.

{¢) Does not arise.

(d) Men are paid their shares on their claiming them within a period
of two months. Men on leave have been paid their shares on return_to
duty even after the expiry of the period. There is, however, génerally
a small balance which remaind undistributed.

" (e) () Government do not propose to place the disbursement Dsts

on the table. The amounts left undisbursed for the last five years are as
follows annmed or Lhe A fve yoan &

“'Rs. A, P.
11925 .. .. gl F M M 2 A8 B 2T
1926 .. 8 a0
1927 .. .. .. .. 12 '8 0 °
1928 .. .. e e, 9400
1929 ) .. 1310 0

(i) and (4i). The Controller, who has not hithérto been aware of
the donation or of the method of its distribution, is being instructed to
make an erquiry in regard to it and to submit a report.

QUarTERS AND HOUSE RENT FoR THE PEONS OF THE GOVERNMENT OF INDIA
' ~ OFFICES.

121. Mr. 8. C. Mitra : Is it a fact that several peons of the Govern-
ment of India offices are foreed to live in one small room, and if so,
dre Government prepared to consider the question of providing more
quarters or allowing them house rent to enable them to get quarters
elsewhere * o :

- The Honourable 8ir Joseph Bhore : One room is allotted to moté
thati one peon only when it is considered that it can suitably accom-
modate more than one man. Government do not propésé to build more

quarters for peons at present. Those peons who are not provided with
Government quarters are given house rent allowance imstead.

LEAVE APPLIED FOR BY THE EMPLOYEES OF THE GOVERNMENT of INDIA Pruss,
' ' Smra.

122. Mr. 8. C. Mitra : (a) Will Government be pleased to place on
table a list of the employees of the Government of India Press, Simla, who
during the last three years applied for leave for less than ten days on
account -of illness and who were asked to submit medical certificates

although the leave applied for by them was earned and was due to
them f

(b) Is it also a fact that mo such certificates have ever been asked for
to be preduced by the men in the clerical and aceounts section and, if so,
why distinetions exist in various sections in the same Press ?

- 'The Honourable Bir Joseph Bhore : 1 propose to deal with ques-
tions Nos, 122, 123, 124 and 130 together. The Controller of Printing
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and Stationery is responsible to Government generally for the efficient
administration of the Government of India Presses and Government do

not propose to call for information regarding these administrative details
which are matters for his discretion.

CarrYING oF Hmw BUNDLES BY THE PEONS OF THE GOVERNMENT OF INDIA
PrEss, Smu

1123. Mr, 8. C. Mitra : Is it a fact that the peons in the Government
of India Press, Simla, are forced to carry very heavy bundles weighing
over 25 or 30 seers every day to the various offices located in different
and distant places for which purpose the coolie rate is 4.to 8 annas: per
trip, and if so, are Government prepared to ~consider. the. guestien of
issuing mstructwns to éngage coolies in all’such cases in future ?

GRADATION Lm'rs FOR THE PRINTING AND CLEBICAL Sxmox OF THE. Gov-
ERNMENT OF JINDIA PRESS, . SiMLA.

1‘ 124. Mr. 8. O. Mitta : (a) Is it a fact that in the printing and clerical
sections of the Government of India Press, Simla, no gradation list has
yet been maintained, and if so, why !

(b) Are Government prepared {o instruct the Controller of Printing
to see that this is done at the earliest possible moment ?

HoLpiNg oF ALL HIGHER APPOINTMENTS IN THE GOVERNMENT OF IND1A PRESS,
SiMLA, BY MUBAMMADANS.

125. Mr. 8, C. Mitra : Are Govérnment aware that th¢ majority of
almost all the higher appointments in the Govertiment of India Pross, Simla,
are held purely by Muhammadans, and of the consequent discontent felt
by Sikhs, Christian and Hindu employees which has been prevailing for
a long tlme t Are Government prepared to inquire into the matter

The Honourable 8ir Joseph Bhore :-Government have no informa-
iion of the alleged discontent. The supervisory staff of the Govern-
ment of India Press, Simla, of and below the grade of Assistant Manager,
are filled by nine Hindus, five Muhammadans and one Christian, The
last part of the question does not arise.

ADDITIONAL DUTIES DONE BY THE PEONS OF THE GGOVERNMENT OF INDIA
Prrss, SiMia.

126. Mr. 8. C. Mitra : Is it a fact that the peons in the (Government
of India Press, Simla, besides their official duties are also forced to per-
form. in addition, the work of firemen and for which purpose they are
required to attend drills, ete. 1 If the answer to this is in the affirmative,
will the Government be pleased to state what additional remuneration is
given to them“for this extra work required of them, and if not, do Gov-
ernment propose to see their way of appointing a proper fire station staff
for the purpose ?

The Honourable Sir Joseph Bhore : The peons in acecordance with a
long standing practice attend fire parade for abont half an hour once a
month. No extra remuneration is paid to them. Government do not
propose to appoint a separate fire station staff for the purpose.

tFor answer to this question, see amswer to question No. 122.
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-P1screpancies sounp v His ExceLiescy THE VICEROY'S PRESS.

127. Mr. 8. C. Mitra: Are Gov ernment aware that the Exammvr,
{3dvernment Press Acécounts in the course of audit of accounts of the Press
of His Excellency the Viceroy, came across some serious discrepancies
found in the cash and other accounts of the Press, which have already
been brought to the notice of the Private Secretary to His Excellency the
Vieeroy ¢ Will Government be pleased to lay on the table a copy of the
correspondence between the Examiner, Government Press Accounts and the
Private Secretary to His Excellency the Viceroy and state what action hus
peen taken against the persons responsible for keeping wrong accaunts, and
if not, why not ¢

The Honoursable 8ir Joseph Bhore : Government are aware that cer-
tain irregularities were discovered in the course of auditing the accounts
of the Press of the Private Secretary to His Excellency the Viceroy. A
thoroagh enquiry is being made into these irregularities, and until this
is completed it is impossible to say what action will be taken. The
enquiry has so far gone to show that there was ng embezzlement of Gov-
ernment money and that the defects referred to were at the most serious

irregularities ‘in procedure. Steps have already been taken to prevent
lhe recurrence of these. ’

INTRODUCTION OF A levmnm Funp For PrEss EMPLOYEES AND AMALGA-
MATION OF CERTAIN OF GOVERNMENT PRESSES.

"128. Mr. 8. C. Mitra : Will Government be pleabed to state :f they
are yet in a position to give their decision regarding the Provident Fund,
the rules of which. have long been. under consideratior” by the Secretaty of
State for India ?  1f not, de. Government propose to expedite the matter ¢
Will- Government be pleased to.state if they intend amalgamating wholly
or partially the presses of the Government -of India at Calentta and: ﬂ:mla
with the Government of India Press, Delhi, andif so, when ?

. The Honourable 8ir Joseph Bhore :: The. question -of -framing Tu les
for the provident fund is stﬂl under conmdera.t!on and the matter is
heing expedited. - . '

The answer to the concludmg portmn of the questlon is in the
negative.

NUMBER OF EEPLOYEES OF mmnm Oouuumms IN THE GOVERNHEN‘I‘
OF INDI1A PrESS, SIMLA, RECRUITED DURING THE TIME OF BABU ,IAWAHAR
KuAN, Omcwrmc ASSISTANT MANAGER.

129. Mr. S. C. Mitra : Will Government plea.se lay on the table a
statement showiug ‘the number of Hindus, Muhammadans, Christians and
Sikhs recruited in all the Industrial Branches of the Government of India

Press Simla, since B. Jawabar Khan’s appomtment. as Officiating Assmt—
ant 1\Iana.ger ?

The Honourable 8ir Joseph Bhore : Mr. Jawahar Khan is not
responsible for the reeruitment of the industrial staff 'of ‘the Govern-
ment of.India Press, Simla. Government regret that they ¢annot under-
take to vollect the information desired by the Honourable Member as it

would entail an ‘amount of time and labour d1sproportlonate to the
result.
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ProMoTIONS IN THE GOVERNMENT 'OF INDIA PRESS;, StMLa:

1130. Mr, 8. C. Mitra :-Are Government aware that the claims of the
senior men of all the branches of the Government of India Press, Simla,
are neglected and that generally promotions to higher grade are gwen 1o
those men who work’in’ B Jawahar Khan’s Press after oﬂﬁce hours 1

AXLEGATIONS AGAINST BABU JAwAHAR KHAN, CFFICIATING ASSISTANT MANA-
S GER, GO’VERN’ME\IT oF INDIA PrEss, Simra.

131. Mr. 8 C. Mitra : (a) Is it a fact that Messrs. Jugdish and
Abdul Rahim are the seniormost compesitors in their braneh, but that
whenever an opportunity arises to officiate in the post of section-holder or
assistant section-holder the chance is given to a junior compositor ?

(b) Isit a fact that the real owner of the Press known as King George
Press is B. Jawahar Khan, the Assistant Manager of the Government
Press, Simla ? If so, was any sanetion obtained by the above man ?

(¢) Is it a fact that Nathu Ram, Mechanic and. Mistri Nazir of the
Government Press, Simla, generally repair the machines of George Print-
ing Works on Sundays and other holidays ?

(d) Is it a fact-that members of all branches >f Government of India
Press, particularly compositors are compelled to work in the press owned
by B. Jawahar Khan, after office hours ?

(e) Is it a fact that if any employee'bf the Government Press, Simla,
refuses to work in the above Press, his time is gemerally dedneted by B.
Nisz Mohamed, time-checker, who is brother-in-law: of B. Jawahar Khan ?

(f) If the replies:to the above gquestions mre in the affirmative, are
Government prepared to inguire into the matter and take necessary action ¢

The Honourable 8ir Joseph Bhore : (¢) The Controller of Printing
and Stationery is responsible to Government generally. for the efficient
administration of the Government of India Presses and Government do
not propose to call for information regarding these administrative details
which are matters for his discretion,

(b) to (f). Government have no information, but they are asking
the Controller of Printing and Stationery to enquire into.the allegations
contained in parts (d) and (e) of the question.

EMPLOYEES OF DIFFERENT. COMMUNITIES. IN:LING AND Mon_o SECTIONS OF
THE GOVERNMENT OF INDIA PrEsS, SrMra.

132. Mr. 8. C. Mitra : () How many permanent Mono and Lino
Operators are there in Government of India Press, Simla, and what i the
number of Hindus, Muhammadans, Christians and._Sikhs 1

(&) How many apprentices (learners) are there in- Mono and Lino
Branches and what is the number of Hindus, Mubammadans, Christians
and Sikhs ?

(¢) How many Mono and Lino permanent operators and learners are
reeruited since Mr. Jawahar Khan’s appointment as’ Officiating Assistant
Manager and what is the mumber of Hindus, Muha.mmadm and Chnstlans
and Sikhs ? . A TS ) tl—‘ii.. S
-- IF or ‘Buswer to this question,-see answor to- queufhon Nar 152.

P : i

Ao
el
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The Honourable 8ir Joseph Bhore :

(8) Hindus. Muhammadans. Christians. Sikhs.
7 12 2 1

(b) and (¢). There are no regular apprentices (learners) attached
to the Lino and Mono Sections. There are a number of employees already
in the press who have been allowed at various times to learn the opera-
tion of these machines. When a permanent incumbent is absent the most
suitable of these learners is deputed to work on the machine so that when
permanent vacancies occur the Manager may have a nuecleus from which
permanent appointments ean be made. Since 1925, the following press

employees, according to communities, have had an cpportumty of leammg
t¢ work on the machine :

Muhammadans .. - 11
Hindus .. .. - .. 4
Christians .. .. 2

Out of these two Hindus, one 1\’Inhammad:m a.nd one Christian have been
appointed either to the Lmo or Mono Departments. Of the remaining 13
learners, one Hindu and one Muhammadan are dead. One Christian left

the press, and one Hmdu wasg at his own request removed from the Lino
department.

EXCESSIVE WORK AT THE GOVERNHENT oF INDLA PRES\S oN EmPIRe Day.

133. Mr. 8 C. Mitra.: (a).Is it not a fact ‘that under ‘the Factories
Act after four or five hours, half an hour Test.is compulsory ¢ .

(b) Is it not a fact that on 24th May on account of the Empire Ds.y,
the Government of India Press was entirely closed ! -

(¢) TIs it not a fact that some emplayees of the Press were ealled unon
by Mr. Jawahar Khan, Oﬂicwtmg Asaxstant Manager to attend the Press
for an urgent work

(d) Is it not a fact that the members concerned worked from about
one p.M. to twelve in the night and they were not allowed a single minnte’s
rest during the time quite contrary to -the Factories Act ?

(¢) Do Government ‘propose t¢ “nake an inquiry and take action in
ihe matter 1

The Henourable 8ir Joseph Bhore : (a) The Act prescribes periods
of rest of not less than one hour at intervals net exceeding 'six hours but
ihe arrangement may be varied at the request of the employees concernel.

(b) It was a closed holiday.

(¢) Yes, under the orders of the Government of India.

(d) The answer to the first part is in the affirmative and to tke
second part. in the negative.

(e) Does not arise,

ApporyTMENT oF INDLANS AS Loco-FoREMEN, YARD CONTROLLERS AND STA-
TION SUPERINTENDENTS ON THE (REAT INDIAN PEMINsULA Raipway,

134. Mr. 8. 0. Mitra : With reference to the reply given to Kumar
Ganga Nand Sivha to his starred question No, 770 in the Legislative
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Assembly of the 23rd September, 1929, will Government be pleased to
state why, so far, it has not been found possible to employ on the Great
Indian Penms_uh leway more than one Indian as Loco-Foreman, Yard-
Controller, and no Indian as Station Superintendent ¢

Mr. A. A L. Parsons : I have called for information from the Agent,
Great Indian Peninsula Railway, and will communieate with the Honour-
abie Member on its receipt.

APPOINTMENT OF APPRENTICES ON THE GREAT INDIAN PENINSULA RaiLwav.

136. Mr. 8. C. Mitra : With reference to the replies to my starred
questions Nos. 538 and 539 put in the Legislative Assembly on the 16th
September last in regard to the transportation apprentices on the Great
Indian Peninsula Railway, will Government be pleased to state if the
apprentices have completed their training ? If so, what appointments
have they been posted to and do Government propose to appoint imme-

diately these qualified recruits as Lioeo Inspectors, Assistant Loco Fore-
men ! If not, why not ?

Mr A . A L Parsom I am making enqulrles from the Agent,
Great Indian Peninsula Railway, and will eommunicate with the Honour-
able Member on receipt of the reply.

QuavurFicaTiONs ®PoR Posts o HeALtH OFFICERS OF umnﬁm Pom's AND
“MumicrPALITIES IN INDiA,

136. Mr. Fazal Ibrahim Rahimtulla and Mian Mohammad M
Nawasg : Will Government please state if it is a fact that in aceordance
with orders issued by the Government of India, persons applying for
appointment as Health Officer of important ports and municipalities in
India are required to possess a diploma in Public Health granted in the
United Kingdom and that persons whe hold a Public Health Diploma
of an Indian University are not eligible to hold such appointments ¢

8ir Frank Noyce : No, Sir. Local Governments now -possess fuii
power to make appointments on such terms as they think fit to posts
of the kind referred to by the Honourable Member except to the Port
Health Officerships of Bombay and Aden, which are reserved for offi-
cers of the Indian Medical Service. In the case of these two posts it is
the practice to select officers. who have specialised in Public Health, but

no rules have been laid down preseribing the qnahﬁcatmns they should
possess.

D18cONTINUANCE OF SUuMMER CONCESSION TICKETS FROM LAHORE TO SiMLa_

137. Dr. Nand Lal: (a) Is it a fact that first and second class
Railway ooncessnon tickets, which used to be issued in the Summer from

Lahore to Simla in some previous years have been discontinued this
Summer * If so, why ¢

() If the answer to part (a) be in the affirmative, will Gwermt
be pleased to state whether there has been a decrease sc far in the num-
ber of passengers this Summer up to the end of June, 1930, when com-

pared with the number of passengers who travelled fmm Lahore to Simla
in the same period of the last sammer ¢
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Mr. A. A. L Pargons : (o) Concesmdn Fetuin t1q’ket=; are bem 1s$u,cd
from all North Western Railway stations to Simla—and not only. from
Lahore—as in previous years, buf thi¥ year the fires charged. over the
Kalka-Simla section ﬂurlmz the irionths 'of June to Septem'ber have not
been reduced by about 50 per cent. as.in .the last: three’years.” The

latter reduction was purely experimental, and the resuits have not Jusu-
fied ‘its continuance. v

(b) The number cof passengers travelllng from Lahore to Simla
during June, 1929, compare with the number in June, ‘1930, as follows :

. June, 1929: June, 1930.

First class - 71 70
Second -class: : 106 . 5
Inter class L. 91 60
Third eclass - 489 - 540

-
a7
L

MOTIONS FOR ADJOURNMENT. _

TREATMENT RECEIVED BYTWO' Co-"’gams VOLUNTEERS FROM 'rms POLICE IN
SMLA. -

~ Mr. President : Last evening I received the following notice for a
motion of adjournment from Mr. Nehal Singh, M.LL A. The notice runs
as follows :

¥ Weitten’ iﬂ‘tc'rmen! of the definite matter of ﬂrycut publw un;mrtmwc iaft M the
Becretary under 8tanding Order 22 whch the undersigned proposes to discuss.

To
The Seeretary, Legm]ahve Auembl!. Bmsia. R

. That on 13th July afternoon two European Police Omeen 4t- Bimla Mall asked
twe congreu voiunteers who were in Comgress wolunteers’. umiform, amd who were
informing the public of meeting to be held, to leave the Mall

2. That velunteers ded that they were doing their d  in a peaceful man-
ner, and that as peacefu { citizens of SBimla they had eve‘ryuz;ht to walk in the
Mall

3. That thercfore the police oﬂ‘u-ers mentioned above in parsgrnph 1 puahed the
aforesaid volunteers and beat them.

. 4. That in consequence of the \mlavfn] and mercﬂees heatmg, one’ of the volun-
tecrs l.s in preearious and Aangerous, condition.

5. That the above-mentioned unlawful conduct of the above-mentioned police offi-
cers agitated the public mind. People in hundreds collected.

. 6. That the aforesaid sad and unlawful ocourrence has.given birth to & serious
political agitation in Rimla. The present very dangerous condition of the seriously
injured volunteer has ioday caused a great semsation andl has- juflamed the ‘public.
"This presént condition constitutes a definite matter of urgent public importance within
the purview of seetion ‘45 of the Manual of Business and Procedure, and the under-
signed hereby gives notice to the Beeretary, Legislative Assembly, that he wants to
ask for leave to move the Adjournment of the business of ‘the day for the purposes
of discussing the same, namely, above descnbed definite matter of urgent publtc
mpnrtnnee. o

(Sd) NEHAL BING-H ML.A”

| would like to know what the Gmrernment have 'got -to say on thxs
otion.
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_ The Honourable Mr. H. G. Haig (Home Member) : Sir, I_.should
like to submit for your consideration whether these events constitute a
matter of public importance within the meaning of the rules. I can
well understand that Honourable Members take a special interest in
events that happen in Simla, of which accounts, possibly somewhat
exaggerated, are likely to reach them. On that particular point as to
whether the account has been exaggerated or not, I would like to say
that I received some papers only while I was actually in the House this
morning and that I have not had time yet to read through them. But
one point which I think is quite clear from those papers is that neither
of the volunteers in question can be described in any way as being in a
dangerous or precarious condition.

An Honourable Member : What is your evidence !

The Honourable Mr. H. G. Haig : It is the report of the Deputy
Commissioner.

Mr. Gaya Prasad Singh (Muzaffarpur cum Champaran : Non-Muhamn-
madan) : Did he examine the volunteers % .~ s

The Honourable Mr, H. G. Haig : I have not been through all the
papers, but I think it is clear that he sent 2 Magistrate to examine
them, and that the volunteers refused to go, or the Congress Committee
refused to send them to the hospital, and in the opinion of the Magis-
trate they were not at all in a serious condition, and they would not
agree to be examined by an Assistant Surgeon.

Well, Sir, I would submit that, though one fully realises the in-
terest which the House is bound to take in any ineident of this nature
happening in the place in which they are actually sitting, we should not,
on that account, lose sight of the true perspective of events. Had this
happened anywhere else I would submit that it would not be the kind
of thing which would be regarded as justifying the House in adjourn-
ing its business. I would suggest that the matter might perhaps be
more conveniently dealt with by the process of question and answer ;
and if the Honourable Member wishes to put a short notice question on
the subject, so far as I am concerned, I shall have no objection to
answering him.

Mr. Gaya Prasad Singh : Sir, T am very much surprised to see that
my Honourable friend the Home Member should have been arguing his
case as a pettifogging lawyer in a third class Deputy Magistrate’s
Court. He takes shelter under the plea that this is not a matter of
public importance. Sir, it is in pursuance of a policy which has been
maugurated by the Government of India “that these arrests and these
merciless beatings are taking place all over the country ; and here under
the very nose of the Government of India, and under the very shadow
of the Viceregal Lodge and this House people are being molested from
doing things which they have every right as citizens of this country to
~do. Sir, the other day I myself saw how the volunteers were prevented
from going to the upper, Mall, and shall have something to say if you
rule this matter in order.

. My Honourable friend the’ Home Member says that the wound is
‘mot a serious one ; the other day, I myself saw the injured volunteers in
the Congress office. U
8CPB(L.A) F
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Mr. President : The question of the seriousmess of the wound has
nothing to do with the constitutional question before the House now.

‘Mr, Gaya Prasad Singh : Since the Home Member raised the point
that it is not a serious wound, and has quoted the opinion of a very
éminent doctor, the Députy Commissioner, who himself had not seen
the patients, I am entitled to refute it by saying that I have got in my
hand, in original, the certificates of Dr, Mukand Lal, M.B., B.S, who
describes the condition of one as grave, and I showed the certificates to
the Home Member yesterday, and if I may be permitted to read the
.certificate it will be clear how the condition is.

Mr. President : I do not think it is necessary at this stage.

Mr, Gaya Prasad 8ingh : All right, Sir, then my Honourable fricnd
went on to say that the volunteers had declined to go, or the Congress
people had refused to send them to hospital. I say they believed they
had ample justification to do so. They have absolutely lost all confi-
dence in Government, and Government officers ; and if they had been
sent to the hospital, they thought the doctor in charge might have given
a certificate that the volunteers were not suffering from serious in-

Lieut.-Colonel H. A. J. Gidney (Nominated : Anglo-Indians) : Ques-
tion. Do not talk about doctors like that.

Mr. Gaya Prasad 8ingh: You are a nominated Member of the
House and you have no right to question. Please find out your consti-
tuency before you can question an elected Member of the House. I
am merely saying what the Congress people told me.

Lieut.-Colonel H. A. J. Gidney : That is crass impertinence on your
part. How dare you insult the medieal profession in this House ! I
shall not tolerate it. Though a nominated Member, my constituency is
longer than yours and covers all India and Burma.

Mr. President : Please address the Chair,

Mr. Gaya Prasad 8ingh : Under rule 11 a motion for the adjourn-
ment of the business of the Assembly for the purpose of discussing a
definite matter of urgent public importance may be made with the con-
sent of the President. I submit this is a definite matter in so far as the
terms of the motion refer to a definite incident. I am surprised to hcar
that it is not a matter of public importance. The right of the meanest
citizen to walk on a public road is a matter of public importance and
under what law can he be prevented and assaulted ¥ I never expected
thaf the Home Member would take such a light-hearted view of this
matter. Under rule 12, it must be a specific matter of recent occur-
féheé. This i8 a specific mattef of rééent oéeurrence, and I thérefore
submit ‘that this is a definite mattér of urgent public importanec in
terms of the rule. And not only that, some time back Dr. Varma, the
Bécretary of the local Congress Committes, was unlawfully arrested and
assaulted on the Mall. Sir, the whole thing/ takeés place in pursmuance of
a policy which has been deliberately adopted by the Goverhment of
India in order to crush the present Nationalist movement, which I think
they will never be #ble to erush by their presént methods, as the fecling
1s permeating the masses.
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Mr. M. R. Jayakar (Bombay City : Non-Muhammadan- Urban) : Sir,
without importing heat into the debate, I may say that I do not think
that the Honourable the Home Member was really serious when he said
that this was not a matter which fell under the Standing Orders as
raising a case for a motion for adjournment. The Standing Order lays
down, Sir, two or three tests ; first, the matter must be of recent
occurrence ; secondly, it must be of definite public importance ; and
thirdly, it must be urgent. I submit, Sir, all these testy are satisfied by
the facts which have been put before us. They have been testified to
by two Members of this House. I may mention, Sir, that since the
House began its sittings, nearly every evening complaints have been
made to me about the unlawful behaviour of the police—it is nothing
but unlawful—but I have said to my friends, ‘‘ let us get a statement
from people who have witnessed the unlawful behaviour '’. Today, Sir,
these facts have been placed before the House by two Homnourable
Members who belong to the House, and they have definitely stated, in
four or five paragraphs, what they themselves have witnessed and then
they wind up by saying that :

‘¢ This unlawful occurrence has given birth to a serious political agitation in

S8imla, The present very dangerous condition of the seriously injured volunteer
has ecaused a great semsation and har inflamed the pmblic. This present condition
constitutes a definite matter of urgent public importance within the purview of
section 45 of the Manual of Business and Procedure.’’
I am surprised, Sir, that in a place where the Viceroy resides and when
this House is sitting, under our very nose if I may say so, these breaches
of the law are committed by the custodians of law and order, and yet my
friend the Honourable the Home Member says that this is not a proper.
matter of which this House can take cognisanece. I know the Honour-
able the Home Member, and I have too great a respect for his intelligence .
to believe that he could have been serious when he argued that this was
not a matter which the rules made it possible for us to take notiee of.

Dr. Nand Lal (West Punjab: Non-Muhammadan) : Sir, at this
stage we have to diseuss the constitutional question. We have nothing
to do with the merits. If this motion is in order, then it deserves to be
moved. Now, the best test to examine whether the motion is in order or
not is to look into the provisions of paragraph 44 of the Manual of Business
and Procedure, which appears to be the only preventive provision.
When we examine the provisions of paragraph 44, we find that this
motion, which is now before the House is in order. The point raised
by the Honourable the Home Member is this, that the point involved
in the motion could be raised by means of a short notice question, and
an answer could be given. Now, Sir, I do not think this is a proper
answer which will satisfy this side of the House. He has not made out
a case to prove that this motion does come within any of the clauses of
paragraph 44. Tt does not fall under clause (i), which says that not
more than one such motion shall be made at the same sitting ; so this
clause is not applicable. Clause (47) says that not more than ome matter
can be discussed on the same motion ; this is not also applicable. Then
clause (#1%) says that the motion miust not revive discussion on m matter
which has been discussed in the same Session ; this clause also is not
applicable. Thén comes clause (sv), which says that a motion must not
ahtitipate a matter which has been previously appointed ; this is also

SCPB(LA) ”
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not applicable. And lastly clause (v) which says that the motion must
not deal with a matter on which a Resolution could not be moved. It
does not fall within the purview of this clause either, because a Resolu-
tion could be moved. This event occurred only on the 13th of this”
month, about three days ago. It is most recent ; it is not a belated thmg

Then on the question of public meortance Volunteer or no

volunteer, ‘‘ A ’’ or ‘“ B’’ has got a legitimate right to walk on the Mall
If he is a volunteer, he is still a subject of His Majesty ; he is a citizen
of this town, and he has every right to walk on the Mall. Why was he
pushed ? Therefore, Sir, this is an infringement of a public right, the-
‘right of every citizen of this town, and in so far as to whether this is
a matter of public importance. 1 say there can be no two opinions about
it, that this is a matter of public importance. The matter is urgent,
because the occurrence took place only three days ago. No wonder, a
number of ocourrences of a similar type may take place and the public
may be agitated. No wonder it may strengthen the present civil dis-
obedience movement. Consequently, there is no doubt that it is of the
highest importance. The matter is urgent also, because if it is not dis-
cassed in the House, then it may result in evil consequences. Urgent
it is, so far as urgency is concerned, and there can be no two opinions
about it. I do not think any Member of this House will challenge the
question of urgency so far as this point is concerned. Therefore, the
matter being one of public importance and it being urgent, because it
is recent, I submit the motion is perfectly in order ' according to the
provisions of paragraph 45 of the Manual. The statement of facts has.
been left with the Secretary ; a proper motion has been moved ; and it
is, thus, in keeping with Standing Order 22, and paragraph 46 of the
Manual of Business and Procedure, and, therefore, it must be accepted.
I am not going into the merits, but, in passing, I may submit that there
is no open. challenge to the whole service, I mean the police. Some of
the police officers are very honest ; nobody can deny that. The present
motion relates to only those two sergeants or two policemen who have
infringed the law. The public have got to respect the law ; so the
Government officials teo have got to respect it, namely, the law. Main-
tenance of law and order leads to happiness, and disobedience to law
leads to misery. (Opposition Cheers.) Sir, sinee this law has been
infringed by two police officers or two policemen, I submit this motion
must be allowed to be discussed in this House.

Mr. C. 8. Ranga Iyer (Rohilkund and Kumaon Divisions : Non-
Muhammadan Rural) : The Honourable the Home Member made a very
unsatisfactory statement. He did not seriously question that this was
not a matter of urgent public importance. But he said that this matter
could he raised by means of a private question......

- The Honourable Mr. H. G. Halg I said public question, Sir, in this
ouse.

Mr. C. 8. Ranga Iyer : Sir, the Honourable the Home Member also
stated that he was in possession of certain reports. It is impossible for
this House to know all that he has got in his possession, and he said that
he had so much in his possession that he ~did not find time to read
through it. Sir, the House is entitled to know what is in his possession
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and to pass its own opinion. If he satisfies the House, the censure motion
will be withdrawn. He made out a case not in reference to the motion,
before the House, but for a motion as to why he did not disclose the
facts. Now, Sir, 'the question has become even more urgent, because the
Home Member has conduected an inquiry into it, and the House is per-
fectly entitled to know what the result of that inquiry is in order to offer
its opinion. If the result of the inquiry is satisfactory, then the House
will be inclined to withdraw the censure motion, but I think, Sir, the
present motion is quite in order.

Mr. President : I quite agree with my Honourable friend, Dr. Nand
Lal, that at this stage we need not go into the details of the case but

should confine ourselves only to the constitutional issue of the motion
before the House.

The matter to which this Motion relates is, no doubt, a definite one,
and also a matter of recent oceurrence. But the mere fact of its being
definite and of recent occurrence is not sufficient for allowing a discussion
on the motion. It must also be shown that it is ‘ urgent ’’ and of
‘¢ public importance ”’

The action of ‘‘ pushing > and ‘‘ beating ’’ by ‘' two European
Police Officers at Simla ”’ of ‘‘ two Congress volunteers ’’, howsoever
ohjectionable, unwarranted and undesirable it may be, cannot by any
stretch of imagination be called ‘‘ urgent ’’ and of ‘‘ public importance ”’

Motions for adjournment are meant for obtaining an immediate
debate on grave and serious matters, which eannot otherwise be imme-
diately and effectively dealt with, and the very object of such motions
will be lost if they are permitted to assume the character of an ordinary
course of action of every day occurrence. ‘‘ The formal moving of the
adjournment of the House as a taetical method of introducing new
matter into the day’s work has during the nineteenth century been
gradually but steadily discouraged by the rules of the House ’, says
Josep Redlich in his Procedure of the House of Commons. Further on,
the same author says, ‘“ By the present rules such a motion for adjourn-
ment can only be permitted in case of special urgency ’; and T am
anxious that the same principle should be established in this House.
‘“ The Speaker has repeatedly refused to allow a Member to move the
adjournment of the House ”’, says Josep Redlich, ‘“ on the ground that
the matter proposed to be brought up by him was obviously not important
_ or not urgent .

Moreover, distinetion should also be drawn between matters to be
discussed in this House and the matters to be discussed in the Provincial
Councils, and to my mind, it would be too much interference on the part
of this House as regards provineial affairs if matters for which Provineial
Governments are responsible are debated in this House by means of the
extraordinary method ‘of motions for adjourmment. It would not be
right and proper to condemn the provincial executive behind their backs
in a place where they cannot defend, explain or justify their conduet.
The matter referred to in this motion is certainly a provineial matter,
which is not primarily the concern of the Governor General in Council.

It is stated in May’s ‘‘ Parliamentary Practice ’’, page 248, that,

¢ Motions have also becn ruled out of order when it appeared that the administra-
tive responsibility of the Government was not involved '’
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It may also be remarked that according to Josep Redlich,

¢¢ The application must exactly fit the formula : to ask leave to move the ad-
journment of the House for the purpose of discussing a definite matter of ur’g’elgt
public importance, upen which must follow the statement of the matter referred ’’.
The application which has been presented by the Honourable Mr. Nehal
Singh—because of the other Honourable Member, Mr. Panna Lal
(Mr. Gaya Prasad Singh : *“ Rai Bahadur Lala Panna Lal.”’) Rai
Bahadur Lala Panna Lal, having withdrawn his notice—has also been
drafted in such a form that it does not' exactly fit the formula in the
proper form.

For the above reasons, I am afraid, I must rule the motion out of
order.

FIRING INTO AND VIOLATION OF THE SANCTITY OF THE
S18-GANJ GURDWARA AT DELHI.

Mr. President : Notice of another motion for adjournment was
handed to me when I was coming to this House, on behalf of the
Honourable Sardar Kartar Singh. I do not know if the Honourable
Member in charge has got notice, and if so, whether he is ready to deal
with the question.

The Honourable Mr. H. G. Haig : Notice was only handed to me in
the middle of question time, and I naturally have not been able to give
such attention to it as I should have liked, but if you are prepared to
consider the matter now, I would submit certain considerations.

Mr. President : I have no objection to consider it now. 1 will read
the motion :

‘“ T beg leave to move an adjournment of the House in order to discuss a very
urgent and defiritc matter of public importance, viz.,, the very serious and ecritical
situation arising out of the most unsatisfactory response of the Government to meet
the S8ikh demands and the failure of the Government to redress the legitimate grievances
of the Sikhs re the firing into the Sis-ganj Gurdwara by the police and wounding its
inmates and causing damage to the Gurdwara and violating its sanctity by entering
therein without taking off their shoes on the 6th May, 1930.’’

T would like to know if the Government have any objection to this motion.

The Honourable Mr. H. G. Haig : Sir, I rise with some diffidence to
suggest for consideration certain points in connection with the admiss-
ibility of this motion, for my Honourable friend, Mr. Jayakar, has just
accused me of not taking a serious view of these matters and has suggested
that I put forward objections of a frivolous character. I need hardly
assure you, Sir, nor, I think, the House, that it is very far from my
intention to raise any objections of a frivolous character, and if I put
before you certain considerations, it is not with any desire to avoid
discussion, but in order that the procedure of the House should not
depart from recognised and sound lines.

Now, Sir, this motion relates to the sequence of events following on
the unfortunate firing which took place in Delhi on the 6th May, and
I wish to submit that the events to which the Honourable Member seeks
to draw attention cannot reasonably be considered to be muatters of
urgent importance within the meaning of the rules. I have not with me
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ut the moment the ruling bearing on the point, but I referred to them
two days ago -in connection with another motion, and I have no doubt
that they are very well within your recolleetion. The firing at Debhi
took place on the 6th May. Subsequent to that, a magisterial enguixy
into all the events of that day took place, and the results of that
magisterial enquiry were published, I should say, some three weeks ar
a month ago. Further, the matter has engaged the most serious and
sympathetic attention of the Government of India and of His Exeellency
the Viceroy himself. Again, some time ago—I regret I have not got the
dates with me, but certainly it must have been before the commencement
of this Session—His Excellency the Viceroy received a deputation, a
very representative deputation, of Sikh gentlemen to discuss thiz very
matter with them. Now, I understand that it is sought to bring forward
this motion in order to express an opinion on the reply which was then
given by His Excellency the Vieeroy on behalf of his Government. I
submit, Sir, that if the Honourable Member wished to raise this question
he had ample opportunity to put down a Resolution at the beginning of
this Session and that it would not be in accordance with the established
practice of this House“that the matter should now be raised after this
length of time. :

Dr. Nand Lal : Before I may have the honour of availing myself of
your kind permission to address you on this constitutional question, may I
respectfully ask whether any other statement has been annexed to 'this
motion or not ¢ My information is that another statement containing the
most recent occurrences and the most reecent unhappy incidents, which
occurred only a few days ago, and which are expected to occur on the 17th
(Laughter.) have been embodied. Lawyers will not miseonstrue this.
Only those who are laymen will not appreciate this. May I most respect-
fully ask whether any statement has been annexed to this motion in addi-
tion to what has been read out by the learned Chair ?

Mr. President : If the Honourable Member will resume his seat,
I will answer his question. The only statement which I have received
along with the motion whieh 1 have just read to the House is the following
covering letter from the Honourable Member :

“‘ To the Secretary, Legislative Assembly :

Dear Sir, '

I give notice that I will move an adjournment of the House in order to disenss the
attached motion which concerns a very urgent and definite matter of public im-

portance,
I remain,

Yours faithfully,
EARBTAR SINGH, M.L.A."’

Besides this statement, I have received no other statement on any fact about
this matter.

Dr. Nand Lal : Now, I shall avail myself of your kind permission
and I must obey the Chair.

Mr. President : The Chair would not compel you to speak.
(Laughter.)

Dr. Nand Lal : This being a gift from thé Chair to me, I would

like to avail myself of it. Now, Sir, the Honourable the Home Member, il
his usual eloquent manner and usual intelligent method, has stated his
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case. He has dilated upon one point, namely, that the oecurrences took
place on the 6th May, 1930, and that consequently this motion can never be
characterised as one of urgency. In addition to that, he has made a re-
ference to a subsidiary and collateral point, namely, that there was a judi-
cial inquiry by a Magistrate. The third subsidiary point that he has re-
ferred to is that the matter was referred to His Excellency the Viceroy
and that His Excellency was pleased to express his views thereon. My
humble reply to these is this. If my knowledge of law is not limited and
if my grammatical construction of the word ‘‘ urgency ’’ is not inaceurate,
then I submit that the occurrence of the 6th May is not to be construed
as a belated occurrence, because in law and in procedure we do not find
it mentioned that a certain specific period should not pass between the
date of the occurrence and the date of the motion. I cannot deny that the
delay should be of a reasonable character. Two months, three months or
eight months or ten months are a delay which can be construed as being
unavoidable. We should take the law and the letter of the provision in a
reasonable manner. My submission is that, if my construetion and my
view of the word ‘‘ urgent '’ is not inaccurate—and I believe it is accurate
—then this date may be construed as such that it does not violate the idea
of urgency. Urgency consists of what it will lead to if this motion is not
discussed. Urgency has nothing to do with the question of time or delay.
It has to be compared with the consequences which it will lead to. I very
respectfully differ from those gentlemen who take a contrary view. Then
I say that this motion is of a public character. The Sis-gunj is a sacred
dharamsala belonging to the Sikhs. It is not the property of ‘“ A, ““ B *’,
“C”or ““D”. TItis a public institution which is considered sacred.

Mr. C. 8. Ranga Iyer (Rohilkund and Kumaon Divisions : Non-
Muhammadan Rural) : I shou'd like to know if this speech is in order ¢

Mr. President : Most certainly.

Dr. Nand Lal: The Sikhs are a very loyal community. They
have produced great soldiers whose loyalty is an established fact. There-
fore this question is of a public character. The Sikhs have taken this
incident to their hearts. Their sacred place has been ruthlessly violated.
I know non-Sikhs may not look upon this motion as one of public im-
portance. We have to deal with this question with reference to the
people to whom it relates. A rule of law may be applicable to community
‘““A "’ and community ‘“ A ’’ will be in a position to say whether it is of
public importance or not.

Rai Bahadur 8. C. Dutta (Surma Valley cwm Shillong : Non-
_Muhammadan) : Will the Honourable gentleman say whether the incident
is of recent occurrence ?

Dr. Nand Lal: A question has been put to me whether the oe-
currence is recent. You may take any dictionary and see the meaning of
the word ““ recent *”. The incident may have oceurred in April or January.
No date is given nor a specific period is mentioned in order to make an
event a recent event. If you turn to any important law book or journal,
you will find therefrom that the phrase ‘‘ recent occurrence ’’ does not
mean that it relates to only an event which occurred two days back or
two or three weeks back: (An Honourable Member : *“ A century back.”’)
Therefore, it is recent ; it is not belated ; it did not occur two years
back or ten years back, and therefore it is recent. The word ‘‘ recent '
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should be taken in its proper grammatical sense. ‘‘ Recent '’ is different
from ‘‘ present ’’. (Laughter.) Well, if any Honourable Member of this
House wishes to enter into a debate with me on the grammatical construe-
tion of the words ‘‘ recent ’’ and ‘‘ present >, I am quite prepared to do
it. (Hear, hear.)

Mr. B. Das (Orissa Division : Non-Muhammadan) : May I inquire,
Sir, if there is any time-limit at this stage !

Mr. President : It is such an important question 1 think that
Dr. Nand Lal’s speech should not be restricted by any time-limit.

Mr. D. K. Lahiri Chaudhury (Bengal : Landholders) : On a point
of information, Sir, is the Honourable Member making a speech, or
making observations on the adjournment motion ¢

Mr. President : Dr. Nand Lal.
Dr. Nand Lal : Now, Sir, this House.....

DMr. C. 8. Ranga Iyer : Sir, in connection with this adjournment
motion (Several Honourable Members : ‘‘ Louder please.”’) I want
a definite ruling from you whether the Honourable Member can, at this
stage, bring in matters which are not connected with the motion.........

Mr. President : T think the speech of the Honourable Member is
quite in order.

Mr. Amar Nath Dutt (Burdwan Division : Non-Mubammadan
Rural) : The Honourable Member should know that Dr. Nand Lal is a
Doctor of Laws.

8ir Cowasji Jehangir (Bombay City : Non-Muhammadan Urban) :
I rise to a point of order. Is it permitted for one Honourable Member to
whisper to the President his point of order unlike my Honourable friend,
Dr. Nand Lal ¥ We have not heard his point of order.

Dr. Nand Lal : As, Sir, you are better aware than my humble self,
when any political question relating to the constitution or rule of law
arises in any legislative body, primarily it ought to be discussed and
determined with reference to the procedure of business, or what is called
the Manual of Business. Is it laid down anywhere in this little book
(which can be got by heart within two hours) as to what is the meaning
of the word ‘‘ recent '’ ¥ What right have you got, then, to go beyond
the author of this Manual ? I am justified, then, in submitting before
you, Sir, that no definition of the word ‘‘ recent ’’ is given in this book,
and therefore the general, and a common sense, definition is applicable.
‘When any statute is silent with reference to the definition of a specifie
phrase, then we can take assistance from general applicability and general
use. So far as the general use and the popular view of the word ‘‘ re-
cent ’’ is coneerned, this occurrence, which took place on the 6th of May,
1930, was a recent one ; and if there is any Honourable Member of this
House who challenges the correctness of my interpretation, he ought to
cite some authority and not merely make some unsupported assertion.
Consequently, I submit that the most faithful guide, which has been pro-
vided in this Manual, is section 44. Now since that section does not
debar this motion, it, thus, deserves to be discussed.. Well, if there is any
flaw in ‘this Manual regulating the procedure, then the Honourable Mem-
ber, who has moved this motion, is not to blame. He cannot conceive
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anything beyond the scope of this Manual. (4n Honaumble Member :
*“No.””) If you, Sir, restrict the meaning of the word ‘‘ recent ’’ to
occurrences which took place yesterday or the day before yesterday or a
week back, then I would submit to the Honourable and learned Chair that
you would then infuse some provision into the Manual which is not em-
bodied in it, and I would submit to vou then, Sir, that you should not
introduce anything new into this Manual of Procedure. Therefore I sub-
mit, Sir,—and I will now thank you, Sir, for your kind permission to me,
and will also thank this House, though they interrupted me, for the in-
dulgence they gave to me (Cheers.)—that this motion is in order. T am
not going into the merits—as the Honourable the Home Member has made
some allusion to these things—I am not entitled to go into the merits. 1
am simply discussing the constitutional point whether this motion is in
order or not. It deserves to be in order ; it is of a definite character,
since the Sis-ganj Gurdwara was the only subject of firing from machine
guns by way of assertion of strength. This, as the Honourable the Mover
of this motion says, was quite uncalled for, and has violated the sanctity of
that temple. Therefore, it is of public importance, and of a definite
character. There is no ambiguity about it. It was also a recent
occurrence, the incident having taken place on the 30th May 1930.

The Honourable Mr. H. G. Haig : On the 6th May.

Dr. Nand Lal: Thank you very mueh—there the Homourable the
Home Member is quite right. And it is urgent, because it may lead to
very undesirable consequences. I had allowed myself to give vent to
one expectation, though I am sorry that it could be expected, which was
this, that if some jathgs have started and those jathas go on to Delhi on
the 17th, then some undesirable incidents may occur. Some gentlemen
associated themselves with the exhibition of laughter when I hinted at
this. However, the word ‘‘ urgency ’’ is applicable to the present oecur-
rence, to the recent occurrence and to the occurrences which may crop up
immediately after. If my learnmed friends will look into the definition,
they will certainly agree with me. Of course nobody can prevent them
from not understanding the reality of the argument. Nobody can prevent
them from thinking aright or not thinking aright. While thanking the
Chair again, I may submit that, so far as the constitutional point is con-
cerned, it is not violated by the fact that there was some sort of inquiry
or investigation by a Magistrate, who might or might not have erred.
Thereby this constitutional point is not minimised, because some com-
munication was made to the highest authority. I may mention again
that the foree of this constitutional point is not infringed if there was
some inquiry by a Magistrate. We have nothing to do with the details.
‘We should examine and discuss the matter within the four corners of
article 45 of the Manual. T submit, Sir, that the present motion, which
has been so ably read out by the learned Chalr is in order. I subl_mt it
is urgent. - '

Sendpr Kantor Singh (East Punjab : Sikh) : Sir, the matter is
very serious, urgent and important and yet I am sorry to find my
Honourable friend, the Home Member, speaking in a light-hearted
manner and saying that the events of 6th May are not urgent, nor fm-
pertant. 1 submit, Sir, that my motion deals with the present serious
and diffieult s:tuatmn I want to discuss the present serious and eritical
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situation arising out of the most unsatisfactory reply of the Government
to meet the Sikh demand and the failure of the Government to redress the
legitimate grievances of the Sikh regarding the firing into the Sis-ganj
Gurdwara by the police and wounding its inmates and causing damage
to the Gurdwara and violating its sanctity by entering therein without
taking off their shoes on 6th May, 1930. As regards the importance of
the events of 6th May, I submit, Sir, that everybody in this House is
convinced that the events of that day were tragic and of utmost urgent
importance. Nobody can deny that fact. My Honourable friend the
Home Member may deny it, but even he, in his heart of hearts, must
feel that the matter is a very urgent one and the event extremely deplorab}e.
Even His Excellency the Viceroy, in his speech, admitted that the in-
cidents were extremely deplorable and regrettable. I submit, Sir, that the
occurrence of the 6th May caused deep resentment amongst the Sikhs and
this resentment, Sir, might perhaps be unknown to my other friends.
But the Sikhs feel great resentment on that account. For that reason
they appointed an impartial Committee of Inquiry.

Mr. President : The Honourable Member is now going into details
of the motion.

8ardar Kartar 8ingh : T do not want to gec into details. I want to
submit that a difficult situation had arisen and there was a recent Com-
mittee of Inquiry which recorded its findings. Then, we submitted a
Resolution to His Excellency the Viceroy and the Government gave us
a reply which does not respond to our demands. In fact it is no reply
at all.

Mr. President : When was this reply given ?

8Sardar Kartar 8ingh : The reply was written on the 2nd July and
it reached the S. G. P. C. on the 4th July this year. My Honourable
friend cannot say that it is not recent, because the reply reached the
S. G. P. C. only on 4th July. Then they met on 7th July and passed a
Resolution to send a jatha of 100 people to Delhi. That jatha is now on
its way to Delhi. They will reach there tomorrow and then start an
Akhand Path there. After the recitation is over, they will hold a meeting
on 20th July, and then take their decision as to the course of action they
should take. I submit, Sir, that a very serious situation is going to arise,
and let the Government take note of it. A very serious agitation will take
place unless the Government are agreed to concede the Sikh demands.
The Government should not think that they can turn a deaf ear to the
legitimate demands of .the Sikhs. Everybody knows that, from the point
of view of religion, we feel the most, and I think my Hindu and Muslim
friends also feel the same on this point. The Honourable the Home Mem-
ber might think it a very ordinary thing going to a place of worship with
sIﬁoes on, but we resent it the most. The police entered the Gurdwara with
shoes on,

. Mr. President : That is not a point of constitution, that is, going
with shoes on. It is going into details of the motion.

) Sardar Kartar Singh : My submission is this, that the demands
which we made are quite reasonable, and the Government have failed to
meet those demands, and on aecount of the failure of the Government to
meet those demands, whieh were very legitimate and which were supported
by the findings of a very impartial Committee of Inquiry, and which every
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reasonable man would think proper, and on account of the failure of the
Government to appreciate the point of view of the Sikhs, a very serious
situation, which everybody wants to avoid, has arisen, and it is for the Gov-
-ernment to ease the situation by taking suitable measures. I have brought
forward this motion in order to give a chance to the Government to make
amends. We have been bringing it to the notice of the Government for
the last several days, but the Government did not pay any heed to it.
They thought the matter was not urgent, that the matter was not Im-
portant and that it was not recent. The matter is even now taking place.
Even now people are on their way to that place and they are going to hold
a meeting. There is going to be a big agitation. If you think it is not
urgent and it is not recent, it will be your duty to face the situation. My
duty is simply to bring it to your notice. I think the matter is very serious
and urgent and it should be discussed on the floor of this House so that
the Government might say what their policy is as regards places of worship.
‘Would they avoid a recurrence of such an event in future ¥ Or would
they not like to punish the wrong doers ¢ Or would they hold a ecom-
mittee of inquiry, consisting of impartial people who would command
public confidence ¥ These are our demands, and if the Government are
willing to meet those demands, the situation will be eased. Otherwise the
situation will become very grave, and will grow graver and graver every
day.

This, Sir, is my submission. If still the Government think of the
matter in a light-hearted manner, let them do so at their own risk. Let
them have their own way. But it is for you, Sir, to decide, you being an
Indian, you can well imagine the religious feeling of the people of India.
‘We feel most on the point of religion, and perhaps the Government do not
realise the feelings of the people. The situation is really very serious and
I cannot find enough words to convey to the Government the seriousness
of the situation, the urgency of the matter and its importance. It is a
matter of utmost public importance, and I think the Government should
take note of the fact that the matter is very serious, urgent and important
and they should not simply brush it aside by saying that the events took
Place on the 6th May and so it is not of recent oceurrence. The events
no doubt did take place on 6th May. It was in the hands of the Govern-
ment to redress those grievances, They, by their inacfion to move in the
matter, have brought about a situation which is much more serious than the
events of the 6th May. Therefore I submit, Sir, that the matter being
urgent and important, the meotion should be allowed.

Mr. President : Does the Honourable Member, Captain Hira
Singh, want to say anything on the motion ¢

(No reply was given by the Honourable Member.)

I am really very conscious of the religious suseceptibilities of the Sikhs on
this matter. I know that our Sikh friends are strietly a religiously inclined
people, and like the Mussalmans, anything that touches their religion goes
to their hearts. I am also convineed, by the eloquent and learned advocacy
of my Honourable friend, Dr. Nand Lal, that it is a matter of importance
and that it is a definite matter, but I am very sorry to find that even his
eloguence could not convince me of the fact that it is a matter of ‘‘ recent
occurrence *’. Iam alsosorry te say that I am not eonvineed that this matter
could not have been brought before the House earlier than it has been done
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today. This question, I think, is fully covered by the ruling which the
Chair gave the other day on the motion of Maulvi Mohammad Shafee
Daoodi. Whatever may be my religious feelings on this question, as I am
a creature of the constitution, I do not think I will be justified in allowing
a debate on this motion for adjournment.

RESOLUTION RE OUTBREAK OF LAWLESSNESS AT DACCA.

Mr. President : The first Resolution on the agenda was ballotted
1 par. in the name of Mr. B. Das, but I think he has authorized
Mr. Neogy to move that Resolution. So I eall upon him
to move it.

Mr. K. C. Neogy (Dacca Division : Non-Muhammadan Rural) : Sir,
I beg to move the following Resolution :

‘‘ This Arsembly recommends to the Governor General in Council to publish all
eorrespondence that has passed between the Government of India.and the Govern-
ment of Bengal in conneetion with the recent outbreak of lawlessness in the City of
Dacea and its neighbourhood.’’

I must, first of all, thank my Honourable friend, Mr. Das for permitting
me to move this Resolution, which affects me and my constituency very
vitally. I think I should also thank the ballot box, inanimate as it is, for
having displayed a lively appreciation of the importance of this question
and for having placed it at the top of the ballot list on two successive
days. Sir, since I came to Simla this time, if there is one slogan with
which the roof of this House, if not the sky of Simla, has been reverberat-
ing, it is this : ‘“ Govern or abdicate ’’. I quite agree that the Govern-
ment must govern and, indeed, Sir, if I am here to-day and if all of us
are here to-day, it is for the purpose of helping the King’s Government
to be carried on according to the constitution. (Hear, hear.) But I
must ask in all humility whether it is not a faet that the King’s Govern-
ment abdicated in favour of the hooligans for several days and several
nights in the unhappy city of my birth. Sir, before proceeding further,
I should like to produce before this House the testimony of an octogenarian
citizen of Dacca. He is a leading gentleman of the city and his name is
familiar to every Bengalee—] mean Babu Ananda Chandra Roy, a leader
of the old generation. From his sick-bed this gentleman addressed the
following letter to one of the Members of the Executive Council of the
Government of Bengal: He says :

“ For an old man who saw the Sepoy Mutiny of 18537 it is umnbelievable that
under British rule there could be such lorrors as looting and burning of houses and
killing of men in broad day light in the town of Dacea, some times before the very
eyes of Government officials and the Folice, who did not eare to step them. I pray
to vou to pluce before His Excellency the ecase of Dacca, which was in the hands of
the rowdies for several days and nights just as we read in history about the sack of
Delhi by Nadirshah. Kindly move to appoint a Committee to make a sifting inquiry
into the matter, as the popular belief is that Government has apparently allowed these
things to be done for the sake of policy and one is helpless anl cannot blame the
people if they are driven to these conclusions by the force of circumstances.’’

What follows is pathetie : -

‘“ Being a moderate of the old school, I have still faith in British justice ; so
please let me dic with the same faith.” Let the Government take prompt action in
this Dacea mutter at an early date, and for God’s sake do not drive these people who
are yet loyal imte the folds of the. extremist agitators.’’
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'Phen he contimues :
““ Only the other day I sent a letter to His Execllency the Viceroy along with
Maharaji Tagore giving my whole-hearted support for law and order, but I did
not for a moment think at that time that I should be rudely shaken by the local
authoritias’ behaviour in the present riot here at Dacea.’’

Sir, shortly after the news of the disturbances at Dacca percolated
through the muffled wires, through the censored telegrams, to Caleutta,
some leading citizens of Calcutta issued a long statement in which they
summed up the situation. They pointed out that for one week, if not
for more, all the courts of law were closed, and responsible judicial officers
could not stir out of their houses. Most of the post offices in the city
were closed and those that were open could only conduct their work wit
the help of a very small proportion of the staff. There was no regular
delivery of the mails for all this time.

Mr. H. A. Sams (Director-General of Posts and Telegrapis) : The
delivery of mails was discontinued for three days only.

Mr. K. C. Neogy : I am very much obliged to my Honourahle
friend for pointing out this to me, but even that ought to suffice for the
purpose of establishing the sériousness of the situation. If for three days
the mails could not be delivered, is not that fact serious enough ? But
1 maintain that, so far as the smaller post offices are concerned, they did
not transact any business for very many days after that. My Honour-
able friend must be talking of the Head Post Office of Dacca, which deliver-
ed letters only through the window to people who could reach the post office
by braving the murderers on the way. But what were the authorities
doing ! ¥ may here pause and say that I am going to disappoint my
Honourable friend the Home Member if he expeeted that I was going to
raise a communal issue on this oceasion.

The Honourable Mr. H. G. Haig (Home Member) : I am very glad
indeed to hear that assurance.

Mr. K. C. Neogy : Sir, about 60 Indian lives are believed to have
béen lost at Dacea. 1 am not going to say how many of them were
Hindus and how many Muhammadans. That does not matter at all.
Property worth half a crore has either been looted, burnt down, or other-
wise destroyed. And yet what were the authorities doing ¥ The leaders
in Caleutta, to whom I have already referred, point out in their manifesto
the amazing failure of the executive authorities to take adequate measures
to cope with the situation.

¢ This seems ’’, say they, ‘‘ to present a stfange contrast to the promptitude,
vigour and display of force with which the movement of civil disobedience is being met
by the authorities all over the country.’’ .

Sir, I will how quote from another distinguished authority. I do
not know whether my Honourable friend cares to read the Bengal news-
papers. But I do hope that he does read the Bengalee, which is edited by
tny esteemed friend, Mr, Sarma. Now, what did Mr. Sarma himself in his
editorial article say about the situation ¥ I am quoting from my memory,
but I hope my Honourable friend will correct me if I am wrong. He said
that the situation at Dacca had discredited the Government more than all
the salt law breakers taken together. This is the testimony of a gentleman
#ho considers the prestige of ernment to be no less dear to him than his

own.
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Sir, may I now, in order to give the House an idea of the seriousness
of the situation, give a few extracts from signed statements which I have
got with me and which were made by witnesses who appeared before the
official Committee of Inquiry. These statements cannot be diseredited by
my Ilonourable friend, the Home Member, as not having stood the test of
cross-examination. I have got with me many signed statements of witnesses
who bhave come forward and given evidence before the official Committee
of Inquiry which is sitting at the present moment at Dacea. I am going
to cull just a few samples of the evidence which they gave before the Com-
mittee of Inquiry in connection with the Dacca inquiry. I have taken
these statements at random. I will begin with one person, who lost about
Rs. 10,000 worth of goods by reason of his shop being looted. He says :

““ My shop is visible from the Nawabganj Police Station, and is very close to the
Pilkhana Fattalion, the headquarters of the Eastern Bengal Frontier Rifles. At the
time of the incident, I ran to the Nawabganj Police Station and caught hold of the
fect of the Havildar and entreated him to save my shop. The Havildar said : ¢ Go
to the Congress and Gokul Babu and take Bwaraj.’ (Cries of ‘ Shame, Shame.’)
My shop was looted for eight hours, and in spite of entreaties, the Police did not
come forward to save the shop. We know the names of many of these goondas, and
know many by face, and we lodged information at the Thana. About a week after
the Police came, but has not arrested anybody up to now.’’

(That is, during one month from incident.)

Sir, I will trouble the House with a few more extracts,
and for this reason, that thanks to the policy which the Honourable Memn-
ber has initiated, the Press has been so thoroughly gagged, so thoroughly
temoralised that the most important points are not being published in the
newspapers today, although they make a pretence of reporting the pro-
ceedings of this Committee.

The next witness is another shopkeeper who lost goods worth Rs. 4,500 :
. “‘ Four or five policemen were standing near the shop while it was being looted.
I can identify the goondas. Police came 7 or B days after information. No arrests
or house searches made '

—although one month has elapsed.

Then the owner of a medical stores says :

¢ Noticed from a distance 5 or 6 police constables sitting in a verandah on the
public road opposite my shop. The shop was being looted. Police did not pernit
mé to enter my shop, nor did they prevent goondas from looting and destroying pro-
perty. Lodged information. No scareh, no arrest ’. )

Then I come to another shopkeeper who lost goods worth Rs. 4,000 :

. “* The shop was in flames. Seemg 5 or 7 policemen standing there, I attempted to
bring out wliitcver atticles femained in my shop, but the police prevented e by
saying, ‘‘ Go to Gokul Babu and take Swaraj.’’ )

The next man is another shopkeeper who says :

‘‘ Two policemen passed by while shop was being looted. I asked them to save
our property, but they went away. The police station is two minates’ walk frem
my shop.”’

Anothér man says the following :

 The police étatioh is omly 5 or 7 minutes’ walk from my shop. When .
shop was attacked, T sent my brother through the back door for giving i omstinn%
the police. The Havildar said to my brother, ** Why have you come to inform the
police ¥ Go to the Congressmen.’’”” After mueh entresties by my brother, the
Havildar 5!10:1% to Lalbagh thana (possibly to a superior authority) and then told
iy brothéd, ¢ We hive got ho ofdefs to go. You won'’t get any police .”’

Here also there has been no investigation, no searches, no arrests, though
the names of goondas were given in the first information.
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Mr. President : Order. order. I have no intention of interrupting
the Honourable Member, but I believe the Honourable Member knews that
the discussion of a Resolution shall be strietly limited to the subject of the
Resolution. T should like the Honourable Member to let me know how
this diseussion is connected with his Resolution which asks Government to
publish all correspondence that passed between the Government of Iudia
and the Government of Bengal.

Mr. K. 0. Neogy : Sir, I submit with very great respect that this
procedure is a well-known Parliamentary method of raising a egéneral
dehate on any point at issue, and it is partly for that reason that I framed
it in this manner. Apart from that, I wanted to know what aetion the
Government of India had taken in the matter, having regard to the im-
portance of the incidents that I have-just now alluded to ; and it is for
the purpose of pointing out to this House the very grave importance of the
subjeet, that I propose to go into some of the details, so that my Honour-
able friend may not get up and say that it is after all a matter of provincial
importance and they cannot be expected to interfere. That is my submis-
sion.,

Sir, may I proceed ¥ The next gentleman says :

¢ 1 was walking along the road and was suddenly set upon by some goondas.
I found 10 or 12 Gurkha or Garhwuali military policemen passing. I and four others
sought their protection which was refused. I said, ‘‘ They will kill us and you will
not stand by and protect us ? ’’ One of the Gurkha policemen replied, ‘‘ We have
got no orders to do anything (Hamlok ko kuch karneko hukm nehi hai.)

A goonda struck me with a lathi. I clasped a Gurkha policeman and entreated
him to save my life. The other people accompanying me were also beaten with lathis
and rods. To wy utter dismay I found that not a single Gurkha raised his little
finger to protect us, but were marching all the while. We passed the police club
shouting for help, but nobody eame to our resecue.’’

He had a providential escape through the intervention of a priest of
a temple near by, who dragged him into the temple somehow while he was
passing by.

Another man who lost goods worth about Rs. 10,000, says :

‘¢ When all my belongings in the shop were being looted, a party of four armed
Garhwali policemen came up in a bus and alighted in front of our place. They simply
said ‘¢ Hat jac ’’ to the looters, and in spite of my request to them to arrest them,
they did not arrest them. Even in their very presence the goondas were removing the
goods of my shop. Those armed policemen told us to leave the place then, else we
skould also lose our lives. Having said this they took us, viz., my daughter-in-law, my
brother’s son, and myself up into the motor bus, which was stopped at the bend of
the Chowk. The Magistrate, the City Superintendeni, and Sergecanis were there. My
brother’s gon, Sukhlal Pal, B.Se., got down there, and told the Sahibs, ‘ They are
earrying us to hospital, but there is still a lot of goods in our shop, which is being
looted still ; so pray, post some police for protection.’ In reply the Magistrate said
that he could mot spare any police. And so we were carried to the hospital, where I
am still an indoor patient.’’

Here is the Managing Director of a cotton mill. I am not going to
tire the House with any lengthy extraets from his statement. He says that,
while looting was going on, he encountered a Sahib in police dress, and he
stated at the time of looting :

““ Ap khooshi har, jaldi lao.”’

He saw not only male goondas, but also females and children taking
away articles from that sho_p. I may mention in passing that all the
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crimes, all the murders, all the looting and all the arson that took place
were committed in broad daylight. The goondas preferred.the daytime to
pight for the purpose of committing their depredations, because they had
nothing to fear from anybody.

Then, Sir, I will skip over many other statements. Now I will come
to the statement made by a Government official, a lady, Head Mistress in
charge of the Vernacular Training School, a Government institution.
Referring to the looting which was being earried on in the neighbourhood,
she says : '

““ There were several poliecmicn present on the spot and they were loitering in
the street without earing for what was going on. I also saw that an iron safe was
broken with an axe and as soon as the safe was broken, some policemen who were
armed with guns came forward and fired blank shots as a result of which the goondas

moved back. The contents of the iron eafe were currency notes, etc. These were
then hurriedly taken by the pelicemen, who pocketted them inside their coats.’’

This is the testimony of a lady who is also a Government servant.

I will not trouble the House with any further extracts from her state-
ment, although it is very interesting. Then I will come to the testimuny
of a European, Mr. Hodgen, the Agent of the India General Navigation and
Railwey C'ompany, the representative of the steamer services at Dacca. I
may mention that for several days the steamers earrying passengers did
not stop at Dacea, such was the seriousness of the situation. He says :

. 1 am the General Agent of the Badamtali steamer ghat. I am a European.
As far as I remember, steamers from Barisal arrived at about 11 P.M. on the 24th
May, 1930. All passengers except a very few were booked to Narayanganj that very
night under my instruetions *’ '

—Dbecause he did not consider it safe for the passengers to alight :

‘‘ one gentleman with his family stopped in: my office that night. I phoned to
the police for scnding armed guards, but got no response that night. I knew of one
ocrurtence just outside the station in the afternoon. One man was fatally wounded and
two othera were injured. These wounded men were sent to the hospital by a boat
from the stcamer station.’’ .

And here, Sir, let me pause for a moment and pay my tribute of admiration
and thankfulness to this European gentleman who by all accounts rendered
great assistance to the people in distress. (Dr. Nand Lal : ‘* Hear, hear,’’)
Then he says :

“*On Sunday morning, the 25th, I saw a crowd of Muhammadans collected before
the ricc shop to the east side of the station. The shop is owned by a Hindu. The
police came and went away from the spot. The shop was looted by Muhammadans.
The Hindu owner left the rice shop on Monday morning by boat for Tarpasa and told
me verbally before his departure that Ks. 1,500 in cash and his stock of rice had been
taken away by the looters. No hooking of pussengers was made from the office as the
clerks were afraid to attend office at night. Barisal steamer was directed to go via
Narayanganj. Some motor launch services and the Dhaleswari (Manikganj) serviee
were stopped for some days. Goods were rebooked to the consignors. I have no gun,
The Jamadars and the police of the station are unarmed.’’

Now, Sir, I come to another Government officer, another lady, the Prineipal
of the Government College for (irls at Dacca. She says : :

‘¢ Since the 24th to 28th May, the period of the riot, I was here stopping in the
school premises, I did not know what slecp was...... T do not remember how many
times 1 phoned to the police to send me some pickets to proteet this losality which
Is very lomely and isolated ; but every time I was told. either,. ‘ Let me mote it
down ’ or ¢ Nomne available .7’ ' ‘

§CPR(LA) a
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These are the two replies which she got, and remember this was. the case
of a lady official living with some other ladies who were in her charge in
that isolated place : :

¢¢ In the evening I again phored to the police officer ; I told him that being the
Principal of a1 Government institution for women, I could naturally claim protection,
but nothing was done .for me.. Things reached their ¢limax om the 26th on which
day about 1 r.a. a huge mob of ruffians rushed towards us from the Buckland bund.
(This is n promenade running right along the river.) They all carried with them dead-
ly weapons—daggers, big lathis and a few guns, In the crowd there were some
dressed in khaki Furopean uniform. The mob returned from the direction of Sadar-
ghat. All the.time they were hurling their daggers and lathis and shouting. I
notice¢ 2 man among tkem over whose head an wmbrella was held by another, and I
was told by one of my servants that he was—’’ . :

(I do not propose to give the name here, but he was a prominent man at
Dacea.) : . '

- With great difficulty she managed to get a car from a friend of hers
for going to some friends. Then she says : .

¢ As I was getting into the car I found a number of policemen, police constables,
standing near the car ; when nsked as to why the hooligans were not restrained from
the atrocities they were committing in the town, they said ¢ Mussalman ko rukhneka

hukum nehi hai, hamlok -ka karenge’ (That is, they are not permitted to oppose
the Musealmang; what could they dn ?) * '

(Cries of ‘‘ Shame, shame.’’) This is the testimony of a Government ser-
vant, a lady holding a very responsible position, and this has stood the test
of cross-examination by the official Committee of Inquiry.

Now, I come to a police officer—a retired Inspector of Police : he
lives with his elder brother who is a retired additional Superintendent
of Police. The whole family seems to have served the Police Department
very loyally, because there is also reference to a nephew of his who was
perscnally concerned in these riots and was hurt. He says :

‘¢ T saw hooligans and females and children carrying looted articles through lanes

running along the north as well as the south of my house. I also saw iwo or ihree
eonstables in tha! lecality, but apparently they were doing nothing.”’

This is the statement of a retired Inspector of Police and he was making
the statement, I dare say, with a sufficient sense of responsibility. IHe
goes on : .

. ‘" Im the afterncon my mephew, a Sub-Inspector of Police, returned from the police
offiec and stated that he was attucked although he was going with two armed orderlies
in plain dress and with the head clerk of the poliee offiee. When they were attacked,
they gave out that they were police officers and that they had revolvers with them.
One of the hooligans gave a severe blow on the neck of Mohendra and suatched away

the revolver from his waist. The Head Clerk somehow or other got back the revolver
but was himself wounded in the back.’’

Then he gives his own opiniom &s to how far the police arrangements
were sufficient and he is perfectly entitled to give his opinion, a retired
Police Inspector as he is. He says : .

.- 41 persomally think that the police arrangement ‘was not sufficient and that if the
ndns, of whom: there is a list in the police office, had been urrested at the inception-
and proper police precautions taken, the disturbances would not have continued so

leng.
.. _His nephew also has been examined before this official Committee
of Inquiry. He says—I do not go over the incidents once again :

‘‘ We informed the Superintendent of Police about the occurrence and showed him
the weunds rcceived by us. I do not know whether an investigation has been started
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over this and whether any arrést has been made in this connection. I kuow by face
the man' who' shatehed nway 'the tevolver from me.”’ o
Wkhen he says that he does not know whether an investigation has been
started, it clearly shows'that he was not even given the opportunity to
identify the assailant when he said he could do so, and this is a police
oflicer still in service ! This is the way the police authorities at Dacea
have been discharging their responsibility. ' '

I am afraid I have exhausted all my time. These sickening details
are too numerous to he dealt with in five or six hours even if I were to
get that much indylgence from you.on this, occasion.

While this was the situation in Dacea itself, what was happening
in the neighbourhood ? The poison spread to the interior. A village, a
very flourishing village, not more than seven miles from the distriet
headquarters, I mean Rohitpur, was the scene of unheard of goondaism.
About 118 heuses belonging to wealthy business men were looted com-
pletely, even the broomsticks in the houses were not left behind by the
looters ; and what did the authorities do ? The news of this occurrence
did not reach the authorities within three days. Talk of law .and order !
Is this the way to maintain law and order in the country ? After three
days, when the information somehow reached the police authorities, a
constable was sent from the nearest thana to make inquipries. <{Thsn the
people of Daeca got to know about it and they sent some responsible per-
sons to inspect the locality. I have got a detailed report of what they saw
—-I am not going to place it on_record. before the House at the present
moment ; it may be too tiresome. The most astounding feature of this
incident at Rohitpur is that the rioters were incited by chaukidars in uni-
form ; they incited them, in the name of Government, to loot the houses
of Ilindus and several lakhs worth of property were removed and destroyed
at leisure for two days together. And when at last the superior adminis-
trative authorities reached that place, the Deputy Inspector Gencral of
Police, Mr. Craig, accompanied by the Nawab of Dacca and his Lrother
Khajeh Nasirullah and the Superintendent of Police, they ecalled to-
gether the famished and oppressed people and convened a meeting and
delivered a speech, and this was the purport of the speech. The Deputy
Inspector General of Police said : ‘‘ This is ‘the result of your hartal.
Don’t do it again. Ask the Congress people to protect you.”” Then he
asked the people if they wanted Gandhi Raj or British Raj. Some of the
people left the meeting in disgust. But others being afraid »>f more
oppression, specially finding a particu'ar person there in whose name these
oppressions were being committed, said they wanted British Raj. On this
Mr. Craig asked them to cry out ‘' British-Raj-ki-Jai’’ and ‘‘ Nawab-
Baiadur-ki-Jai ’>. The people finding that it was really the victory of
Nawab Bahadur and British Raj cried out in agony ‘‘ British-Raj-ki-Jai *’
and ‘‘ Nawab Bahadur-ki-Jai ”’. The company left the place, after arrest-
ing some Muhammadans including three Mussalman chowkidars. and
trivmphantly entered the ity of Dacea, shouting from the launch in the
river Buriganga, ‘‘ British Raj-ki-Jai’’ and ‘‘ Nawab-Bahadur-ki-Jai ’’.
Some Hindus of Dacea living by the side of the river, hearing the shouts
were_ first terrified, but subsequently on inquiry thev learnt that Nawab
Bahadur & Co. had returned from Rchitpur and that there was a serious
occurrence there. o _ } '

8ir, I do not think that I will be justified in taking up any more time
of this House. I hope I have placed sufficient materials before Honourable
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Members to enable them to judge of the seriousness of the situation. I
daresay the Government of India owe to this House a full and frank state-
ment of what they have been doing while this state of things was taking
place in Dacca and its neighbourhood. It won’t do for my Honourable
friend, the Home Member, to say that the Government of India are not
‘pnmarﬂy responsible. If he accedes to my Resolution by publishing the
corrcspondence that passed between this Government and the Bengal Gov-
ernment, we should be in a position to judge as to how far the Government
of India were discharging their obligations, which have been imposed upon
them by the Government of India Act for the direction, supervision and
control over the Provineial Governments, particularly in respect of the
Reserved subjects, of which law and order happens to be one.

The Assembly then adjourned for Lunech till a Quarter to Three of the
Clock.

The Assembly re-assembled after Lunch at a Quarter to Three of the
Clock, Mr. President in the Chair.

ELECTION OF MEMBERS TO THE GOVERNING BODY OF THE
INDIAN RESEARCH FUND ASSOCIATION.

Mr, President : I have to inform the House that Dr. Ziauddin Ahmad
and Lieut.-Colonel H. A. J. Gidney have been elected to sit on the Gov-
erning Body of the Indian Research Fund Association.

RESOLUTION RE OUTBREAK OF LAWLESSNESS AT DACCA—
contd.

Mr. A. H. Ghuznavi (Dacca Division : Muhammadan Rural) : Sir,
I had not the least ineclination to make a speech on this Resolution of
my Honourable friend Mr. Neogy if only he had restricted himself to
the terms of the Resolution. In the Resolution he asks the Governor
General in Couneil to publish all correspondence that has passed between
the Government of India and the Government of Bengal in connection
with the recent outbreak of lawlessness in the City of Dacca and its
neighbourhoed. In moving the Resolution, I am very sorry that he has
brought in a certain amount of communal feeling. (An Honourable Mem-
ber : ‘““ Has he ?’’) (Another Honourable Member : ‘“ No, not at all.”’)
At any rate, that is what I have understood from his speech. (Mr. Gaya
Prasad Singh : ‘“ Your understanding is very defective.”’) From his
speech, as far as 1 am able to follow, I find that his grievance is that the
police in Dacca deliberately did not give my friend’s community the pro-
tection that they needed. Furthermore, so far as I have been able to under-
stand his speech, he went on to say that the lootings continued and that in
broad daylight, and that when the police protection was asked, the men
concerned were referred to the Congress. He said, that the lootings conti-
nued from day to day and that the police did not give them any protec-
‘tion -at all. There was a certain amount of insinuation that the police were
conniving at the looting and murder of my Honourable friend’s commumty
by the Muslims. (An Honourable Member : ‘‘ No.”’) That charge is
absolutely unfounded. It may be that the police did not give them the pro-
tection that was needed, but who is responsible for that ¢ How was the
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police going to give my friend’s community the protection that they needed
when the whole city of Daeca was up in arms by continuing the civil dis-
obedience movement ¥ (An Honourable Member : ‘‘ The cat is out of the
bag.’’) (Mr. Amar Nath Dutt : ‘“ Therefore ?’’) Will the Honourable
Member let me proceed ¥ With the small number of police available in
Dacea, it was impossible for them to give the protection. Have the police
been able to give the protection needed by my community ? They failed
to do that in ‘the case of my community also, but not, as my Honourable
friend would say, deliberately ; but they were unable, they were helpless,
and the situation was out of hand. '

Sir, when I got notice of this Resolution, I telegraphed to my consti-
tuency and to the leading men of Daecca to send me a full report of the inei-
dents that had taken place during those days. Here I shall read from the
testimony of an esteemed Hindu friend of mine, He writes to me to say :

‘‘ Whatever reports have appeared in the press, the impression is abroad that im
Dacea the Muslims have dome all the mischief and the Hindus have done nothing
»

Mind you, this is a Hindu gentleman. (Mr. Gaya Prasad Singh : ‘‘ What
is his name ? ’’) I will tell you presently. He goes on to say : s

o

‘¢ This is not correct. Whatever may have been the unfortunate cause of the out-
breuk, the Ifindus and the Muslims have both suffered ; and according to the reports
of very relinble Hindus, there has been more loss of life on the Muslim side than on
the Hindu side.’’

If the Hindus have suffered more loss in property, according to his

information there were 13 deaths among Muslims and 11 deaths among the
Hindus.

Sir, there is another Report which has been sent to me with the com-
currence of the Nawab of Dacca, Khan Bahadur Alauddin, Mr. Srish
Chandra Chatterjee, Mr. P. K. Basau, Khan Bahadur Zahirul-Hug,
Mr. Kalimuddin Ahmad, Mr. Niamuddin Ahmad, and Khaja Shahabuddin.
Let us see what that Report says. With your permission I will read only
a few lines from the various pages of the Report.

‘¢ Of late it has been apparently a disease with those who faney the re-establish-
ment of a Hindu India that the loud liec becomes the truth and the inartienlate truth
becomes the lic. After reading the accounts published in the Amrita Bazar Patrika,
East Bengnl Times, and some other correspondence and essays published in those
journals we could not help fool'mﬁf that verily we are living in an age of loud lies.
Unfortunately or fortunately, the Muslim Press has not yet learnt how to be loud over
the lie. Thunks te the Hindu brains, wealth and influence.

The loud Hindu Press has marvellously succeeded in surcharging the atmosphere
with the impression that the city of Hindu brains, wealth and influence of which the
Hindu communily are so proud, was in the grip of lawlessness perpetrated by the
Musglim hooliguns at the connivance of the police and the leaders of the Muslim eom-
munity which ir composed mostly of masons and garriwalas.’’

Then, it goes on to say :

‘“ The whole object of the Hindu Press was to convey to the world at large that
the present riots of Dacea have been exelusively an one-sided afair and the inno-
cent Hindus did not contribute, Bhadralogs as they are, anything to the acts of arson,
pillage, stabbing and murder of which harrowing tales have been told. The Hindus
had not the fairness to notice a single case of similar and in some cases of more
heinous, mean and cowardly atrocities perpetrated by the Hindn Bhadralogs.’’

Then it goes on to say :

f* It is nol our interest to minimise or maximise the sbare of contributions to
the output of lowlessness that either party must have to be credited with. We amm
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the last persons to justify the Muslim hooligans, or to minimise the losses the Hindus
have suffered. Our aceount will be proved by the case records. and the hospitil retords.
It will be conclusively: proved that the harvpst of Dacea hdoligans has heer due’ to-the
hooligans of both the communities, but not due to the Muglim hooligans alone as falsely
represented in the Press.”’ S

Then, Sir, it further says : "

‘¢ Now, we arc to traee the origin of.the present disturbances before we give the
detnils of the nefarious acts of the hooligans. The origin should be traced to the
year .1926."’ .

Sir, nobody regrets more than I do.this estrangement of feelings between
the two communities. Up to 1926, the feelings were one of the utmost
friendliness. We who come from .the districts of Dacea and Mymensingh
have been very friendly with the Hindus there. What has happened since
then, God alome knows. The Report of the Committee now sitting will
shortly tell us what the origin of the trouble is.

This Report says :

¢ The nttack on Narandia Mosque was the aet of proveeation that the Hindu
volunteers had been found guilty of in having stirred up 1926 riots. Sinee then the
concord that Lad existed .before 1926 between the two communities has been shaken
and has since Leen declining very rapidly and this timé' it appears to have been
altogether lost.” The disturbances that followed the independence day proeession were
also traced Lo the brickbats pelted at the Narinda Mosque and other acts of insult
to the Koran found therein, that had been perpetrated by the Hindu volunteers. Dur-
ing those disturbances the Hindus for the first time showed the example by having
set fire to one cycle shop and three tea shops belonging to Muslims at Armanitola.
No arson was committed by the Muslims then or before. The origin of the present
troubles can be traced to differences enused between the Shankharies and Muslim Ghar-
riwalas over a Shankari girl run over by a Muslim Gharriwala. The gricvance of the
Shankharies over-the girl incident led to the desecration of the Kachary mosque.’’

The Report then goes on to say :

-6 On the' 22nd May, on the rosd between Bangsal and Nawabpur, a 'Hindu boy
: 3 “while playing with tops accidentally hurt a Mus-
B.M. lim boy of the loeality. The father of the Mus-
lim boy chastised the Hindu boy, who reported the matter to his father. He (father
of the Hindu hoy) with some of his men proceeded to the place of .occirrence and
seriously 1cbuked the Muslim boy’s father who also then beeame serious and the alter-
cation led to a communal skirmish. The Hindus of Nawabpur gathered on the one
hand and the Muslims of Bangsal on the other. Hindu Bhadralogs of the locality at
onee got up on the roof of a meighbouring two storeyed building with brickbats, coal
pieces und chela (chopped wooden fuel). The Bangsal riff-raffs who joined, pro-
ceeded towards Nawabpur and the brickbats were pelted at them. This infuriated
the mob and the skirmish had ended in some mischief perpetrated on the neighbouring
Hindu houses, before the Police and the Nawab arrived there to make up the situation.
It is reported by the Hindu Mahfisabha inquiry eommittee that the house of one Ram
Kamal Chakravarty, pleader, was loofed and burnt and his cow was slaughtered in his
kouse. This, on inguiry, from Ram Kamal Babu himself, we find to be concocted
exaggeration. ’

Then it says :

‘¢ The 22rd May passed without any imeident except that at night a Muslim
who was the gemastha of one Mian’s tchaeco shop, a shop at Nawabpur, was stabbed
at Purana Pultan and on the 24th morning he was found dead. Naturally it was
suspected to have been caused by some Hindu and they proposed to make a demonstra-
tion of the dead bedy and wanted the approval of the Nawab in the prescuce of Babu
Srish €handrg.Chaiterjes, pleader, but the Nawab disapproved: of -the idea and ‘asked
them to take the corpse out of the morgue and bury it without making any kind' of
demonstration. Upon this, Srish Babu asked the Nawab to take the. eorpse home so
that the rclations of the vietim might have -a last sight of himi. The Nawab agreed, and
they took the corpse to Fakirpool, the residence of the vietim, with some police. guards
who left the place thinking that the corpse would be buried ‘theré. But the relations
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wanted to have thc janaza (funeral prayer) at the Chawk Mosque with the object-of
getting more people to pray for the deceased behind the Imam of the Mosque which
is regarded by the Muslims to be more meritorious in the system of religion which
they profess. So they proeeeded to Chawk through Nawabpur, lslampur and Baboo
Bazar, not in a programmed or deliberately pre-arranged procession, but in an ordi-
nary funeral which does not require any license or police guards to proteet, This
party of not more than 20 or 30 men was not authorised to the knowledge of any Mus-
lim leader or any of the authorities of the city. It is therefore misrepresented by the
Mahasabha reporters. That was a burial party and as such it did not take any license
nor was there any poliee order to gtop it. This burial party deliberately misrepresented
as a prearranged procession reached Baboo Bazar in front of the Mitford Hospital,
when a brickbat was pelted at the corpse, from the rooms of one of the two storeyed
buildings there, belonging to and inhahited by the Hindus. ' Just at that time the news
of two more Muslims having been stabbed, one at Mokbara and another near Vietoria
Park, spread throunghout the town. When the dead body of the unfortunate vietim
reached the piice where the skirmish over the top had tiuken plaee, the Hindu com-
munity of Nawabpur who had already been in temper since the top-skirmish began
to attack {he burial party and pelt at the dead body whereupon a disastrous fight
ensued between the aggressors of Nawabpur and the burial party whieh was sub-
sequently strepgthened by a detachment from Bungsal on the rumour that the
Hindus had scized the corpse and set fire to it. By this time the information that
the two Musiim tea shops and some rice godowns of Naya Bazaar had been set fire
to by the Basbubari Hindus further exasperated them. The Nawabpur volleys of
brickbats, peited both vertically from the roofs and horizontally against the Muslim
mob, so deliberately provoked, were replied to by arson committed on five or six
Hindu houses on the spot. The dead body over which the Nawabpur trouble arose
was removed by the police und the eonflagration began practically all over the city
alwost simultuaneously. The field was prepared by the Hindu Mahasabha leaders.
Bume time before the present disturbances promoters of the civil disobedience
movement detivered speeches threatening the Muslims for their indifference towards

the movement.’’
Mr. President : The Honourable Member will realize that he has
already exceeded his time, and I hope he will try to finish soon. .

~ Mr. A H. Ghuznavi : Thank you Sir, I will finish very soon. Then,
Sir, it goes on giving a description of the various incidents that had iaken
place involving looting and arson and it is pointed out that everywhere the
Muslims have been attacked first. Although in property the Muslims have
not lost much, because they are poor and have not got much property to
lose, yet in lives, as I have shown, they have lost more than the Hindus.
I will not go into the harrowing details, but all that I can say is that, so far
as I have been able to find out, the police were absolutely helpless, having
regard to the situation created, as the Report says, by the Hindu Maha-
sabha and also by the civil disobedience movement. It was not that the
police deliberately did not render the assistance that they should have done.
I have been able, 1 hope, to demonstrate this fact clearly that not only the
Hindus, but the Mussalmans also have suffered, and if my friend’s view
was to be taken as correct, then the Mussalmans would not have suffered
either in loss of life or loss of property. With these words, Sir, I oppose
the Resolution. '

Mr. 8. C. Ben (Calcutta : Non-Muhammadan Urban) : Sir, T do
not think that Mr. Neogy had either raised any question of communal
feeling or even hinted at or made any insinuation against any community
‘whatever. His motion is for the production of certain papers, viz., the
correspondence between the Government of Bengal and the Government. of
India so that the people ‘might know what steps the Government 6f India
'_,too.k_ in connection with this matter. There was no question of communal
feeling in the matter and I deplore -that Mr. Ghuznavi, in his speech, has
referred to and brought out communal feeling. Hooligans are hooligans
all over the world, whether Muhammadans, Hindus or evea Government
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servants (Hear, hear) wearing the King’s uniform (An Honourable Mem-
ber : ‘‘ Quite so ’’), and we all deplore that in this matter, although the
hooligans had their innings for over a week, nothing was done by the Gov-
ernment or by their responsible officers, whose duty it is to keep law and
order. That is the point, Sir. I do not blame the Muhammadans, nor do
I blame the Hindus, but I blame the Government officials there for utter
failure to take any proper steps. (Hear, hear.) They boast, Sir, that they
are here to keep peace and order. They boast that India had not had law
and order for a considerable time and it is British rule which has enabled
the people to live in peace. But the incidents at Dacca show clearly what
we can expect from these men when their turn comes to molest other
people.

Mr. A, H. Ghuznavi : But my community had already been molested
first.

Mr. 8. C. Ben: I am coming to that. Government are quite able
to take care of themselves and they do not want your help. But they do
sometimes want help, and on the present oceasion it has been said that the
Government were helpless ; there were no police, no adequate means to
check the lawlessness at Dacea, and it is admitted that lawlessness continued
for several days. It would therefore be interesting to know what steps
the Government took to stop the disturbances. Dacea is not a small city,
it is second in importance in Bengal. The Governor goes there every vear
and stays there for a month. It is the headquarters of the Divisional Com-
missioner, and also of the Eastern Frontier Rifles—a regiment on whom
rests at present the task of keeping peace and order throughout Bengal.
Their services are requisitioned wherever there are disturbances in Bengal ;
and with all these things, it is idle for Government to pretend that they
had not a sufficient police force at their disposal during the time of the
disturbances or that they had no means to get together any adequate force
at that time.

Dr. A Suhrawardy (Burdwan and Presidency Divisions : Muham-
madan Rural) : They were busy in Chittagong.

Mr. 8. C. 8en: I will read for my friend’s guidance a Press com-
muniqué published by the Government in the last portion of which it
says :

‘¢ The police forece now in Dacea are reported to be adequate and every attempt
is being made by the loeal officers to restore confidence.’’

The Honourable Mr. H. G. Haig : Would the Honourable Member
kindly give the date of that communiqué ?

Mr. 8. C. Ben : It is dated May the 29th. The visit of the Inspector
Genera] of Police was made there on the 26th with 100 armed police and
100 armed men of the Eastern Frontier Rifles. Now, Sir, it is interesting
to note what steps the Government usually take and took on similar ocea-
sions before. This is not the first occasion when there was communal
trouble. There have been many before. Sir, just a month before this—
the Daeca riots took place, on the 23rd May—the carters’ riot in Calcutta
took place, some time about the 15th or 16th of April. As soon as that
rioting took place, His Excellency, Sir Stanley Jackson, came down from
Darjeeling with his Executive Council to look after the matter and he suc-

ceeded in putting' down the rioting. 'What, by contrast, was done in this
case, Sir 1
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Mr. A. H. Ghuznavi : The police force is a body of great strength
in Calcutta.

Mr. 8. C. 8en : I was referring to the steps which Government did
take before. In 1926, when there was great communal trouble in Calcutta,
Lord Lytton, the then Governor of Bengal, did not go to Calcutta but sent
the Member in charge of the Law and Order Department to look after it,
but all the same he was abused, if I may use the expression, by all the local
newspapers in Caleutta, including I believe, our professing friend, the
Statesman and Friend of India. (Laughter.) I may mention that from
a letter which I saw and which was received by a friend of mine from one
of the Councillors of the Secretary of State’s Council, I eame to know that
His Majesty the King-Emperor, when this gentleman was given an audienee
by His Majesty, himself inquired why Lord Lytton was not then in Caleutta
when all these troubles took place. This shows that when a trouble of such
magnitude takes place, it is the duty of the Governor and of the Govern-
ment and other Government officials to go to the place to look after the
matter. A few days before this occurrence, the Inspector General of Police
was sent to Chittagong and the Member in charge of the Law and Order
Department in the Government of Bengal was also sent there. Although
at this time he was at Chittagong from where he could have come to Dacca
within five hours, he did not do so, nor was any step taken to pacify the
people or quell the disturbance. The rioters went on merrily without let
or hindrance and, as my friend has said, the Hindus suffered the most. I
do not know whether his case is that they looted themselves. Rohitpur
village, which is about six miles from Dacca, was looted. In this case, the
official communiqué says that hundreds of houses belonging to Hindus
were sacked and burnt, and everything that they contained was looted,
and that women and children took part in the matter.

Mr. A. H Ghuznavi ;: Similarly, the Mussalmans were also wiped
off in certain parts of Dacea.

Mr. K. C. Neogy : Did the Honourable Member go down to Dacca
to satisfy himself ¢

Mr. 8. C. 8en: My point is that in this case the Government of
Bengal did not take adequate steps to protect the lives and properties of
the people. Not only did they not do that. but they also arrested men of
respectability who were then at Dacca so as to prevent them from defend-
ing themselves. Some of the guns were taken away illegally. Although
their case is that the police foree was insufficient and although the Govern-
ment commupiqué says that, on the arrival of the Inspector General of
Police, which was on the 25th of May, the authorities considered that the
police force was adequate, they did not do anything. The courts were
closed and did not open for eight days. The Telegraph and Post Offices
did not function for that time. Even the steamer companies, belonging to
Europeans, could not ply, and we are entitled to ask why this state of
things was allowed to be continued at Dacca for such a length of time. I
do not blame the Mussalmans at all nor do I blame the Hindus, but T do
blame the persons whose professed duty it is to protect the lives and
property of the people of this country, seeing that the people of this ecountry
are disarmed and therefore they must rely on the Government to protect
their lives and property. Tn these circumstances, I support the Resolution
which has been moved by my friend, Mr. Neogy. It is necessary in the
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interests of justice and the good name of the Government of India to pub-
lish the correspondence to show what steps they took in this matter. The
Government of Bengal are on their trial ; they have failed to do their
duty ; and it is for the Government of India to show that they have dome
their duty in this matter. “With these words, Sir, I support the Resolution.

Dr. Nand Lal (West Punjab : Non-Muhammadan) : Sir, the Gov-
ernment of India may kindly keep a special note of the fact that all
of us here are in favour of the maintenance of law and order and all of us
are averse to any act which amounts to the infringement of law. At the
same time, none of us will be willing to tolerate any kind of injustice which
is done to any of the Indians in this country. I am not in favour of
offering any general comment or random remarks. I do concede'that some
of the Government officials do their duty very honestly and conscientiously.
Our complaint is against those who do not realise the weight of their
responsibility. Sir, you will -agree with me when I submit on the floor
of this House that an entry into the Government service is identical to high
privileges. When Government servants are entitled to these high pri-
vileges, they must bear in mind that they should have greater toleration,
greater patience and a greater semse .of duty. I have already said that
some of them perform their duty honestly and properly. Our complaint
here is against those Government servants who have failed to do what they
ought to have done.. To my mind, it is incumbent on every police officer
to maintain peace and order ; to extend sympathy to those who are wronged ;
to help those who are really feeling aggrieved and those who have fallen
vietims to the atroeious conduet of any person, be he a Muhammadan, or a
Hindu or a member of any other nattonality. I am not one of those who
will allow any communal question or a communal idea to have its place in
this Central Legislature. The Central Legislature ought to be above these
things. The Central Legislature has to deal with those . points _shich
create harmony, affection and love amongst the various sections ™ the
people of this country. But if, as I have already submitted, a wrong is
done to any person in any corner of this country or in any: provinee,:in any
district, in any village, then it is incumbent upon us to bring it to the
notice of the Government of India so that they may take proper action and
may try to see that the grievances are redressed and the eonfidence of this
‘Government is maintained. When confidence is maintained, the natural
result would be happiness. peace and order. Thus, all of us here and those

who are outside this Assembly Chamber will enjoy life under the protec-
tion of law.

Now, the sad accounts, which have been narrated by my Honourable
friend Mr. Neogy, are very heart-rending and if all of them are true,
then I must say that a blunder has been committed by those Government
servants who, instead of extemding their sympathy towards those people
who were injured, laughed at them. They cracked jokes at them. People
were deprived of their property, which is the sinews of life. They. were
erving, lamenting and seeking for sympathy and help. And what did the
Government servants do ¥ They simply told them ‘‘ Go to this man or
that man.”” My Honourable and learned friend Mr. Neogy mentioned those
pames, and T am not going to mention them again. -Is it not sad if it iy
true ? It is the saddest. thing. I submit, Sir, the Government of .India
will kindly keep a note-of it that they will be nespected when they. see. that
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every person, every subject here in this country is treated in such a way
that he may have no grievance against any Government servant. As I said,
Sir, there are special privileges attached to those who enter Government
service. On the other hand, there are also some responsibilities which are
thrown on their shoulders. One of the responsibilities is this, that (hey will
maintain a balance of mind, they will be impartial, they will be just, and
they will try to see that a good name is given to Government who are their
employers. If I were to be one of the servants of ‘‘ A ", I should try to
see that every act of mine might reflect credit on my employer and might
not bring any kind of discredit so far as my employer is concerned. In that
case alone I am a good servant, otherwise not. Praetically ' my Honourable
friend Mr. Neogy's eomplamt is against those Government servants who
really did not' realise the weight of their responsibility as such. There-
fore, my submission is that these accounts, which have been placed before
this House, deserve full investigation, and an impartial enguiry must be
made and if there is any truth in these allegations, the wrongdoers must
be punished. I believe my Honourable and learned friend was one of the
Members of the Enquiry Committee. Therefore there must be great truth
in the evidence and statements which he has read out before this House.
It is quite probable that some of the allegations might be considered as
exaggeration ; as unfortunately, exaggeration is, sometimes, resorted to in
such cases. But, apart from that, if there is some truth, if there is some
accuracy, some correctness in these accounts, then I submit that the Gov-
ernment of India will be pleased to take effective measures so that an end
may be put to such things and these things may not recur. It is unfortu-
nate that a communal question has been introduced. T am averse to it,
otherwise, T would have been able to give an answer to my Honourable
friend who has associated himself with this communal questmn But since
I am averse to it, I cannot go against my ereed. My creed is to be a
Nationalist, always to see that the rights of Hindus and Muhammadans are
safeguarded. ‘Sinee in this affair, since in this oceurrence, the rights of
the publiec have been ruthlessly violated, they are entitled to protection,
they are entitled to be in such a predicament and condition that their pro-
perty and lives are safe and that thev are not injured. Since everything
that has been narrated is contrary to what ought to be, T repeat. and vou.
Sir, will kindly permit my repetition, that the Government will be pleased
to see that these grievances are properly redressed and that proper enquiry
is made. If some of the Government servants have behaved in the
manner in which they have been depicted to have behaved, then punish-
ment may be given to them and that ‘punishment may be notified so that
it might constitute an object lesson to others so that they may come to
know that certain Government servants had not behaved properly and so
they were punished. Thereby the honesty, the impartiality and sanctity
of the adminictration of the Government will be maintained before every
person in the country. With these remarks I submit that T support this
Resolution, which has been moved by my Honourable’ fnend, Mr. Neogy.

Mr. 8aradindu Mukerjee (Calentfa Subnurbs : ?\on-Muhammadan
Urban): : In rising to support' the Resolution, I would like to draw the
attention of the Honourable the Mover of this Resolutior to'the faet that
the Honourable Member has come to the wrong place to redress his
grievanees. He is quite wrong if he thinks hé can get anv redress from
Government -for the wrongs that have been-perpetrated in Dacea. Sir,
we sawihal in 1905.06. also the. .(Government . tried this method, and

Vo 1
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there was a good deal of repression by ane community, I will not men-
tion who, over the other. The only remedy that was found was the
establishment of the Anushilan Samiti and if Government would per-
mit us to establish such societies in these times, my advice to my Honour-
able Iriend would be to try for tlie same. However, Sir, we are not
concerned with 1905-06. We are now concerned with 1930.

Dr. A. Subrawardy : Was that not an anarchist organisation ?

Mr. Saradindu Mukerjee : T do not think that the Anushilan Sawmiti
was an anarchist organisation. That society was devoted to physical
culture and other similar things and my Honourable friend knows per-
fectly well that whenever and wherever a society is founded for the
purpose of physical culture or similar of the motive, it is bound to be
declared an anarchist organisation. In Dacea what happened was that,
first of all, the male members of the families - were arrested and then their
houses were looted. That shows the hand of Government in it.

Mr. A. H. Ghugnavi : In what place did you find that ?
Mr. President : Order, order.

Mr. S8aradindu Mukerjee : Sir, my Honourable friend Mr. Ghuznavi
has introduced a communal tone iu our discussion, which I want to
avoid.

Mr. A H. Ghuznavi: You have never heen to Dacca ?

Mr. 8aradindu Mukerjee : Yes, T have been. _

Mr. A. H Ghuznavi : When ! -

Mr. Saradindu Mukerjee : Some months hefore the occurrence
of the Dacea riots. .

Mr. A. H. Ghuznavi : Had you been there after the occurrence ?

Mr. President : Order, order. This sort of conversation cannot be
allowed.

Mr. Gaya Prasad 8ingh : The Honourahle Member, Mr, Ghuznavi
himself, had never been to Daceca after the riots.

Mr. Saradindu Mukerjee : 1 want to place before the Ilouse the
condition of Dacea, as deseribed by Dr. Taylor. He says :
‘¢ Religious quarrels between the Hindus and Muhammadans are of rare oceur-

rence. These twc clusses live in perfect peace and concord, and a majority of the

individuals belonging to them have even overcome their prejudices so far as to smoke
from the same hookah ’’.

Mr. A, H. Ghuznavi : What year was it !

Mr. Baradindu Mukerjee : That was in 1839. The communities
were living quite in peace in those days. What is the new cause that has
ereated this ill feeling and this sort of enmity between these two com-
munities ¥ My own submission is that it is only the hand of Govern-
ment that is responsible and no one else. I should like to draw your atten-
‘#ion, Sir, to the Report of the Committee of the Dacca Bar Association

* consisting of Hindus and Moslems giving in detail the state of com-
munal feeling immediately before this disturbance. The Report says :

‘¢ Before the recent disturbances the Dacea Muhammadan public was not anti-
Congress, ns will appear from the following facts. Muhammadan students hoisted the
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National flag on the Independence Day, 26th January, 1980. The Hall was also
brilliantly iiluminated on that day. Muhammadan youths joined the procession whieh
came out on that day to celebrate the Independence Day. There were also processions
consisting exclusively of Muhammadan boys who paraded the streets with the cries
¢ Mahatma Candhiji-Ki-Jai ’, ¢ Bande Mataram ’, ¢ Alla-Ho-Akbar ’. Although there
was a fracas on the 26th January and a comwunal turn was sought to be given to the
rioting whiech followed, it soon subsided chiefly through joint Hindu-Muhammadan
intervention. Mixeéd batches of Hindu and Muslim University volunteers patrolled
the etreets at might. Good feeling was scon restored between the two communities

by the wise and patriotic actions -of the two sections, Hindu and Muhammadan, of the
Dacea publie.

Then the Mahatma ingugurated his civil disohedience movement on the 6th of
April and launched his crusade against the Salt Law. The movement eaught the
imagination of the masses. It appenled to the Dacea masscs as it did to the masses
of the rest of Tndia. The Muhammadan masses at Dacca did not keep themselves
aloof from the movement. Daily meetings wnre held in the Coronstion Park. These
meetings were attended and addressed by Muhammadans. There was a very large
attendunce of the Muhammadan youths at a meeting held to read proscribed literature.
Muliammadan volanteers went to Contai to break the Salt Law. uhammadan volun-
teers along with the Hindus picketed the liquor shops. The Muhammadan publie
helped the picketers whemever they were in trouble due to the ruffianism of the goondas
and drunkards, Indced at the predominantly Muhammadan guarters such as Kumar-
tuli, lslampur, Sachibandar, Moulavi Bazar and Nawabganj, picketing would have
been impossible without the assistance of the Muhammadans of the locality, Cigarettes
were boycotted by both Hindue and Muhammadans spontancously without much pro-

ganda. Biris replaced the cigarettes, by which the Muhammadans profited very
much, as the bLiri manufacturers are mostly Muhammadans,

‘¢ At u meeting of the cloth dealers and tailors and outfitters held at the Dacea
Bar Association at the instance of the Congress, the Muhammadan dealers and shop-
keepers mustered strong and a resolution boycotting foreign cloth was unanimously

carried, two Muhammadans and two Hindus proposing, seconding and supporting the
resolution.’’

(At this stage Mr. President vacated the Chair which was taken
by Nawab Sir Sahibzada Abdul Qaiyum.)

‘¢ Binece a long time there had heen two parties amongst the Dacea Muhammadans,
one led by Khwaja Atikulla, President of the 22 Panchayets of Dacca and the other
by Syed Abdul Hafeez, President of the Islamia Anjuman. These two parties held
separate demonrirations during the Civil Disobedience movement. Atikulla’s party held
two meetings at Paltan. The other party also held two such demonstrations one
at ithe Coronation Park and the other at Ashan Manzil It will, therefore, be seen
that the cleavage between the two parties was sharp. Demonstrations aund counter-
demonstrations were held to increase the adherents of each party. The supporters of
the Panchayet party consisted mostly of the town people, while those of the Anjuman
were Muhammeadans from the outlying villages. .

On 15th April, 1930, a hartal was held at Dacea on account of the arrest of Pandit
Jawaharlul Nehru, President of the Indian National Congress. No other hartal at
Dacca had been so much successful. Both Muhammadans and Hindus enthusiastically
Jjoined the hartal. Both Hindu and Muhammadan shops were closed. Hackney coach
drivers, who are all Mubammadans, ceased to ply their carriages on that day. Then
there was an incident at Sankhari Bazar mentioned hereafter. On 5th May, 1930, there
was a notice signed by both parties that a mosque had been desecrated by the Saukha-
ris and declaring hartal on 6th May, 1930. The Congress also notified that hartal
would be held on 6th May, 1930, on accouut of the arrest of Dr. Kitchlew.

... Syed Abdul Hafeez, President of the Anjuman, thereupon issued a notiee pro-
hibiting the hartal on 6th May, 1930. 'In that notice he denied that he had ever signed
any notice declaring hartal.” In the meantime Mahatma Gandhi was arrested anfl
hartal was spontaneously observed at Dacea on that day. Byed Hafeez tried his
.utmost to open tho ghops, but failed.’’ S

~ From this, Sir,  we find that there was no sott of communal bitter-
ness, 80 far as Dacca was concerned, immediately before these disturb-
ances. .And then we suddenly find that a trivial cause was held to be
the root cause of these disturbances. We need not dilate tpon that. It
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is very easy to see that the whole object was that the stronger party, s.e.,
the Government, was trying 1o create a disturbance in the feelings be-
tween the two communities, so that the sins of the outrages might be
placed on the heads of one of these coramunities. Sir, big houses were
burnt down, and there is a House called ‘‘ Sushila Nibash ’’, a very big
house, which was absolutely burnt down. There was a furniture shop,
which was only 200 yards from the police station, and that was looted
and completely burnt down. That shows that the police were not doing
their duty. My idea is that if there had been an able officer like my
Honourable friend, Mr. G. S. Dutt, at the helm of public affairs there,
instead of at Mymensingh, where he kept matters calm by his tact
and judgment, this trouble would have been stopped in no #¢ime. We
have seen that when there was a communal disturbance in (laleutta in
1926, the place just opposite to Caleutta, i.e., Howrah, was absolutely
quiet, and only because there was a judicious Indian officer at the helm
of affairs. So my idea is that, if there had been an able Indian officer
there in charge, this trouble would have ceased in a very short time.
So my submission to Government is that in places where such distarb-
ances occur frequently, they will 1ry to place officers who enjoy public
confidence.

~ Mr. N. G. Ranga (East Godavari and West Godavari cum Kistna :
Non-Muhammadan Rural} : Sir, my Honourable friend Mr. Ghuznavi
gives the impression, which I think he really does not wish ta give, that
he is very anxious that there should be disharmony and dis¢ord between
the Hindus and Muhammadans. Otherwise, where is the necessity for
him to protest against a harmless quotation from Mr. Taylor’s book
stating that a long time ago, in 1834, there was no tfouble at all hetween
the Hindus and Mubhammadans of Daecea ? Secondly, he was mention-
ing that the Hindus as well as the Muhammadans had to suffer in that
unfortunate affair that took place iy, Dacca, and he was particularly
careful to mention the fact that 13 Muhammadans were murdered as
against 11 Hindus. What does it matter whether there were 13 Mu-
hammadans or 13 Hindus who were murdered, provided they were
Indians ? Does he mean to say that, just becanse a man happens to
be a Muhammadan, he ceases to be an Indian ¥ Does he mean to say
that just because a mischievous Hindu boy in a moment of aberration
attacked a Mubammadan boy, all the Hindus should be attacked as they
were in Dacea merely on aceount ol the fact that they were born Hin-
dus ! If to-day in Siwla one Muhammadan gentleman were to be so
very imprudent as to attack a Ilindu gentleman, is that any reason why
all the Hindus in Simla should go and attack the Muhammadans at
once ¥ Sir, this is a very, curious mentality. It is the sort of mentality
which is really standing in the way of our attaining Swaraj, and the
sooner we get rid of this mentality the better ; and I'am sure that in his
more responsible moments ray Honourable friend, Mr. Ghuznavi, him-
gelf will feel that he has committed a mistake in giving this unfortunate
impression to the House that he is anxious that there should be trouble
and diseord between these itwo great covimunities who. ought to live in
‘peace, harmony and fraternity. ;

Sir, the Honourable Members on the other side of the House
may be doubtful aboat the acenracy of the facts that were placed
before them by my Honourable friend, Mr. Neogy. 1 can assure them
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that my Honourable friend 'is as responsible a person as any
highly placed official on the other side of the House. But, at the
same time, even supposing that they are incredulous about the facts
that were stated here by Mr. Neogy, they will certainly not be prepared
to dispute the facts placed before them by my Honourable friend Mr.
Ghuznavi. He himself has stated that the police force was not enough.
Why should it be inadequate and insufficient ? Dacca is an important
cit}:, second in importance to Calcutta, so far as Bengal‘is ct_:oncerned,
and- why was the police force there not enough ? This widespread
trouble was going on between these two great communities for well over
a week. The Government of India and the Government of Bengal
have not taken care to see that there was adequate police protection pro-
vided for these people who asked for it. We have seen from the quo-
tation that was given by Mr. Neogy that a lady Principal, whose nights
were disturbed and who was anxiousto get this protection for herself and
the children in her custody, was mot given that protection. The police
were not willing and were not prepared to go to her rescue. Is that the.
way in which Government should be carried on in this country'? Only the
other day, we saw the empty boast in the Simon Report that the British
Army should be kept in this country in order to maintain peace and in’
order to see that no disturbances occur between these two great com-
munities. Sir, if that is so, if the British are kept on here as an army of
oceupation, where was that Army in that unfortunate place, Dacca, for
one week and more ¥ What happened to this Government ! It is clear
from the facts that have been placed before this House that there was.
no government at all for that one week. Everybody was asking for
protection, whether Muhammadan or Ilindu ; and Mr. Ghuznavi him-
self has borne tlestimony to the laet that Mubammadans have sufiered
considerably in this unhappy episode ; and yet were they given protee-
tion ¢ Were the Hindus given proteetion ¥ Were ladies given protec-
tion ¥ What happened to this Government and where was it 1 Was
it drowned in the Bay of Bengal ? Or was it consecrated at the altar
of the Goddess of Sin and all that goes with it ¥ The Government was
not there. It only shows that, whenever there is serious trouble between.
these two great communities in this country, this Government does not
exist ; it does not want to exist or to function. If on the other hand.
it were to be a matter of trouble between those peaceful Satyagrahis--
and I tell you they are harmless on the one side and the misehievous
and hooliganistic and well-armed Government on the other, then I
can assure you there will be too mueh exhibition of the strength of this
Government. Go to any place,—Cocanada, Rajahmundry, Ramachandra--
pur, Chirala, Guntur, Bezwada, Gudivada, Masulipatam or Nellore—
and what do you find there ¥ You find that there are three times as
many policemen today as were to be found in those places before..
Why is it so * Was there any firing incident or any riot or any evi-
denee to show that the people were mad enough to quarrel among them-
selves ¥ There was absolutely no such evidence. Yet this Government
shows itself in all its vileness, in all its fierceness and displays all its
bestial claws only in those places, whereas in places where there was
great necessity for the exhibition of its powers, it is net ta be opnd, it
is not to be discovered. Is that not evidence enough to condemn . this
Government and to damage its reputation in the eyes of this world ¥
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I am very glad really that Mr. Neogy has given this opportunity to
this House to see this Government in its real and true colours. In this
quarrel at Dacca, many houses were burned down and many people
were killed and many injured : we need not bother very much about
this ; but some people—I am told their number was large—were re-
duced to such a state of impotency and necessity, that they had to bury
or burn the bodies of their beloved relatives, who were murdered in that
unfortunate episode, in the yards of their own houses : and why ¢
Because they were afraid to go to the eremation or burial grounds to
perform the last necessary religious rites. Sir, a Government which
does not enable its people to give the very last religious rites to the
people who die under its very uose, that Government stands condemned
and negatived ; it does not deserve the name of Government. It may
be a sort of organization of people in the services if you like, of people
with vested interests if you like and may be it is a conglomeration of such
people who are here to scratch one another’s backs in order to sup-
port one another and in order to keep their domination over other
people, not in the interests of thiose people who are suppressed by it,
but in the interests of itself. But anyhow it is not a civilised govern-
ment ; nor is it an efficient governinent ; it is an inefficient, barbaric
and useless form of government. which is too ¢ostly for this country and
which at the same time fails to discharge its primary funetions. On
the other hand, where it finds it easy.....

. The Chairman (Nawab Sir Sahibzada Abdul Qaiyum) : There
are several other Members who want to speak on this subjeet and the
Honourable Member might therefore econclude his remarks.

Mr. N. G. Ranga : I shall close in five minutes, Sir. In other plaées
where it finds it easy to put down its enemies, it does not find it neces-
sary even to.show the necessary amount of patience whith it has shown
in Dacca in abundance, or sufficient consideration which it elaims to have
shown in the affairs of Dacea. In all those places in the Andhra
country and in other parts of Tndia where it found its enemies—I call
them enemies constitutionally, who are indeed peaceful, harmless and
useful—it has shown its fangs unnecessarily and prematurely and creat-
ed so much trouble and caused so much unhappiness and damage and
hurt to the feelings dnd the hodies and properties of so many people that
it will not be possible even for the best friend of this Government to say
to its credit that it really deserves the name of Government. Therefore
I heartily eommend the “Resolution to this House and request each and
every Member, at least the elected Members of this ITouse, to vote for
it, in the hope.that hereafter-at least the Government will try to be-
come an efficient Government and will try to diseharge the elementary
functions for which a Government is established, to enable individuals
to enjoy freedom of speech, freedom of meetmg, freedom of movement
and freedom of soecial funections, so that it may be possible for the
futurce historian to say that this Government has, at the last moment at
least, tried to justify its own existence by realising its own mistakes
and its blunders and has come to the conclusion that it should not com-
mit any of those blunders any longer.

‘Mr. Gaya Prasad 8ingh (Muzaffarpur eum Cham, garan Non-Mubam-
madan) : Sir, I am surprised that my Honourable friend Mr. Ghuznavi
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should have taken exception to such a harmless Resolution as the one which
is now before the House. What is the Resolution before the House ? It
is no more than this, that the Government of India may be pleased to pub-
lish the eorrespondence that has passed between them and the Government
of Bengal with regard to the Dacca disturbances. I do not understand,
how any Member of this House could take exception fo this.

Dr. A. SBuhrawardy : What is the object underlying the Resolu-
tion ?

Mr. Gaya Prasad Bingh : Sir, there are two versions with regard to
the Dacca affair. One version has been put before the House by my
Honourable friend Mr. Neogy. Mr. Ghuznavi takes exception to some
of .the remarks made by Mr. Neogy, and says that Hindus at some places
are aggressive, and he has most unfortunately given a communal turn to
the whole debate, although the Mover serupulously refrained from doing
$0. Why were my friends of the Moslem Group anxious to see the Report
of the Sulaiman Committee published with regard to the happenings that
took place in Peshawar ? In the same way, I do not understand how any
Member, whether he belongs to the European Group or to the Central
Moslem Group or to any Group for the matter of that, can rightly take
exception to the course which is advocated by my friend Mr. Neogy. My
friend Mr. Ghuznavi seems to have put himself in the shoes of the Honour-
able the Home Member, with all his responsibility. Let the Honourable
the Home Member say that the correspondence in question is a confidential
document and that it cannot be laid before the public. One ean under-
stand his position. Those documents will bring omt. in true eolours the
nature of the instructions which might have emanated from the Govern-
ment of India, or the nature of the suggestigns which might -have come
from the Government of Bengal. That is entirely a matter for the
Treasury Benches, but I cannot understand how a non-official Member can
constitute himself as the custodian of the conscience of the Treasury
Benches, and say that the correspondence that passed between the two
Governments should not be published. That creates a suspicion.

Mr. A. H. Ghuznavi : I never said that.

Mr. Gaya Prasad 8ingh: Then why oppose it ? The Resolution is
that this Assembly recommends to the Governor General
_ in Couneil to publish all correspondence that has passed
between the Government of India and the Government of Bengal in con-
nection with the recent outbreak of lawlessness in the city of Dacca and its
neighbourhood, and my friend has thought it proper to oppose it. I should
like to know on what grounds he has opposed it.

Dr. A. Suhrawardy : Mr. Neogy’s object was to raise a debate on
the Dacea disturbances, and he has already done it.

_ Mr. Gaya Prasad Singh : Sir, before proceeding further, I should

like to draw the attention of this House to the statement made by

Mr. Hotson, the Superintendent of Police of Dacca. This statement was

made before the Government Inquiry Committee at Dacca. In the course

?hf' his evidence in connection with the disturbances at Bangshal he says
is :

‘‘ While the police were busy, looting and arson were st in th
the witness and Hindu houses wg;,e IJl.u'lJ.tg H, arted in the presence of

SCPH(LA)

4 p.M.
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Sir, there ave some incidents of Dacca which I should like to place:
hefore this Honge., A man was riding a bicygle without a lﬁlt‘ There was,
troub‘ié ‘between the ponﬁce and the bystanders over this affair. Soon the
police mustered strong, and began to-belabour the passers-by mereilessly.
Can Mr. Ghuznavi justify this'* This is an incident on which I hope the
Honoufhble the Home Member will -throw some light; if heein. 1 not
understand why my Honourable friend Mr. Ghuznavi should take excep-

tion to a harmless course which is suggested by the Maver of this Resolution,
and by other Members on this side of the House.

“Then, Bir, when the mob set fite-to Hindu houses, the police formed
a cordon at the entranee of Baugshal Street, which tesulted in preventing
the Hindus from going te the rescue of their -co-religionists and putting
out the fire, Om the might of the 23rd My, a dead body of a Muhammadan
was. found in Paltan. Nobody knows how he was murdered. Some people
doubt if he was murdered at all. But this mysterious murder was utilised
by detigning persons to excite the Muhammadan mob. It was resolved
to earry the dead body in a:procession on Saturday the 24th May. And
strange to say the authorities allowed such a procession at a time of acite’
tension. The processionists ineessantly eried that a Muhammadan had been
muxdered by the Hindus. The motive is obvious. It was done to excite
the passion: of the Muhammadans.. Now, I should like the Honourable the

Home Member to explain why a public procession was allowed to accom-

pany a dead body, which was not even proved to have been a case of
murder by any ome...... o

Dr. A. Suhrawardy : Was it a funeral or a Pprocession ! Are you

referring to the funeral of the Muhammadan who was murdered or to the
procession ?

Mr. Gays Prasad Singh : The Honourable Member understands very
well to. what I am referring. . .

Dr. A Subrawardy : I am trying my best to do so.

(At this stage Mr. President resumed the Chair.)

Mr. Gaya Prasad Singh : Now, Sir, as this procession was passing,
leoting started, and Hindu shopkcepers began to close their shops. But
unfortunately the door of Star Medical Hall at Babur Bazar was partially
kept open. Arnd some of the hooligans at once entered the Hall and fatally
stabbed the proprietor of the Hall. Ie recognised his assailants and men-
tioned the name of one of them. The man was arrested, but it is reported
that he was subsequently released. Can this be justified |

Sir, in making these observations, I want to steer clear of all com-
munal feelings. As has beén pointed out by previous speakers, hooligans
are hooligans, whether they are Hindus or Muhammadans, and, to appor-
tion blame to any one community is far from my intention. The important
thing is the attitude of the loeal authorities. Sir, I am going to place a
few more specific instanees before the House, and I should like the Home
Member te clear up the incidents if he can. I do not understand why any
Hopourable Member of this House should take exception to these incidents,
which bring discredit on the officials, t

being brought to the notice of this
House, and get the whole position cleared up. ' '
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Then, Sir, at Chawkbuzar the shops of Meghu Shaha and Upeadra
Shaha were looted, and these shops Wwere within the sight of the pdlice
section. ¥ should like to know why the police were inactive all the time,
and what steps they took to preverit this mischief fromi spreading. Babu
Rohini Kumdt Chakraborti wés killed #d Babu Surjys Kutiar Bose; one -
of the Managing Directors of a Cotton Mill, and three others were seriously
injured. The peolice, headed by the white civil guards, arrived on the
scene. Not a single Muhammadan was arrested, but the guns. of the Hindus
were taken away by the police. The tragedy of the situation is that not
only did the police net afford any effeetive proteetion to. the Hindus, .but
the Hindus were hindered by their presenece from defendimg themselves
when attacked by the hooligans. Several policemen are reported to have
been standing near by, but they did not intérfere. No member of the
mob was arrested, but 13 Hindus were arrested at Bashabari Lane on -
Wednesday the 28th May, although no Muhammadan was molested in that
Lane on that day or on any other day.

Sir, it has been pointed out that there was not enough police. From
the evidence which my Honouyrable friend Mr. Neogy has placed before
the House this morning, and from what I havé gathered, it will be clear
to any impartial observer that there was mo serious dearth of police, but
it is suspected that the local authorities were given a particular kind of
instruections not. to interfere with a particular course of action, with the
result that matters have ended in this most unfortunate manner.

Now, Sir. there is anothet incident which I should like to plaee before
the House. At about 8-45 a.m., the raid at Kayettooly began ; and the
house of Babu Prosonna Kumar Nandy was attacked. The police were-
telephoned to by Mr. Abdul Kadiri, Deputy Superintendent of Police,
but did not come. Two daughters of Prasanna Babu, Anindya Bala and
Amiya Bala, who are students of Class IX of Kamarunnessa High School,
repulsed the attack for about half an hour, but had ultimately to give
way after Anindya Bala had been wounded on the forehead. The Kayettuli
loot commenced at a quarter to nine, and the police did not appear before
11 aA.m. This indicates, Sir, that the plea that there was not enough police
is unfounded. The Superintendent of Police was phoned to at about 9
AM. by Mr. Abdul Kadiri, Deputy Superintendent of Police, from
Babupura Police Station. The S. P.’s reply was that no police were avail-
able, but it happened that, at that very time Babus J ogendra Nath Sen,
Lalit Mohan Roy, pleaders, and Mr. P. K. Bose, Bar-at-Law, were present
at the Police Office. They saw there at least 15 Gurkha or arkwali armed
police and an equal number of ordinary constables, with four or five
European police officers and three motor buses. The Distriet Magistrate
was also present there.

The District Magistrate of Dacca held a peace conference, and when
the peace conference was being held in the police buildings, the membears
of that conference saw am incident which was this :

The members of the Peace Committee noticed from the verandah of
the Police Office a fire in the direction of Kayettuli. In the midst of the
discussion the Magistrate rose and abruptly left the meeting. That was
at about 10 o’clock. Tt will be seen that at that moment Kayettuli was
beifig raided and burnt, but strange to say the Magistrate did not go to
Kayettuli, from where repeated calls for police help had come.

2



590 -  LEGISLATIVE ASSEMBLY. [16Ta JuLy 1930-

[Mr. Gaya Prasad Singh.]

The raiders, who were concerned in the pillage and burning of
Kayettuli had thus a free hand for over two hours and a half. They came
in batches in motor buses. One bus was relieved by another. It was
noticed that one such bus was named ‘‘ Momin ’’. One private car was
seen carrying lathis and other weapons and petrol.

" Mr. President : The Honourable Member has exhausted his time. I
hope he will try to bring his remarks to a close now.

Mr. Gaya Prasad Singh : All right, Sir. I.will give no more inei-
dents. I support the Resolution, and resume my seat.

The Honourable Mr. H. G. Haig : Sir, I am sorry to have to dis-
appoint my Honourable friend Mr. Neogy......

Mr. K. C. Neogy : Nothing will disappoint me. I did not expect
anything.

The Honourable Mr. H. G. Haig: ...... for I do not wish to make
any complaint that this subject has beén raised today in this House. My
Honourable friend, Mr. Neogy, endeavoured, I think, to keep the discus-
sion to an issue which I am perfectly prepared to answer as far as I can—
the issue, briefly, between the Government and the people. In a case of
this kind, where the origin of the disturbances is communal, it is un-
fortunately not possible to keep out altogether certain references to what
are obviously the different versions of the story that are believed by the
different communities. But I shall endeavour to restrict my answer to
the question of the responsibility of Government.

Now, Sir, before I leave this question of communal trouble, I should
like to say one word with reference to what fell from the Honourable
Member, Mr. Mukerjee. I understood that he was accusing Government
of promoting these communal riots. That, Sir, is a charge which I am
sorry should be made by any Member of this House. The Honourable
Member, I should have supposed, would remember the efforts made by the
Government of India, and, in particular, by His Excellency the Viceroy,
a few years ago, when we were passing through a period of very lament-
able and acute communal trouble. His Excellency the Viceroy made two
great and powerful appeals to the country which were circulated widely
all over India, and which, in my judgment, had a very considerable effect
in producing a far better and calmer atmosphere, and I think that the
Government might be spared accusations of that character.

The case of my Honourable friend, Mr. Neogy, was a different one.
T do not wish to deny that the situation which arose in Dacea was serious
and most deplorable. We have heard a number of details to-day. I can-
not vouch for their accuracy, but the broad picture, no doubt, is true that
for some days there were very serious disturbances in Daceca, that a number
of persons were killed and a number of persons were injured, and that
houses and shops were burnt and looted. I do not, for a moment, wish to
deny that general picture. Nothing could be a matter of greater regret
to Government, for Government are responsible for preserving the peace,
and in this ease, undoubtedly, the peace was seriously broken. I do not,

therffore, for a moment, deny that there is a case for Government to
meet.
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Now, Sir, the case of Mr. Neogy, if I understood him aright, taking
it broadly, was that the police deliberately refrained from giving such
assistance as was in their power, and that Government allowed this state
of affairs to continue, I might almost say, as a matter of policy. Well,
Sir, those are very serious accusations. I do not propose to enter into the
justification for such accusations or into a refutation of them. That is a
matter which will come up later when the Committee of Enquiry, which
is now sitting, has reported. But, as one side of the case has been pre-
sented to the House, let us, at any rate, see whether there is not some
other and possibly more probable explanation of the unfortunate develop-
ments that took place in Dacea. It is, I think, common ground that these
riots broke out very suddenly, and, as far as I know, quite unexpectedly,
and spread with the most remarkable rapidity. I understand that it was
on the 24th May that the riots really broke out seriously, and that the
two days when most of the damage was caused were the 24th and 25th.
Now, Sir, a good deal of reference has been made during the debate to
the strength of the police force and whether the police were not in a
position to restore order at once by vigorous action. We have not got very
full details of the position, but there is no doubt from the reports I have
received that the police force in Dacca at the time these riots broke out

was exceptionally weak,

Mr. Gaya Prasad Bingh : May I know what was the strength of the
police force then ? o

The Honourable Mr. H. G. Haig : I am afraid I cannot say.

Mr. Gaya Prasad 8ingh : Then how does the Honourable Member say
that it was inadequate ?

The Honourable Mr. H. G. Haig : I am giving the report which we
received from the local officers. It was mentioned that, though every
assistance was given by the Eastern Frontier Rifles with its very limited
forces, the police force was quite inadequate to deal with the situation,
and I also have a report here which says that it was very unfortunate that
this serious outbreak should have occurred at a time when the greater
part of the military police force was absent from Dacca. A point has
been made of the fact that Dacca is the headquarters of the Eastern
Frontier Rifles. Well, it is quite clear that the greater part of that Force
was absent from Dacca. Honourable Members, I think, can themselves
conjecture what were the reasons which led to the depletion of the police
forces in Dacca. They are well aware of the outbreak at Chittagong, which
required a very large force for its suppression and for the subsequent
operations. I do not know whether other portions of the force had had
to he drafted into Caleutta, but broadly speaking when you have a pro-
vince like the provinee of Bengal in its present deplorably disturbed condi-
tion. the strain on the police and the demand for the limited force avail-
able to Government is very great, and it was undoubtedly due to the dis-
turbed conditions throughout the Presidency of Bengal that when these
riots broke out in Dacca the police force there was under its normal
strength. That is an important point which I would ask the House to
bear in mind. Now, Sir, I think some of the statements we have heard
today bear out that view—that really the police force was not adequate
for the work they were suddenly confronted with. My Honourable friend,
Mr. Neogy, mentioned the ease of a lady who repeatedly appealed for



592 LEGISLATIVE ASSEMBLY. [16T JuLy 1930.

[Mr. H. G. Haig.]

assistance, and I was struck by the reply which, I understood, she repeated-
Iy received—'‘ None available.”” 'That, Bir, 1 think probably represents
the facts. There really was not a suffieient police force to deal with the
situation that arose. Well, did the Government of Bengal do nothing on
this ¢ I do not quite kmm how long it takes to get from Calcutta to
Dacca, but at any rate I have here information that, on the 26th, the
Im.pector General of Police arrived at Dscca with 215 men, and I should
judge—I do not want to be dogmatic on the subject—that after the
arrival of the Inspectar General of Police with his 215 men on the 26th
May, most of the serious trouble was stopped. I do not think that, after
that date though no doubt isolated incidents continued, there was anyt.hmg
of a serious and widespread nature,

There is one other point that I should like the House to bear in mind,
and that is that a very great difficulty always confronts the police when
dealing with these communal disturbances. It is not as a rule the case of
a single erowd or mob which has to be dealt with, but experience not only
in Dacea but in many places, in many large cities throughout India, has
been that when these communal disturbances start, there -are isolated
assaults in all quarters of the town and when there is any question of
looting and burning, the looting and burning take place sporadically all
‘over the town. It-.is exeeedingly difficult -to deal with those conditions
unless you have a really considerable force, and the only effective way in
which they can be stopped is by picketing the whole area concerned——l
mean picketing in the official sense. (Laughter.)

Well, Sir, I do not wish to be thought to be giving a ecomplete answer
to the chargea that have been made toda\ for I do not proféss to have in
my possession anything like eomplete mformatlon -

Mr. N. G. Banga : When will the Government of Indm have com-
plete information ?

The Honourable Mr, H. a. Haig : 1T will deal with that in one
moment. As I have already said, the Government of Bengal realised that
there was a case for the Government to meet, and consequently they ap-
pointed a committee on the 12th June, consisting of a High Court Judge
from Patna and a member of the Board of Revenue, and I would invite
‘the attention of the House to the terms of referenceto that Committee.
in order te show that Government are quite aware of their position and
of their responsibility. The terms.of reference to the Committee were to
inquire into the causes of the disturbances, to inquire into the incidents
of the disturbances, and to inquire into the measures taken to deal with
‘themm—the causes, the faets and the measures taken by Government.
'lherefore, the question which has been raised by my Honourable friend
today is-one of the definite points, which has been referred to that Com-
mittee which will report in a short time. 'That, Sir, is my answer to any
‘suggestions that 1 should give a reply at once on.the various points of
detail, that I should give an explanation and that I should say whether
the action taken was adequate or inadequate. That is a matter which is
now under the consideration of the Committee.

Now Sir, T come, in conclusmn to the actnal form of the Resolution
which hac. been mov ed by my Hnmnrable friend. He has asked for the
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publication of certain correspondence. Our correspondence with the Gov-
ernment of Bengal has been comparatively limited. ¥

‘Mr. President ; The Honourable Member has not pressed that point.
In his speech he did not press that point at all.

The Honourable Mr. H. G. Haig : Perhaps I should make a brief
answer on that point, because that forms actually the terms of the Resolu-
tion. To a large extent the correspondence which we have had with the
Government of Bengal represents facts which have already been published
and the republication of which would do no good. To the extent to which
any views may have either been expressed or suggested in that correspond-
ence, I do feel quite definitely that it would be undesirable now to publish
them. All these matters are coming under the review of the Committee,
and if is undesirable that we should break in upon their labours by the pub-
lication of any tentative or incomplete views. Any views that Government
may have on this subjeet will have been placed before the Committee, and
until the latter -has reported, I do mot think it would be wise to publish
anything which would suggest definite conclusions by Government. 1

“would go further, Sir, and urge that, at a time like this, IHonourable
_Members should refrain from making any allegations, as I gladly recognise
that for the most part they have, either om one side or on the other, which
“might be likely to embitter the situation and to embarrass the inquiry.
" Though the Committee is not a court of law, still it is engaged in the same
functions as a court of law. It is endeavouring to aseertain faets and to
. ¢ome to conclusions, and it ean only be .a handicap to its work that the
. matters into which it is inquiring should form the subject of public con-
.troversy. I would therefore, Sir, oppose the motion.

~ Several Honourable Members : I move that the question be now
put.
Mr. President : Mr. Neogy.

. Mr. K. C. Neogy : Sir, I promise to be very brief in my reply, and
I am going to disappoint my Honourable friend, Mr. Ghuznavi, by refusing
“to walk into his parlour. I am not going to raise a communal issue in my
reply, just as I did not in my first speech. My Honourable friend, Sir,
mostly c'l.epended upon second-hand information,. While the Dacca riots
were going on he was for most of the time oscillating between Simla,
Darjeeling and Caleutta.

Mr. A. H. Ghugnavi : I had never been to Darjeeling then.

Mr. K. C. Neogy : He found no time to go down to his constitueney,
although the most important spot in his constituency had been ablaze. The
Honourable Member had very responsible duties to shoulder at that moment

,because the Simon Repont was about to be published, and the proper
atmosphere had to be ereated for its reception, and I am not surprised at

_ t!]e tone of official responsibility which he adopted in opposing this Resolu-
tion. It seems he already feels the weight of the responsibility of Gevern-
ment resting on his shoulders.

An Honourable Member : Or he might have been' thinking of the
Round Tahle Conference. '

., Mr K. C. Neogy : Sir, my Honourable friend relied on a particul
version of certain incidents, ‘fpossess complete papers on each I;:l_d e;le:;

~
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incident dealt with by him, but I do not propose to go into them at all.
My Honourable friend complained about the Hindu papers, but what about
the Anglo-Indian papers, what about the Statesman itself ?

Lieut.-Colonel H. A. J. Gidney (Nominated : Anglo-Indians) :
What has the Anglo-Indian got to do in this matter ?

Mr. K. C. Neogy : Sir, so far as the incidents at Rohitpur are con-
cerned, one may depend certainly upon the version published in the
Statesman. My Honourable friend will see......

Dr. A. Suhrawardy : Who was the reporter ?

Mr. K.C. Neogy: ...... that even a paper like the Statesman does
not bear out his version in this particular instance. Fortunately for us,
all the Muhammadans of Dacca are not like my Honourablg, 'fr.lend,
Mr. Ghuznavi (Hear, hear), and I am here to acknowledg'e that _md:yldual
Muhammadan gentlemen have afforded protection to Hindus in distress
during these troublous days ; and I propose to read out a certain state-
ment made by a Muhammadan pleader of Dacca which will have some
interest for my Honourable friend, Mr. Haig. The statement is a signed
one, and I have seen the original in the Bar Library at Dacea. This state-
ment has reference to the point as to whether the police force at the time
was adequate.

¢4 On Baturday ’’, says thiz statement, ‘¢ returning from Court at about 5 P.M,,
hearing & great noise eoming from the direction of Naya Bazar municipal market,
I proceeded towards the market. I met some passers-by who told me that a shop
in the market had been sct fire to. I went near the market where butchers’ shops
are situated. I found a erowd before the burning shop, and I saw scveral men going
with articles of the shops. They were all Muhammadans. I found that a few police-
men with a Furopean officer coming out of the crowd moving leisurely towards the
west.

(84.) A. F. NURAN-NABI, B.L,,
Pleader, Dacca.’’

It is not a question of the insufficiency of the police, it is indifference. it is
criminal callousness. .......

The Honourable Mr. H. G. Haig : These, Sir, are matters whieh will
come under inquiry by the Committee.

Mr. K. C. Neogy : I quite realize that. My Honourable friend has
done a very good service to me by reminding me of the point. What, Sir,
is the constitution of that Committee ? Two members of the Indian Civil
Service, may be, one is a Judge of the Patna High Court, and the other a
Member of the Board of Revenue in Bengal. The Honourable gentleman
knows the nature of the allegations brought forward in this matter. The
Honourable Member knows who are suspected to be at the bottom of the
whole thing. The Honourable Member knows that the bond fides, at least
of th:lz logal authorities, including some I. C. S. gentlemen, are being ques-
tioned......

The Honourable Mr. H. G. Haig : Does the Honourable Member mean
to question the brnd fides of the members of the Committee ?

Mr. K. C. Neogy : I have nothing to say personally against cither
ol these gentlemen, but the fact that Government could not find members
for this Committee from outside the I. C. S. shows that Government
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perhaps are not very sincere in their desire to get an unbiassed report.
(Hear, hear.) The popular impression is that the Committee has gone
down to Dacea with a lot of whitewash, and I am certainly entitled to give
vent to the popular apprehensions in this matter. Thfay do not feel that
the Committee, which is inquiring into the matter, is doing so with an open
mind. The action of the authorities, that of the Commissioner of the Divi-
sion who was present at Dacca at the time, that of the District Magistrate,
and all the rest of them belonging to the 1. C. 8., the conduct of all these
gentlemen will have to be inquired into, and the Government could not
make a better choice than selecting two members of that very service to
constitute the Committee !| And what did the people want ? The people
wanted a mixed committee composed of officials and non-officials. The
Honourable Member might say, ‘ There is a dispute between Hindus and
Muhammadans, and if Government had appointed a committee composed of
Hindus, the Muhammadans might object, and vice versa’’. But they
could, if they wanted to avoid non-officials, appoint to the Committee a
Hindu Judge of a High Court and a Muhammadan Judge of a High Court,
with the addition of a European Judge if they so liked. Now my Honour-
able friend stated that the points raised here are really in issue before that
Committee. But he surely missed the point of my Resolution. The Com-
mittee is concerned with an inquiry into the responsibility or otherwise of
the local officials for the situation created. What I want to know from
the Government is, what attitude did the Government of India take in this
matter ¢ Is the attitude of the Government of India also being investigat-
ed by this Committee ? Nothing that the Honourable Member read out
from the terms of reference of this Committee bear him out there. What
I want to know is, what was the attitude of the Government of India all
this time ? That is certainly quite different from the subject-matter of the
inquiry, which is to find out the responsibility of the local officials, unless
of course the Government of India identify themselves thoroughly with the
lncal authorities.. . ...

The Honourable Mr. H. G. ig : T do not quite understand what
the Honourable Member means. If the Local Government were handling
the matter adequately, there was no occasion for the Government of India
to intervene. The view of ‘the Government of India was that the Local
Government were handling the matter adequately. By appointing this
Committee of Inquiry, they were doing what was right.

Mr. K. C. Neogy : Is that what the Honourable Member wrote down
to the Government of Bengal, namely, that, ‘‘ You are doing all that is
needed for the situation ?’’ That is exaetly what T want to know. I
should like to have an answer, Sir.

The Honourable Mr. H. G. Haig : An answer to what ?

Mr. K. C. Neogy : Did the Government of India simply write to the
(Government of Bengal that they were perfectly satisfied about what they
had done in the matter ¢ Do I take it that the Honourable Member and
his Government were keeping their eyes and ears shut te the situation in
Dacca ? It is necessary for the purpose of establishing the Honourable
Member’s bond fides that the eorrespandence should be published. T hope
the Honourable Member realises the seriousness of the aliegations that have

]I:een levelled against Government. Does the Honourable Member
inow. . . ...
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Mr. Jehangir K. Mupshj (Burggh.: Non-Eyropean) : Will you peruit

me, Sir, to intervene on a point ¢f information § * Will the Honourable
Member give an assurance to the House that, after the report of this
Inquiry Committee, he will publish the correspondence with the Govern-
ment of Bengal on this subject ¢ '

The Honourable Mr. H. G. Haig : I am not prepared to give any
such assurance. : '

An Honourable Member : It will be published after the Round Table
(snference has finished its labours.

Mr. K, C. Neogy : Do I take it, then, that the Government of India
have fully approved of what the Government of Bengal have done by
_not sending down any responsible officer to the iocality ¥ 1 may inform
the House that not one single soul stirred out from Darjeeling, neither
the Chief Secretary nor Mr. Prentice who is in ¢harge of this portfolio,
- not {v speak of the Goverrior himself. o '

Sir, reference was made to a faneral procession. I have the state-
ment of the officer in charge of the cremation ground at Dacca. The
Iouse will remember that whereas a funeral procession, which started
the rioting, was allowed to be taken through the leading streets of the
city without any let or hindrance, the Hindus eould not take their dead
bodies for cremation to the cremation ground. And when this officer
approached the Chairman of the Municipality, the Chairman sent him
with a letter to the Thana (the Police Station). He says :

) ¢ A" Muhammadan Sab-Inspeetor wis at the thana then. I delivered the letter
to him, and on pernsing the same, he told me : ¢ You indulge in Bwadeshi and shout

Bande Mataram ; why then do you come to us with a letter from Swadeshiwallah
Satis Sarkar (Chairman).”’ Co

The Sub-Inspector then handed over the letter to the officer in charge
of the thana, who ordered it to be filed and said : *‘ ¥You won’t get anv
police for guarding the burning ghat.”’ - Several people who had gone
. there carrying their dead bodies for cremation were murderously assault-
.ed.and one .of them actually lost his life. Sinece that ineident took place,
-no Hindu had any protection in the matter of carrying the dead bodies
.to the cremation ground and the dead bodies had to be cremated inside
their own houses. - Look at this picture and the other-ome ! A huge
procession carrying a dead body was allowed to be proceeded with
"throughout the streets. Tt -consisted of several thousands of people by
the time it had reached the mosque.

Then, again, with regard to the question of inadequaey of the police
force. Mention has already been made by my Honourable friend, Mr.
Sen, about the action of the police in snatching away the guns from
people who were attempting to defend themselves with their help.

‘Here is the statement of a Government officer, a Lecturer of a Government
College : :

‘4T then met the hooligans with my gun and after a few shots were fired the
rowdles Tell back. T was wﬁ%tin]: with thé ‘gun in hand when to the refief I found a
-shert “Anglo-Indinm ofticer on the roof of my house accosting me, even though he was
.pointing ' his .revelver to me. He asked me te put down the gun which T did ; and
without -entering into any reasoning or arguments with me, told me that the Deputy
Inspector Generdl of Police was coming up and that I might tell him anything I
liked. The latter c¢ame up soon after and to my surprise he wanted me to deliver up
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my gun which he would seize, although 1 pointed out that I was a Government servant
and gn’e,d in sclf-defence. There was another gun in the adjacent house which he also
serzed.

Does the Honourable Member mean to say that, whatever the Com-
miittee of Inguiry may have to say with regard to these incidents, the
effect of the statements of responsible people like those whom I have
quoted can be takem away ! What is the use of waiting for the Report
of this white-washing Committee ¢

Then, Sir, another point has not been investigated. All the burning
that has been done has been done with the help of petrol. Petrol was
smeared on the doors, the beams and the rafters of brick-built houses.
A large quantity of petrol was required for the. purpose. Will the
Honourable Member make an inquiry and find out as to whether the
police have 'as yet tried to discover the source from which this petrol
came ? It ‘has been openly alleged that the petrol was carried in
private cars belonging to certain particular persons, and yet no action
has been taken in this direction. Even if I were to concede, for the
sake of argument, that the police forece was inadequate at the time, what
have the police done since to arrest the people who were named by the
aggrieved persons as having been their assailants and having looted
theiv property * What aection has been taken to try and discover and
seize the looted property ¥ The Honourable Member’s case, I take it,
is this, that, although the strength of the police was not sufficient when
the riots actually took place, it is quite sufficient now. Will the Honour-
able Member find out as to why 1t is that no serious attempt has been
made to recover the looted property worth at least 20 to 30 lakhs ¢ 1
know that in a few instances make-believe searches were made. And
would it be believed by this House that, before the searches were made,
people were cautioned by beat of drum in the City of Dacca that searches
might take place ? This statement has been made by responsible people.
The Honse can easily imagine what came out of these searches.

Sir, I am about to close my caréer in this House. .. ..
An Honourable Member : And so say all !

Mr. K. C. Neogy : 1 may be permitted to say that when I eame into
this Assembly ten years ago I had great confidence, if not in the Govern-
ment, at least in the Constitution. God knows that I did not come here
to advance my  personal interests in any way. And when 1 go back

“today, may I tell this House that that faith has been rudely shaken by
the recent incidents that I have myself witnessed with my own eyes and
about which I have made personal inquiries. I feel that it is extremely
difficult for any one to do any real service to his country as a Member
of this House. If T have said anything which might have irritated the
Honourable Members opposite, it is because I expected a very high
standard of conduet from the Government which they have failed to
attain. o '

Mr. President : Resolution moved :

‘¢ This Assembly recommends to the Governor General in Couneil to publish all
correspondence that has passed hetween the Government of India and the Government
of Bengal in connection with the recent outbreak of lawlessness in the City of Dacea
and its neighbourhood.®’

The question is that that Resolution be adopted.
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Ayyangar, Mr. K. V. Rangaswami.
Ayyar, Mr. N. Natesa.

Chettiyar, Rao Bahadur P. T. Kuma-
raswami.

Chetty, Mr. R. K. Shanmunkham.
Das, Mr. B.
Dutt, Mr. Amar Nath.
Dutta, Rai Bahadur 8. C.
Dwe, U.
Jayakar, Mr. M. R.
Lahiri Chaudhury, Mr. D. K.
Maheshpuri, Mr. G.
Mukerjee, Mr. Saradindu.
Munshi, Mr. Jehangir K.
Nand Lal, Dr.
NOES
Abdul Qaiyum, Nawab Sir Sahibzada.
Alexander, Mr. W.
Anvwar-ul-Azim, Mr.
Bajpai, Mr. G. S.
Bajpai, Mr. R. 8.
Banerji, Mr. Rajnarayan.
Baum, Mr. E. F.

Bhore, The Honourable Sir Joseph.
Buss, Mr. L. C.

Chatterjee, The Revd. J. C.
Cocke, Sir Hugh.

Dalal, Dr. R. D.

Dutt, Mr. G. S.

Ghuznavi, Mr. A. H.

Gidney, Lieut.-Colonel H. A. J. ,
Gwynne, Mr. C. W.

Haig, The Honourable Mr. H. G.
‘Hamilton, Mr. K. L. B.
Heatheote, Mr. L. V.

Hira Singh Brar, Sardar Bahadur Hono-
rary Captain.

Howell, Mr, E. B.

Jawahar Singh, Sardar Bahadur Sardar.
Koreishi, Mr. A. O.

Lamb, Mr. W. 8.

The motion was negatived.

Nehal Singh, Mr.

Jieogy, Mr. K. C.

Patil, Rao Bahadur, B. L.
Patil, Rao Bahadur, D. R..
Ramji, Rao Sahib B.

Ranga Iyer, Mr. C. 8.

Ranga, Mr. N. G.

Rao, Mr. G. Sarvotham.

Reddi, Mr. T. N. Ramakrishna.
Sahi, Mr. Lal Narendra Pratap.
Sarda, Rai Sahib Harbilas.
Sen, Mr. 8. C.

Singh, Mr. Gaya Prasad.

. Sitaramaraju, Mr. B.

Venkatakrishnayya Chowdry, Mr. P.

49.

Mitehell, Mr. D. G.

Moore, Mr. Arthur.
Mukherjee, Rai Bahadur S. C.
Noyce, Sir Frank.

Parsons, Mr. A. A. L.

Pillai, Mr. A. A.

Rainy, The Honourable Sir George.
Rajah, Rao Bahadur M. C.

‘Ranmalsinhji, Sardar’J.

Rau, Mr. H. Shankar,

Sahi, Mr. Ram Prashad Narayan.
Sams, Mr. H. A.

Sarma, Mr. R. S.

Sehuster, The Honourable Sir George.
Scott, Mr. J. Ramsay.

Sen, Mr. U. N.

Sorley, Mr. H. T.

Stodart, Mr. J. C.

Studd, Mr. E.

Suhrawardy, Dr. A.

Sykes, Mr. E. F.

Tin - Tit,: Mr. .

Turner, Mr. A, C.

Yamin Khan, Mr. Muhammad.
Young, Mr. G. M.



RESOLUTION RE RAILWAY ACCIDENTS.

Mr. A. H. Ghuznavi (Dacea Division : Muhammadan Rural) : Sir,
I beg to move the following Resolution which stands in my name :

¢¢ This Assembly recommends to the Governor General in Council that steps be
taken in all cases of Railway accidents entailing loss of human lives (1) to institute
a Coroner’s enquiry, (2) to deliver the bodies of the deceased to the relatives concerned
as far as practicable, failing that to different social service organisations, and (3)
to institute -a judicial enquiry by a Committee to be composed of officials and non-

officials,”’
Mr. President : Resolution moved :

‘¢ This Assembly recommends to the Governor General in Council. that steps be
taken in all eases of Railway accidents entailing loss of human lives (1) to institute
8 Coroner’s cnquiry, (2) to deliver the bodies of the deceased to the relatives concerned
a8 far as practicable, failing that to different social service organisations, and (3)
t%i ipsltit’u’te a judicial enquiry by a Committee to be composed of officials and non-
officials.

The Assembly then adjourned till Eleven of the Clock on Thursday,
the 17th July, 1930.

(1599 )
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